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LOK SABHA

Thursday. February 12, 1959'Mugha
23, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mn SprAker i the Chair].

ORAL ANSWERS TO QUESTIONS
Avoidance of Double Taxation

+
{ Shri Rajendra Singh:
o129, | Shrl Vidya Charan Shukla:
' ) Shri Kistalya:
Il‘lr_ Ram Subhag Singh.

Will the Mimster of Finance
pleased to state

(a) whether 1t 15 a fact that negotia-
tions were carried on with the United
States on the i1ssue of rchef from
double taxation of income in the two
countries and

(b) if so with what re-ults”
The Deputy Minister of Finance

{Shrimati Tarkeshwari Sinha): (a)
res Sir

be

(b) Sub«tantial piogress has been
achieved during the negotiations,
whith are expected to be continued 1n
India in March, 1959

Shri Rajendra Singh: Ha< the Gov-
ernment made any assessment of the
likely effect on the receipts on income-
tax account 1n case a settlement
1s arnved at?

Shrimati Tarkeshwari Smnha., All
the hkely effects are going to be
good, because i1t 15 one of the incen-
tives provided for encouragement of
foreign 1nvestment in India

323 LSD-—1
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Shri Rajendra Singh: May I know
which of the countnies took mitative
in this matter?

Shrimati Tarkeshwarl Sinha: The
Governments of US and Canada
made this request that some steps
should be taken for avoidance of
double taxation

Shr1 Vidya Charan Shukla: May 1
know the mam points on which
agreement has been rcached between
India and thke United States of
Ameria?

Shrimatli Tarkeshwari Sinha: The
agieement 1n still in the negotiation
stage, and 1t 15 not possible for me to
give the detasls

Shrl Ramanathan Chettiar: May 1
know  whether this agreement will
cover super-tax as well?

Shrimatli Tarkeshwarl Sinha:  All
the tax concessions that are being
provided for foreign investments will
be cflective after this avoidance of
double taxation

Shrl Vidya Charan Shukla: May 1
know 1if the negotialions have been

resumed n India now or it will
take ~ome more time?
Shrimati Tarkeshwari Sinha: |

have already said in my man answer
that in Maich a delegation from
Ameriea 1y commg for further nego-
tiations

Iron and Steel Equalisation Fund

+
Shri Subodh Hansda:
*130 { Shri S, C. Samanta-
Shri R. C. Majhi:

Will the Minister of Steel, Mines
and Fuel be pleased to state

(a) the amount of subsidy paid
from the Iron and Steel Equalisation
Fund per ton during 1858,
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(b) whether Government have
fixed any finencial hmutation in re-
gularising the purchases; and

(¢) if so, whether these hmitations
:i“ strictly followed by the Organisa-
on?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) In
the year 1958, the average subsidy
paid on each ton of imported steel was
Rs 158/-

(b) Yes, SBir The Iron & Steel Con-
troller's powers for purchases are
defined

(¢) This has generally been adhered
to In some marginal cases, purchases
were made by the Iron & Steel Con-
troller in anticipation of Government
sanction, which was subsequently
given

Bhri Subodh Hansda: May I know
whether 1t 1s a fact that the orgamsa-
tion dealing with this 1s always dis-
regarding these himitations since its
establishment? May I also know
whether 1t 15 a fact that this was
objected to by Audit, and, if so, what
steps Government have taken to check
such wviolation of limutations”?

Sardar Swaran Singh: My answe
to the first part of the question 1s in
the negative With regard to  the
second part, there have been audit
objections which are being examined

Shri Subodh Hansda: May I know
how long this subsidy will be given
on the mmport of iron and steel, and
what 15 the interest of this organisa-
tion in paying so much subsidy for
the import of iron and steel”

Bardar Swaran Singh: The price
of imported steel 15 high, and in order
to make 1t available to the consumers
inside the country at a reasonable
price an element of subsidy 1s given
It is 1n the overall interest of indus-
trial development and utilisation of a
basic raw material like steel

Shri 8. C. Samanta: May I know
how many organisations were allowed
on this condition to import steel 1n
1958 and what was the total amount?

FEBRUARY 12, 1989
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Sandar Swaran Simgh: I thuink most
of 1t was imporied on government
account m connection with purchases
by the Iran and Steel Controller; but
if a separate question is tabled I
will collect all the relevant informa-
tion

Shri 8. C. Samanta: Ceriain or-
ganisations were allowed to import
and they were given subsidy 1 want
to know who were those organisations
and what 15 the total quantity.

Sardar Swaran Singh: No private
organisation as such was given-this
subsidy The subsidy was given only
with regard to those purchases which
were arranged by the Iron and Steel
Controller.

Some Hon. Members rosc—

Mr Speaker: Shn Majhi—hon
Members will kindly look up the
names of the hon Members who have
tabled the question, I will first try
to give an opportunity to those hon
Members

Shri R. C. Majhi: May I know
what were the purchases made and
how much subsidy payment was
involved since 19547

Sardar Swaran Singh: I would re-
quire a separate notice to answer that
question, because this question 18 with
regatd to the average and not with
regard to the total quantity pur-
chased

Shri C. D Pande: In view of the
fact that we will be manufacturing
steel by the end of this year and there
will be no necessity to import steel,
will Government base the price struc-
fure on the basis of cost so that the
prices may be brought down to the
cost of production here”

Sardar Swaran Singh: It 15 tiue
that when our own internal steel 1s
available the prices of steel as they
obtain today are lkely to go down,
but 1t will be a little too premature
for me io state the quantum of that
decrease

Shri Sinhasan Singh: May I know
whether the rise in the retention price
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of steel which we see 50 often is due
%o the policy of giving subsidy on
imports?

Sardar Swaran Singh: This has got
nothing to do with that.

Shri Tangamani: The hon, Minister
stated that a subsidy of Rs. 133 per
ton has been paid during the year
1858, May I know how much 18
going to be paid for the current year;
whether Government have got any
proposal either to increase or to reduce
the subsidy which was being paid
last year?

Sardar Swaran Singh: The quantum
of subsidy during the current year is
likely to be Fess because there hus
been a fall in the world prices of
steel,

Shri Tyagi: May I know what 15 the
policy with regard to the pricing of
articles produced in the public sector
generally? In the case of stecl, Sir,
as any profit drawn through these in-
dustrial concerns in the public sector
acts ms an excise duty on the country
and everybody has to pay, I want to
know whether Parliament will be
taken into consultation or the sanction
of Parliament will be had before
fixing the percentage of profit.

Sardar Swaran Singh: That, I think,
is & wider question, and it 15 not for
me to answer.

Mr, Speaker: It may be confined to
steel.

Sardar Swaran Singh: So far as
steel prices are concerned, the prices
will be fixed regard having had to the
cost of production and the necessity
of building the reserves for expansion

Shri Morarka: Is it not a fact thut
the amount to the credit of this fund
has considerably been reduced be-
cause the main producers of steel in
this country are not paying their dues
to the Government towards this fund,
and, if so, may I know what is the
amount which is due now?

Sardar Swaran Bingh: I do not think
that that is really a very important
matter, because that is only an ac-

MAGHA 23, 1880 (SAKA)
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counting matter. There is generally
some time lag, but the main producers
have not failed to pay the amounts
as they fell due. It may be that there
is more time lag, sometimes more,
sometimes less, but that is more an
ac ting matter.

Shri Tyagi: I am anxious to know
whether the  sanction of Parliament
will be obtained before the percentage
of profit on steel produced in the
public sector 1s actually decided upon.

Sardar Swaran Singh: It is  very
difficult for me to make a commitment
of that type. Parliament will have
the supreme authority. The Members
can always cxpres: their opinion, and
1n a way cverything 1s subject to their
control. As to whether with regard
to each transaction we should come
here separately or not, that is not a
pertinent point at this stage.

Shri Morarka: Is 1t a not a fact that
the Auditor-General in his report has
recently expressed the opinion that
a sum of more than Rs. 15 crores is
due from the main producers of steel
towards this fund and that the sum
is over-due?

Sardar Swaran Singh: It 1s true that
that point has been noted by Audit.
The matter has been taken up, and I
do not anticipate any great difficulty
in making that realisation.

Some Hon. Members ruse—

Mr Speaker: Next question. I have
already allowed more than ten sup-
plementaries.

Shrimati Renu Chakravartty: I want
to put one question.

Mr, Speaker: The hon Jady Member
did not get up earlier.

Shrimati Renu Chakravarity: If all
of us get up together you cannot call
everybody together.

Mr. Speaker: All hon. Members who
want to put supplementaries should
get up together in the first instance so
that I may be able to make up my
mind as to whom to call and whom
not to call. All hon. Members desirous
of putting supplementaries should get
up once at least.
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Shrimati Renn Chakravarity: I want
10 make one submission. A gquestion
has been answered and in respect of
that question certain supplementaries
have been put. If we want to put
a further supplementary, does it mean
that since we did not get up in the
first instance we will not get a
chance?

Mr. Speaker: No, no. These are all
exceptional cases. I am always al-
lowing the hon. lady Member to put
such supplementaries.

Shri Jaipal Singh: As you know, it
is much more exciting to catch your
eye than for you to catch our eye.
Yesterday you announced that you
would read out the names of the ques-
tioners. Now, in the case of the next
question, for example, you see the
number is great. I think much of
your voice and the time of the House
will be taken up if you went right
through the list. It 1s much better
that we catch your eye. It is much
more exciting.

Mr. Speaker: In the case of a long
hist, I will allow hon, Members to
catch my cye rather than my catching
their cyes,

Engineering College in New Delhi
ale

Shri R. C. Majhi:
{shrl 8. C. Samanta:

Shrl Subodh Hansda:
| Shri Ram Krishan:

Shri Rameshwar Tantla:
Shrl Shree Narayan Das:
Shri Bhakt Darshan:
*131. 4 Shri Kodlyan:
Shri Naval Prabhakar:
Shri Bishwanath Roy:
| Shri Rami Reddy:
Shri Subiman Ghose:
Pandit D. N. Tiwary:
Shri D. C. Sharma:
Shri Osman All Khan:
[ Shri Radha Raman:

il Minister of Sclentific
l::m;:h p Cultural Affalrs be

pleased to state:

(a) whether it is a fact that the
British Government and the British

FEBRUARY 13, 1059 . Oral Amswers  $50

Industries have agreed to assist in the
establishment of an

College in New Delhi,

(b) if so, the nature of assistance
they have agreed to give;

(¢) the expenditure (capital and
recurring) to be incurred by the Gov-
ornment of India;

{(d) the details and estimates of the
Plan; and

(e) the progress so far made in the
setting up of the College?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir) (a) to (e). The British Gov-
crnment and the Federation of British
Industries have agreed to assist in the
establishment of an Engineering Col-
lege 1n Delhi with (i) equipment
worth £0-25 million, and (ii) services
of 8 Professors for a period of 5
years,

The new College will take over the
degree courscs of the Delhi University
at present available in the Delhi
Polytechnic, and will have provision
for 250 new admissions every year into
the First Year Degree Class in the
following subjects:—

(i) Civil Engineering,
(1) Mechanical Engineering.

(u1) Electrical Engineering (in-
cluding Electronics),

(1v) Chemical Engineering, and
(v) Texule Technology.

As and when practicable, it will pro-
wvide facilities for post-graduate courses
and advanced work in selected fields.

Detailed estimates of cosi are being
worked out. Prelminary estimates
;ndicate that an expenditure of  ap-
proximately Rs. 1'20 crores capital (in-
cluding that on Hostels and some staff
quarters) has to be met by the Gov-
ernment of India. The ultimate
recurring expenditure is estimated
tentatively at Rs. 13'0 lacs a year
whichnlsohastobemelbytheGov-
ernment of India.
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The mte for the new College has
been acquired and discussions are cur-
rently talung place with the repre-
sentatives of the UK. Government for
settling the detals of assistance to be
Biven by them

8hri R. C. Majhi: May I know
whether the equipment that 1s bewng
given by the British 1s on loan basis?

Shrl Humayun Kabir. There 15 an
affer of a gft

8hri R. C. Majhl. When 1 1t expect-
ed to function?

Shrl Humayun Kabir' I cannot give
uny date as to when 1t will reach here,
but we hope that this College will
start functioning before the end of
the Second Plan period

Shri D. C, Sharma: In the statement
1t 18 saud that the services of eight pru
fessors for a period of five years will
be requisitioned from abroad May 1
know whether there 1s any dearth of
talent or professors in mechanical
engineering, civil engineering electr:
cal engineering and chemical engine-
ering in our country that we ane
taking the services of eight professors
from abroad”

Shr1 Humayun Kabir The answel 18
in two parts Firstly there 15 a
shortage a~ a whole of tecachers for
technical institutions in the country
Secondly, we expect to get the ser
vices of some of the most eminent
teachers in the British univeisities and
that will help to raise the standards
of this College

Shri Shree Narayan Das: In  the
statement it has been stated that thi-
College will take over some courscs
of the Delhi University and the
Delhi Polytechnic. I would hike to
know the position of the Dell1 Pols-
technic Will 1t be shifted from here?

Shri Humayun Kabir
not be shifted
technic

No, 1t will
It will be a poly-

Shri Bishwanath Roy: May I know
whether the Institute will be open to
students from all the States?
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Shri Humayun Kabir; I have already
stated that 1t will be open to students
from all over Inda

ot www v s, v faare
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Shri Hem Barua The statement
says that £2 5 million will be paid as
tnanual assistance and that the ser-
vices of cight Briti,h professors would
be requsitioned for this Institute fo:
4 period of hve years May I know
whether the salary of these professors
will be paid out of this £25 million

or out of the Exchequer of the Go-
cinment of India”

Shri Humayun Kabir- In the stat:-
ment 1t 15 made quite clear that the
assistance which 18 offered, 1s of two
Lypes ne  cquipment worth about a
quarter milhion pounds and assistance
by gving the seivices of these cight
professors for a period of five yeais,
which also 15 estimated to be appro-
mixately a quarter million pounds

ot Toiwwre zifewr & oz qun
JrgaT g 6 v faare § farad fremdt

9T AR /T W PrErET Ty foar
amam ?

Shri Humayun Kabir: There will be
about 250 students per year in  this
College We cannot give any Statc-
wise quota for thig

Shri B. K Galkwad. How many
students will be admutted to this
College?

Shri Humayun Kabir: I have just
now given the mnswer
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Bumayun Eabir: I am not @
prophet, but, I have gaid already that
we hope that 1t will start functioning
before the end of the Second Five
Year Plan period

Shri Jaipal Singh: Since this is
gong to be an all-India institution,
may I know why in this particulat
case 1t has been decided to depart from
the usua)l practice of having  State
quotas?

Shrl Humayun Kabir: There are no
State quotas in the all-India institu-
tions at all They are open to  all
States and we are trying to observe a
kind of regional fairness 1n distribu-
tion There are no quotas

¥ My 7@ T N YR
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vt ug Fifaw a@mar 9 w6 ¥ 7

ot gy wlte T wiew A
FreeqT 98 & Wi wE feelt ®
& g wfed |

Shri Keshava: What 1s the system
of admission that 1s proposed to be
introduced n this Institute®

Shrl Humayun Kabir: For all the
Covernment of India institutions we
are proposing to have a kind of a
competitive examination which will
be held at different centres through-
out India ahd it will be on the basic
of merit that admissions will be made

Shri RBameshwar Tantia:
Shri B. Osman All Khan:
*132. { Shri Nagl Reddy:

Shrimati Parvathi Krishnan:
Shri Vasudevan Nair:

Shri Aurobindo Ghosal:

Shri Mabhanty:

_ Shri Bishwanath Roy:

Will the Minister of Fimauce be
pleased to lay a statement on the
Table showing:

(a) who are the beneficianes of the
loans given to the pnivate sector from
the latest 100 million dollars loan from
Development Loan Fund of the US,
Government,

(b) the exact nature of the project
for which these loans have bean
sanctioned,

(c) the exact amounts sanctioned
under separate heads, and

(d) the terms and conditions of the
loans?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (d) A
statement 1s laid on the Table of the
Sabha [See Appendix I, annexure
No 37]

Shrimati Renu Chakravartty: In
the statement I find only two parts,
(a) and (b) What about (¢) and
(d?

Shri B. R. Bhagat: The whole state-
menl relates to parts (a) to (d) of the
question

Shrimati Benu Chakravartty: In
answer to part (a) of my question, a
wvery generalised statement has been
made May I know the amount of
the loan that has been given either to
the house of Tatas or Birlas or Dalmia
Jamn or Sghu Jan”

Shri B. R. Bhagat: The procedure of
this loan 1s such that the payment Is
made to the Government of India
and for the past commitments that is
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for licences issued for the past, only

relmbursement is made As for the
fresli orders, the capital 15 so com-
mitted that in respect of this 100 mil-

lion dollar loan, nothing has yet been
decided So, 1t 15 not possible to say
a8 to who are the beneficiaries

Shrimat! Renu Chakravarity: Are
we to take 1t then that of this 15
mullion dollar loan for the private
sector industrnes, not & single pie has
been allocated uptill now by the
Capital Issues or by the Foreign Ex-
change Committee?

Shri B. R. Bhagat: As 1 explained,
of the 15 mulhon dollars 10 milhion
dollars 1s for the past orders, e,
orders placed before the 1st Septem-
ber, 1058 and the procedure 1s that
the Government in consultation with
the Reserve Bank select the licences
and only when we have selected them
we ask the US Government to
reimburse the amount So, the ques-
tion of making allocation to any party
does not arise As for the balance of
5 million dollars, the matter has yet
to be decided

Shrimati Renu Chakravartty: 10
million dollars have been made avail-
able to the Government of India for
covering foreign exchange liabilities on
orders for capital goods already lLicens-
ed under the normal procedure Are
we to understand that these 10 mul-
lion dollars will cover, up to the himit
of ten million dollars, all foreign ex-
change liabilities whether m the
public sector or in the private sector”

Shri B. R. Bhagat: It 1 for the
private sector alone

Shri Mahanty: May we know at
what rate of interest these loans have
been incuired and what rate of inte-
rest will be charged to those concerns”

Shri B. R. Bhagat: The loan 1s incur-
red by the Government and we pay,
as mentioned in the statement, 5} per
cent per annum in one case and 5}
per cent per annum in another case

Mr. Speaker: How much does the
Government realise from the persons
to whom loans have been granted’
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What 15 the rate at which 1t is borrow-
ed and what is the rate at which it
15 lent by the Government®

Shri B, R. Bhagat: We do not
realise anything from them because in
respect of those for whom licences
have been 1ssued already Liability has
been mcurred For the past orders,
already payment may have been made
by the Reserve Bank We only get
reimbursement for our foreign ex-
change habilities under this

Mr. Speaker: The hon Minister has
said that a  portion 1s reserved for
future loans for which the beneficiaries
have not been decided upon For such
loans as are granted, has the Govern-
ment already fixed a ratc of recovery
from those persons to whom loans are
granted” That 1s the question

Shri B. R. Bhagat: 1 want notice for
that

Shri Mahanty: I want to knou
whether these loans have got any
servicing charges apart from the inte
rest which has to be paid by the
Government, and if so who will bear
the servicing charges Is the privat~
sector going to foot the ill or the
Government” If the Government is
going to foot 1t, at whose interest -
it going to do 1t?

Mr, Speaker: We are going mto ton
many details

Shri Rameshwar Tantia: May I know
whether private organisations like the
Federation of Indian Chambers of
Commerce and the Indian Chamber of
Commerce were consulted while allot-
ting these loans to the private sector?

Shri B. R. Bhagat: No, Sir.

st Ty fog - @ TR AT A
& I TSN W A wqr TR i@
s smaqgu A fesm Rw ¥
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ot Wo o WA : & AT 9 fawTX
faar omar ¥ 1
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Shrimati Parvathi Krishnan: Part
{(c) of the question reads:

“the exact amounts sanctioned
under separate heads".

This has not been covered at all by
the statement I would like to know
whether any prionities have been fixed
for the sanction of these loans

8hri B. R. Bhagat: We gave (he
amount under two heads for the pii-
vate sector. More than that, there 1.
no other head About priorities, we
have mentioned the names of the
industries which will be given prion-
ties

Shri V. P. Nayar: There scems fo b
no head at all'

Shri Jadhav: May 1 know what
quota will be given to the sugar in-
dustry out of these 10 million dollais®

Shri B, R. Bhagat: That detail has
not yct been decided

Ayurvedic University

*133, Shri Keshava: Will the Minis-
ter of Education be pleased to state

(a) whether 1t 1s a fact that repre-
sentations have been made to the
University Grants Commussion seeking
financial help for the establishment of
an Ayurvedic University in India and

(b) 1t so, what help has been afford-
ed for the puipose?

The Minisier of Education (Dr. K L.
Shrimali): (a) No, Sir

(b) Does not arise

Bhri Keshava: May we know if 1t 18
a fact that the University Grants
Commission 18 considering a proposal
of seeking to introduce the indigenous
system of medicine 1n the existing
medical colleges?

Dr. K. L. Shrimali: This 1s reslly the
oconcern of the Health Ministry. Some
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time back the University Grants
Commission had passed a resolution
suggesting that medical education
might also come under their purview,
but so far, the Health Ministry has not
agreed to that proposal.

All Indis Memoria] for the Martyrs in
Delhi

+
Shri Radha Raman:

*134. { Shri Bhakt Darshan:
Shri D. C, Sharma:

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No 304 on  the
24th November, 1858 and state

(a) the time by which the All India
Memorial in Delhy for the Martyrs of
Freedom struggle 1s  cxpected to be
ready;

(b) the cost thereof,

(¢) whether Government contemp-
late {o have similar memorials 1n
other parts of the country; and

(d) if s0, where?

The Minister of Home Affairs (Shri
G, B, Pant): (a) It 1s at present diffi-
cult to say how long the construction
of the Memorial will take

{b) According to the present esti-
mate the cost may come to about
Rs 10 lakhs

(¢) There 15 no such proposal

(d) Docs not arme

Shri Radha Raman: May I know
whether Government is contemplating
to have some list prepared of the
martyrs whose names ete, will be
carved or engraved on the martyrs
memorial?

Shri G. B. Pant: No decision has, so
far as I am aware, been taken about
inscribing names of the martyrs, and
it would be difficult to frame any
exhaustive list There are many un-
known martyrs
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Shri Kadba Raman., May 1 know
whether the Government intends fo
associate the publie, are donations 1o
be rawned from the public 1n  oi1dcer
to meet part of the cost of thi-
memoridal, o1 will it be entirely 4 Gov
ernment project, 1f s0, what will be
the method of taking care of it” Wl

it be gaiven to the Archaeological De-
partment?

Shrl G. B. Panf: Donations wi.l
certainly be welcome The cause 15 o
good one, and I think the hon Mem-
ber's sympathy with the object may
be fruitful

TN WX TN # ST ST g
fe v € oF o o A Tt
it o N ow drave ar @
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Shri Tangamani: Even on the
previous occasion, the hon Minister
had stated that the site had been
selected and the terms had been al-
ready discussed with the architects.
May we know why there 1s delay and

he 1s not m a position to say anything
definite?

Mr. Speaker: That was the very
question put by Shri Bhakt Darshan,
and the hon Minister took so much
time to 1eply to it Possibly the hon
Member has not understood the Hindd
answer
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Madras-Andhra Boundary

+

Shri V. C, Shukla:

Shri Ramam:

Shri Thanulingam Nadar:
L Shri Nagl Reddy:

Dispute

*135.

Will the Minister of Home Affairs
be pleased to state the reason for the
delay 1n early implementation of the
Pataskar Award on the border dis-
putes between Madras and Andhra
Pradesh”

The Minister of Home Affairs (Shri
G. B. Pant): The provisions to be
made m the legislation to give effect
to the border adjustments between the
States of Andhra Pradesh and Madrasx
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liminary draft of the Andhra Pradesh
and Madras (Adjustment of Boun-
daries) Bill was sent to the State
Government on 17th November, 1858,
for their comments. These comments
have been received very recently. A
further reference 1s being made to the
State Governments for reconcilhiation
of vertain details

Shri V. C. Shukia: Is 1t a fact that
Government 15 going to introduce a
Bill in the current session of Parla-
ment to give effect to the Pataskar
Award?

8hri G. B, Pant We are trying to
brng, shaul an agreed salutign as
expeditiously as we can, and 1if we
succeed 1n our attempts, we would
like to introduce the Bill during this
session

Shri T. B. Vittal Rao: It was stated
two days ago in the Legislative As-
sembly of Madras that the Madras
Government had  suggested certain
modifications May I know whether
those modifications suggested by the
Madras Government will also be
referred to the Government of Andhra
Pradesh before finalising the Bill?

Shri G. B, Pant: Yes

Shri C. R. Narasimhan: Could we
know the districts on either side that
are likely to be affccted by the Bill?

Shrl G B, Pant: Those districts
which are on the borders

Shri Vidya Charan Shukla: Is it a
fact that many other States have ap-
proached the Government of India
to apply the Pataskar formula m de
ciding the border disputes between
them, 1if so, have Government given
any consideration to this request’

Shri G. B. Pant: What 18 known as
the Pataskar formula really embodied
the principles that had been agreed
upon between the two States I am
glad that Shri Pataskar 1s  being 1m-
woortalised thersby, but it depends on
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tpe agreement between the Siates oon-
carned, whether they accept what is
xnown as the Pataskar formuls: eor
géme other formula

Shrli Jadhav: There are dilfferent
gtandards for different States.

Stie for the Assm Olf Refimery

+
Shri Ram Krishas:
136 Shri Khushwaqt Rai:
‘| Shrimatl Mafids Ahmed:
Shrl Hem Barua:

Will the Minister of Steel, Mines
ard Fuel be pleased to state*

(a) whether 1t 15 & fact that Ruma-
ru8n experts wisited Assam recently
fot finding sites for the Assam Oil

Ty

(b) 1f so, the names of the sites sug-
gested by them for the proposed oil
refinery in Assam;

(c) whether any site has been
selected finally by Government; and

(d) i not, the remsons therefor?

The Minister of Mines and Oil.
(fhrt K D. Malaviya): (a) The
Rumanian experts assisted the Com-
mittee appointed by the Indian Refl-
neries Private Limited for the selec-
tion of a site

(b) The Committee considered
Kokrajhar, Jogigopa, North Gauhat:
(amungaon), Silgrant, Nunmati and
s/ghat as possible sites

(c) The Refinery will be sited m
Gguhati-Amingaon area

(d) Does not arise

Shri Ram Krishan: May I  know
by What time the actual work of con-
struction will start?

Shri K. D. Malaviya: If the hon
Mémber means the foundations etc,
wé hope they will be able to  start
construction of foundations after about
tw0 or three months, but more
precise mformation can be indicated
only after some time.



gosted certain sites for the oil refinery?

Shri K. D, Malaviya: The Rumanian
experts assisted by the Indian experts
made recommendations from the
point of view of technological con-
siderations and they had only the
Assam refinery in view. The Govern-
ment had more considerations before
them than the mere technological
ones; and they had to pool the pro-
blems of the two refineries, economic
as well as others. Taking everything
into consideration, Government have
decided that the Amngaon-Gauhati
area will be best suited for the Assam
refinery

Shri Hem Barua: Just now, the
hon. Minister said that a number of
sites were examined for the ultimat~
location of the oil reflnery. May I
know the amount of expenditurc
mnvolved in this site-selecting opera
tion up to date?

Shri K. D. Malaviya: I would not b
able to give the exact figures but I do
not think they were very much just
part of the normal programme,
a minimum amount had to be spen:
in order to make these investigations
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Sheimati Manjnls BDovi: May I kaow
whether it is a fact that Kakesjhap
was selecied by the Rumanian experts
as best suited for the oll refinery?

8hri K. D. Malaviya: Yes, Kakrajhar
was also recommended by the expert
committee on the basis of certain
considerations

Shri Rameshwar Tanfia: May I know
by what tume the refinery will start
working?

Shri K. D. Madlaviya: Just now, we
have a schedule, and we hope we shall
stick to that schedule, that is, the
refinery i1s expected to go on stream
in the early months of 1961.

Shri Hem Barua: May [ know
whether the opinion of the Rumanian
experts who were commissioned 1o
build a refinery there is available on
this particular site at Amingaon, and
if 1t 1s available, what their opinion
15, because they suggested certain
other sites?

Shri K. D. Malaviya: The precise
information and data which have te
be gathered are not available to us
as yet, so far as Amingaon-Gauhati
area 1s concerned, but there will be
no difficulty in gathering all those
data, as some of them are coming
shortly, perhaps, 1n a day or two

Children’s Museum in New Delhl

*187. Shri Rameshwar Tamtian: Will
the Minister of Education be pleased
to state:

(a) what is the present poaition
regarding establishment of a Child-
ren’s museum in New Delhi; and

(b) whether any foreign expert has
been invited to help in the project?

The Minister of Education (Dr.
K. L. Shrimali): (a) The working
drawings of the building have been
finalised and the estimates are now
being prepared;

(b) It is proposed to invite a foreign
expert to help in the project.



mugseurns 1n Rajasthan already, and if
80, whether an expert from there has
been invited?

Dr, K, L, Shrimali: The hon Mem-
ber 1s referring to Mr Pratap Rai G
Mehta, who has done some good worx
in setting up children’s museum [
would hke to mform the hon Mem-
ber that he i1s on this ad hoc com-
muttee which 1s advising the Govern-
ment of India

¥ nifeg T@ @ SOTEAET
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Dr, K. L. Shrimali I am hopiny,

that no expenditure will be incurred
because 1t 13 through the UNESCO
that we shall get this expert I would
like to inform the hon Member tho.
India also makes contributions to the
UNESCO funds, and, therefore, wi.
are entitled to get some assistance It
15 on & mutual exchange programme
basis

Bhri Rameshwar Tantla May I
know whether such museums will bs¢
erected 1n other cities like Calcutta
Bombay and other places”

Dr. K, L. Shrimali- Government
would certainly like to encourage sei-
ting up of children's museums
wherever possible

Coal Price Revision Committee

*140. Shri T. B. Vittal Rao Will the
Minmster of Steel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred question No 733 on the 2nd
December, 1858 and state*

(a) whether the Coal Price Revi-
sion Committee have submitted their
report;

{b) whather the same has Deeh #x-
amined by Government; and

(c¢) if so0, the nature of decisions
arrived at?

The Minister of Stoel, Mines and
Fuel (Sardar Swaran Singh): (a). Yes;
the main pertaining to the
Bengal/Bihar coalfields and the out-
lying coalfilds (except those in Assam
and Andhra) has been received by
Government

(b) and (¢) The report 1s still
under examunation

Shrl T B. Vittal Rao: May I know
when the report for the other ocoal-
flelds that are m Andhra Pradesh and
Assam will be received?

Sardar Swaran Singfi: [t shou/d not¢
take more than a few weeks At the
out.et 1t might take a month

Shri T. B Vittal Rao: May I know
whether the decision on the price of
coal for Bihar-Bengal will be kept
pending till these reports for Andhra
Pradesh and Assam are received or
& decision wil be taken stralghtway?

Sardar Swaran Singh: It 18 more a
suggestion for action My intention 1s
hot to link the two, if I can help 1t

Holiday Homes for Children

+
Shri Tangamani:
Shri §. M Banerjece:
*142 Shri A. K. Gopalan.
Shri Bhak\ Darshan
Shr1 D C. Sharma;

Will the Minister of Education be
leased to refer to the reply given to
tarred Question No 307 on the 28th

November, 1958 and state

(a) whether the scheme for having
holiday homes for children has since
been finalised, and

(b) 1if so, details thereof?

The Minister of Education (Dr X L.
Shrimali); (a) No, Sir

with the Central Socis] Welfare Board
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Shri Taagamani: Even on the
previous occesion we were given the
same answer May we know whether
Government are serious sbout start-
ing such holiday-homes for children®

Dr. K. L, Shrimali: I must admut
there has been some delay in finalising
this project, but we have had to con-
sult the State Governments, and they
suggested certairr places where these
homes could be set up Now, the
Ministry 18 in negotiation with  the
Central Social Welfare Board And
we are considering how to implement
this programme But I must admit
there has been some undue delay, and
I would like to apologse to the House
for the same

Shri 8 M. Bamerjee: In reply to a
question on the 28th November 1958,
the hon Minister stated

“Trr w1 s W 9w 9T

o AT as wv fgara ot darr s

Ty &

May I know from the hon Mimsic~

what the actual scheme will be, and
what the main features of this schem

for hohday-homes for the children
will be”
Dr. K L Shrimali In the h|

stations there are a number of places
which are lying vacant, and 1t wa
suggested that we could make use of
these places for setting up childrens
homes, where we could provide
recreational and cultural activities for
children It 13 from that pomnt of
view that the Ministry 1s working out
the proposal

Shri 8 M. Banerjee: May I know
whether the rajas and maharajas who
have got palatial buildings in Mus
sourie and other hill stations hawve
been approached, and whether they
have agreed to donate their houses fo1
this purpose”?

Dr. K. L Shrimali- We have not
approached the rajas and maharajs-
but even as it 15, there are a numbe
of places which are lymg vacant and
the Minustry 13 trying to utilise those
vacant places
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Dr. K. L. SBhrimall: No separate al-
lotment has been made, but we have
several projects under which assist-
ance could be given when this pro-
gramme 15 taken up

Bhri D C, Sharma: May I knww
whether these holiday-homes will be
run by the Central Government alone
or bv the Central Government in con-
junction with the State Governments
and also with the school authonties,
and 1if the latter, by what ratio the
expenses will be borne by these
different agencies?

Dr K. L. Shrimall: Al these detail
are under discussion, and as I suggest-
ed, we are exaruning whether the
Cuntral Social Welfare Board could
fuke up that work

Shri Jadhav. May I know what
States have up to this tume submitted
then schemes in this behalf?

Dr K. L. Shrimali: I do not have
the details of the States, but there are
seviral States which have indicated
that there are big houses m hill sta-
tions which are lying vacant I do rot
have the list of all those States

& wer srpfere te sty & warfot
T g
*vy ot wer TEw . W pe,
o s v ) I8 7T 6 FOT R
e

() w"nagww} i 2y femwr
tE¥c ®Y gTHIYY & ow g 7 a9 v
wrpfew dw ot & gy wee qur
ity o guen fear famw aficomy-
ey wt safrat B 92 ot o gy
TR i e g ot Ao g,



~ {w} ufe g, o T 0w wour &
wrew, wraey syfwrat o wer sitc
| ¥ I WY WS T ST & S W Ow
fiewTer wWTaEw 9T TWr WnaT ;
it

() Ivrwwifeal & fawg o ¥1d-
arf ¥ af ?

wm site qo sy (s ¥e o
wlia) : (%) ¥ (7). 9, gF 1 I
WX F W #A AW AW W Arplaw
W wewm W weery qrRf
(Seismic party) 1 MY T WT I ¥
arerw qT ¥ qore Tk | forg & 99 avew
o q ) 0€ ) ey Ao & W@
ot I 7 Ferats af & wd iy
X R AT, € & wAfeal & W
wrE 1 At W EET . &7 9T gAY
T TEER NI, W IS qOw 9T
& &

WA &1 IET SART AFE A
gor, 7 f wrwfal W aga
wE
An Hon. Member: Answer may be
read in English also.

Shri K D. Malavlya: (a) to (c).
Yes, Sir. A jeep belonging to a
Seismic Party of the Oil and Natural
Gas Commission working in Uttar Pra-
desh ran over a four year old boy, who
was killed. The villagers became
hostile and the seismic party person-
nel were attacked and injured. The
vehicles including the seismic station
were attacked and damaged ahd
stranded on the road,

The damage caused to the equip-
ment and injuries to the personnel
was not, however, of serious nature.
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Odissl Dance and Music
*144. Shri Supakar: Will the Minis-
ter of Scientiic Researoh and Cultu-
ral Affairs be pleased to refer to the
reply given to Starred Question No.

88 on the 19th November, 1058 and
state:

(a) whether the Committee ap-
pointed by the Sangeet Natak Aka-
demi to report on the Odissi dance
and music have submitted their re-
port;

(b) if so, what are the principal
recommendations of the Committee;
and

(c) the Government's
thereon?

The Minister of Scientific Research
and Callural Affairs (Shrl Humayus
Kabir): (a) Yes, Sir. A preliminary
report has been submitted.

reaction
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{b) The recommendations of the
Committee are:—

(1) A detailed questionnaire be
prepared and dath eollected
aboyt the different forms cur-
rent in the 8iffersnt parts of
the Country

() The questionnaire when ready
should be sent to all the Btate
Academies, recogrused insti-
tutions, Univermities, partici-
pants 1in Various SeImunars,
State Governments and other
eminent experts

(e) Does not arise

Shri Bupakar- Will Government be
pleased to place the Report of the
Comumiritee an tive Tadle of the House
or make this Report available to the
Members of the House?

Shri Humayun Kabir: It 1s an in-
terim Report and it really does not
have any recommendation exceplng
asking that a questionnaire be sent
If you so wish, I shall gladly place
it on the Table of the House

Raja Mahendra Pratap: Which of
the two do Government think more
important—these old dances or moral
development of the country?

Shri Humayun Kabir Each has its
own place in the development of the

peaple

Shrl Panigrahl The question was
whether the Odiss: dance was acclaim-
ed as a class cal dance, and whether
Government have considered 1t as a
classical dance according to what
the Commuttee has recommended

Shri Humayun Kabir' I have told
the House before also that the gues-
tion was referred to a Special Com-
mittee to advise whether 1t should be
conndered as a classical form of dance
or not But I may inform the House
that the Commuttee has suggested that
we may have a new classification
called traditional forms, not necessa-
rily classical The Odissi dance may
also be included under the traditional
forms
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Forcign Amets held by InSlus
+
Shri Mshammod Elins:

*145 { Bhri H. N. Mukerjee.
Shri Naval Prabhkar

Wil the Mumster of Finance be
Dleased to state

(a) what 1s the approximate amount
of foreign assets held by Indian
national, as on the lst January, 1859,
and

(b) whether Indian nationals going
abroad drawing upon such assets are
required to, and do actually, report
to Government in regard to the
matter?

The Deputy Minlster of Finanoe
(Shrf B R Bhagat): (a) A survey
was conducted by the Reserve Bank
of India in 1955 in respect of the
foreign habilities and assets of Indian
joint stock companies, including banlk-
INg and insurance companies, and
holdings of foreign securities, shares
and debentureg held by banking com-
panies and nominees, agents or custo
dians on behalf of individuals and
partnerships resident m India  Ae-
cording to this survey the long-term
assets held abroad came to Rs 62:85
crores as at the end of 1058 This
survey did not, however, cover assets
held by individuals abroad and Gov-
ernment and Reserve Bank do not
have information about such sageets
held by individuals No individual
however can open a Banking account
abroad or maintain an account which
Was not a sterling account in existence
before 1947

2 No survey has been conducted
after 1955 and it 18 not, therefore,
possible to indicate exactly the change
in the position since 1855 Foreign
exchange 1s not released for the ac-
quisition of additional sterling secur:-
ties abroad or other foreign assets and
the cash realisations on sale of secur-
ties and other assets must be repatrn-
ated to India under the Regulations.
The expectation, therefore, 18 that
there would have been some reduction
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and some incomplete dafa Dased oa
«xchange sontrol Sgures indicate a net
weduction. of Rs 0'60 crores over the
Pprevious figure dunng the period upto
XNovember, 1958

(b) Indian nationals going abroad
who wish to draw on thewr foreign
«<urrency assets to meet their expenses
abroad are requred to obtain prior
permussion of the Reserve Bank of
India for doing so, except for utiising
funds specifically exempted from Ex-
«<hange contro]l under the Foreign
Exchange Regulations

Shri Mghammed Elias: From the
-statement, we find that long-term as-
sets held abroad came to Rs 6269
<rores May I have the break-up of
the figure—how much assets are held
by Indian nationals in UK and in
Pakistan®

S8hri B R Bhagat I require specific
notice for that

8hri Hem Barua The statement
says that a survey was undertaken
before 1855 in order to find out the
assets held by joint stock companies
and all that It did not cover assets
held by individuals in foreign coun-
tries May 1 know why after the
nefarious Jain episode’ Government
have not thought 1t necessary to un-
dertake 4 survey of assets held by
Indian nationals or individuals abroad?

Shri B R Bhagat Survev of the
ansets?

Shri Hem Barua The statement
says that the survey that was under-
daken before 1955 covered only the
assets held by joint stock companie-
-etc and did not cover assets held by
individuals 1 want to know why
after the nefarious Jain episode

Mr. Speaker Why dots he
it

Shri Hem Barua a survey
of assets held by individuals 15 not
undertaken

Shri B R Bhagat. For the simple
reason that ind:viduals won't comply
“They will not disclose the assets

repeat
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Shri Tyagl: They will be st fo
prison.

Shri B R. Bhagat: Unless we know,
we cannot catch them. The Enforee-
ment Directorate is watching oo them
If we come to know, we cin catch
them and bring them to book

Shri Hem Barua: Are Governmant
in a tght corner and powerless?

Shri B R. Bhagat: I would request
the hon Member to assess the situa-
tion As to what we can do Whan
we know that individuals have assets
outside unauthorisedly, we catch
them, otherwise, there 1s no means of
catching them

Shrimati Renu Chakravartty: In
the statement 1t 15 sad

No individual can open &
banking account abroad or main-
tain an account which was not a
sterhing account in existence be-
fore 1947"

Are we to understand that Govern-
ment are assured that not a single
individual has opened a banking ac-
count or sterling account after 19477
It so what 1s the manner 1n which
they have come to this conclusion?

Shr: B R Bhagat No person can
maintain such an account unless he
15 permitted by the Reserve Bank In
certain cases the Reserve Bank per-
mits accounts to be opened for trade
purposes or for othér bona fide pur-
poses Other than these, nobody can
maintain an account outside

Shri Hem Barua. Are we to under-
stand that Government are helpless
in the matter?

Mr, Speaker The hon Member only
wants to know whether it has come
o the notice of Government that such
accounts have been opened contrary
to the directions of the Reserve Bank?

The Mimster of Finance (Bhrl
Morarji Desal) It i1s likely that there
may be some accounts like that It
15 difficult to trace them
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Ehri Hem Barua: But the statement
does not say hke that, 1t 1s very cate-
gorical

Mr Speaker: Order, order

Bhri Ramanathan Cheftiar: In view
of the last survey having been under-
taken in 1058, what steps will Gov-
ernment take to have a survey made
now so that we can have the latest
position 1n regard to foreign assets
held by Indian nationals abroad?

Shri B. B Bhagat. The Reserve
Bank undertakes a periodical survey
This survey cannot be done too fre-
quently because 1t involves collection
and compilation of enormous statis-
tics, collection of information from
a very large number of sources
But as and when 1t 18 convenient, the
Reserve Bank does undertahe a sur
vey

Shri Sinhasan Singh. According to
what has been said, the Reserve Bank
has got the figures If the Reserve
Bank has got the figuies, how 1s it
difficult for Government to get the
information” The Reserve Bank 19
there to check, and nobody can open
an account outside without 1ts permis-
sion So the figures can be very easily
had from the Reserve Bank as to who
have got accounts outside

Mr Speaker 1 do not know if the
hon Momber followed the answers

Shri Morar)l Desai May I say that
there may be <ome people who may
have opened accounts 1n foreign
couniries without the knowledge of the
Reserve Bank”

Shri Sinhasan Singh How”

Shri Morarji Desai. In an unautho-
rised manner If they are found, 1t 1s
a crimunal offence and they arc prose-
cuted and punished But the rule of
the banks in foreign countries i1s that
they do not disclose any names It is
impossible to find out whether the
accounts are there or not In Switzer
land, even names are not required in
the banks only digits are mamtaincd
Therefore, 1t 1s impossible to trace the

33 LSD-2
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accounts If there are clandestine
accounts, whenever we can find them,
we certamnly catch hold of the perons
concerned and punish them

Shri Jadhav: The Minister referred
to persons having bona fide accounts
there

‘llrﬂpﬂkﬂrﬂhnﬂlil!ukeﬂee

Shr: H N. Mukerjee. In view of
certain recent revelations which came
out after the search of the person of
one Shr1 Shanti Prasad Jain and also
the report about the inflation of iwron
and steel invoices by importers with
a view to accumulating moneys m
foreign depositaries, may I know what
steps Government have taken to tight-
en up the entire proceedings and
what interim results have followed so
far, not merely in regard to the state
of the law which 15 not always per-
haps, put into practice, but what
tangible results have so far, actually
taken place?

Shri Morar)i Desal- Wherever peo-
ple have been found they have been
punished We have been trying to get
information from other sources also
But it  ympo ~ible to say that we
will bc able to make some fool-proof
ariangement whercby all can be found
out

Mr Speake- Next question
Small Savings Scheme

+
+146, J Shri Kodivan'
- 2 Shri Bibhuti Mishra

Will the Minister of Finance be
pleased to state

(a) what steps have been taken by
Government to intensifv the drive for
Small Savings Scheme during 1958,

(b} whether, as a result of these
steps, theie has been any increase m
the actual collection m the year 1858,
and

(c) if so, to what extent?
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The Deputy Minister of Finance
(SBhrimati Tarkeshwarl Binha): (a)
Development of the Savings movement
15 a continuous process. Amongst the
measures taken during 1058, mention
may be made of active association of
the Stale Governments in popularising
the movement, increased recruitment
of authorised agents, setting up of
Stale Savings and Postal Circle Co-
ordinating Committees, sales of Trea-
sury Savings Certificates through
authorised agents and extension of
cheque system in the Posta] Savings
Bank

(b) Yes
tc) Net collections during the
calendar year 1958 amounted to

Rs 7922 crores as compared with
Rs 5085 crores in 1857

Shri Kodivan: Mav I know what
was the total amount proposed to be
collected under this scheme during
the first three yvears of the Second
Plan and what 1v the lotal amount
coliceted so far?

Shrimati Tarkeshwari Smmha. The
figures for 1958-59 arc not fully avail-
able In 1855 56, the total amount was
Rs 67 91 crores, in 1956-57, 1t was
Rs 61 52 erorvs and in 1057-58, 1t was
Rs 69 56 crores, and 1n 1858-589—up to
Junuary—they have  mentioned  the
figure of Rs 47 13 crores

Shri Kodivan: What additional sleps
do Governmeni p.opow 1o 1ake 1n
order to ntenvuifv thi, scheme and
attam the tarpd! fined for the next
year”

Shrimati Tarkeshwari Sinha A we
see the dayv to day working, wavs and
means are found out w0 Laa* we can
improve the toirt position  Gonvern-
ment ale continuoushv  lakinp teps
and thov will be taking Wwp  n Paitur
ulsn

it farg for ot : 7 T SrRAT
f& & w~1 @97 19T 7 997 7 3N
* fAd svwr 7 AMFT BT 4 #1741
AT IS & |
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st archwrdt ey : wger a2
qa=w ag= g @ § wfs & mat §
o AT T F W aa W Weoy w3 fw
e yfavw oY QroaT feat wamaady
WREs 2 A ¥ w4 0,000
qA=TE wa w% agra foq wE § 0
o fopfr foest : g faer ot
1 w4 a4t &1 T wA 13 § T
o« fod fr e & O9= agr U wm
=¥ &7
Shri Morarji Desai: May I say that
it 15 not possible for the Mimsters to
visit many villages?
o GO AW : FT TF AT AGY
2 & AT W WA T TTHAT ¢ R
g /g & wiux wfeart oramt
AAA T EAT R W T Ag
g Nw Ralr s g & oy
§7FTR T 1 TI9 IST & q1 I5A W
faamr & ¢
st vt feon 77 e
wiffg 7 M AT 39 9 0% -
mfgAfar sRirqad w ¢ v | fe
Ao qfam oW wEmlt @ g AR
qre wifsA & AT Arofy 729 & T X
g T AT TEAW F7AE [F TG
w1 A glaar 24T WiRg | g7 ATE
&1 wafra, t41 7 wrv Axgrn 0 oY
arE At g
Shrs Khaddkar: The Piess report
~dys that the enteatamment program-
mie~ organiwd during the Congress
Sesston vielded  excellent results so
far as the Small Savings Drive was
toncetned  And, as the Mimster has
admitled that he 15 not hkely to visit
aunt places would Government con-
sider the organiang of similar enter-

fainmen' propframmes at different
tentres?

Shrimau Tarkeshwari Sinha: The
Govirnment and the agencies are
taki* @ every oppuitunity to organise
such sorts of cultural shows to enhance
the Sn.all Savings Campaign
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Shrl Goray: May 1 know how much
of this amount has been withdrawn
after it has been deposited with Gov-
ernment?

Shrimati Tarkeshwarl Sinha: The
amounts that 1 have mentioned just
now are the net amounts after with-
drawal. Withdrawals go on continu-
yusly, especially from the Post Office
Savings Accounts So, 1t 15 very diffi-
ca't for me to say at what permod
what amount was withdrawn

off woddft &Y A=W GISET AT

qeTa & fag fRasr o wfraams
i wfeafagy N dqm S w79
& A wifeeg & weaew & o Far A4T-
wre & faan? fgpar # w1 e AmgE w
femr e 7

et v e 72 w12
wéifrre ave agr 1 for & ofr & Aar
71 76 owa qfam § qeaew w1, foT
U 5 TEFGq2 T weA7 71 a0 A
¥ TM T aAT FT I/ FT J90 qI0A
TTI[ T2 AAfAF a7 Ad 2

Chandanthope Firing Enguiry Com-
mission

*147 Shri 1. Eacharan: Will the
Minister of Home Affairs be pleased
to state*

(a) whether the attention of Gov-
ernment ha, been drawn to the re-
marks made by the Chandanthope
Firing Enquiry Commission that the
withdrawal of criminal cases and the
favoured treatment in the settlement
of labour disputes encouraged parti-
cular clasres of people to defy law
and sauthority, and

{b) if so, what a1e the proposals to
stop such favoured treatment by State
Government?

The Minister of Home Affairs (Shri
G B. Pant): (a). Yes Copies of the
Report have been obtained from the
Kerala Government

MAGHA 23, 1880 (SAKA)
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(b). The State Government is ex-
pected to give due consideration to
the observations and suggestions made
in the report by the Commission of
Enquiry appointed by them No pro-
posals have been received here in this
regard.

Shri Punnoose: Certain observations
have been made in that judgement. I
believe 1t 1s a fact that these refer-
ences were to certain practices adopt-
ed by popular Governments in that
State or in that part of India for a
number of vears—that is the habit of
withdrawing cases when industrial
disputes were concluded 1 believe my
inference 1s correct

Shri G. B Pant: Well, I have got
certain extracts from the report be-
fore me And, I do not know if my
hon friend, Shri Punnoose would like
me to read them (Shri Punnoose.
Very well) I do no think 1t will be
much to his advantage. The question
relate, to certain suggestions and ob-
servations made In the report. And
what has been suggested is that there
chould be no discrimination m  the
administration of criminal law. The
withdrawal of casés where violence is
involved, whichever be the party or
individual, 13 not a salutary practice;
and also that no members of any poli-
tical party o1 any other section should
feel that they can expect any favoured
tieatment

Mr. Speaker: The Question Hour is
aver

WRITTEN ANSWERS TO
QUESTIONS

Production of Steel and Irom

*139. Pandit D N. Tiwary: Will the
Minister of Steel. Mines and Fuel pe
pleased to state:

(a) whether there has been any
decrcase 1n the output of finished
steel, pig 1ron and steel ingots since
November, 1958,

(b) whether the decrease 15 more
marked in Tata Iron and Steel Com-
pany; and
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{c) if so, the reasons for the same®
The Minister of Steel, Mines and

Fuel (Bardar Ewaran Singh): (a) No
Sir

(b) and (e) Do not arise
Prize Bonds Scheme

Ila Palchoudhuri
of Finance bhe

“141 Bhrimat:
Will the Minister
pleased to state

{a) whether 1t 15 a fact 1h+  the
scheme to issue prize bonds to pro-
vide greater 1ncentive to savings
among all classes of people has been
given up,

(b) if so the reasons therefor

(c) whether any alternative scheme
has been formulated and

(d) if so, the details thereof®

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha) (a)
and (b) As was statcd m rephy 1o
Unstarred Qucstion No 1404 on the
3rd September 1858, Government
have no proposal for the issue of prize
bonds The main objections to prize
bonds are that they encourage the
gambling spirit, appeal mostly to peo-
ple who are least likely to find money
from legitimate savings and affect ad-
versely the normal borrowlngs of the
Centre and the States and the volun-
tary savings movement Thev are al o
not hkely to bring substantial ad-
ditional moneys and collections
through them would mostly represent
diversion of investment from one form
of security to another

(c) end (d) There arc alriadv a
number of att-active small savings
schemes m opcration and 4 new one
called the ‘Post Office Cumulative Time
Deposits Scheme' was introduced last
month This scheme provides fo
monthly deposits 1n fixed denomifia-
tions of Rs 6 to Rs 200 for a period
of 5 or 10 years, repayable with inte-
rest at the end of that pencd

FEBRUARY 12, 1958
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Assistant Commissioners for Schedule-
od Castes and Scheduled Tribes
wad:
4. {Sﬁﬂlx:!alk

Will the Minister of Home Affalrs
be pleased to state

(a) whether 1t 15 a fact that Gov-
ernment had decided sometime back
to increase the posts of Assistant Com-
mussioners for Scheduled Castes and
Scheduled Tribes from 7 to 18,

(b) whether they have not been
dppointed so far, 41 !

(¢) if so reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva). (a) Yes

(b) Three Assistant Commissioners
were 1n addition to seven appointed
of whom the services of one have
since been terminated

(c) No further appointments were
made as a measute of economy

Promotion Rules

150 ( Shri Harish Chandra Mathur:
| Shrl Rameshwar Tantla.

Will the Mmister of Home Affairs
be plea<ed to state

(a) what effect has been given to
the Prime Minister's suggestion that
promotion to the higher grades should
be on the basis of ment,

{b) what are the present rules and
how these are proposed to be amended
to give effect to 1t, and

(c) how many promotions during
1958-59 were made on grounds of
ment and not semority in respect of
the officers of the rank of Deputy
Becretaries ang above?

The Minister of Home Affairs (Shri
G B Pant)' (a) and (b) Selections
are based primarily on the bams of
ment and promotions are regulated
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accordingly A copy of the relevant
orders on the subject 15 laid on the
Table of the House [See Appendix I
annexure No 38]

(c) The posts of Deputy Secretaries
and above are filled on tenure basis
from officers drawn from the Indian
Admunistrative Service and Central
Bervices Class I Selection 15 also made
from officers of Grade I of the Central
Secretariat Service on the basis of
mernt for promotion as Deputy Secre-
tanies In 1958-59, 28 short-term pro-
motions from Grade I of the Central
Secretanat Service to the posts of
Deputy Secretanes were made on the
basis of semiority cum-fitnes, No
long-term promotion was made during
this period

Steel Equalisation Fund

*151 Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas
ed to state

(a) the total amount of Government
aues recoverable from the mam pro
ducers of steel in the Steel Equalisa-
tion Fund

(b) whether a defimite time limit 1s
fixed for depositing the amounts duc
fo Government,

(c) 1if not, what are the reasons for
the same; and

(d) what steps Goverment propose
to take to recover the amount”

The Mimster of Steel, Mines and
Fuel (Sardar Swaran Singh) (a) Rs
16 20 crores as on 31-1-39 However,
as a result of the increase in retention
prices announced recently, claims
totallng Rs 6 18 crores have to be
adjusted against the dues

(b) No Sir

{c) The mamn producers have been
over the last 10 years, paymng then
dues to the Equalisation Fund regu-
larly and no serious difficulty m col-
lection has so far been experienced

(d) Government have taken wup
with the main producers the question
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of clearing the outstandings and ex-
pect that they will do so soon

Indo-Pakistan Financial Issues

*152 Shri D C. Sharma: Wil the
Minister of Finance be pleased #o
refer to the reply given to the Unstar-
red Question No 496 on the 28th
November, 1858 and state

(a) whether any date for conveéning
a meeting for solving the pending
financial 1ssues between India and
Pakistan has since been fixed, and

{b) if so, what 15 the date”

The Mimster of Finance (Shri
Morarjl Desal): (a) and (b) No date
has vet been fixed

Scholarships

*153 Shn D A. Katti. Will the
Minister of Education be pleased to
state

{a) whether it 18 a fact that the
Scheduled Castes students reading in
colleges m Mysore and Bombay States
have not so far been given the scholar-
shup amounts under the scheme of
award of post-matric scholarshipg to
Scheduled Caste, Scheduled Tribe and
other Backward Class students during
1958 59 meant for the Scheduied
Castes Tribes etc,

(b) 1if so, what are the reasons for
the delay, and

(¢) whether any action 1s being
taken to remove the inconvenience to
students?®

The Minister of Edueation (Dr K L
Shrimali)*(a). Scholarshup amounts in
respect of 2,639 students of the Bom-
bay and Mysore States have been
remitted to the Heads of Institutions
for payment to them and the amounts
1n respect of the remaimming students
a~e being remutted

(b) and (¢) Conmdermng the fact
that additional funds amounting fo
Rs 25 lakhs to cover all elgible
Scheduled Castes candidatey were
made avalable only in the second
half of November, 19858, there has
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been no undue delay in the award of
scholarships. Every effort 15 bemng
made to expedite payment of scholar-
ships

Saimik School, Dehradun

*154 Dr. Ram Subhag Singh: Will
the Min .tor of Defence be pleased to
state

(a) whether the Sainik School at
Dehradun 15 to be re-named as
Rashtriva Indian Military College and

(b) if so, the reasons therefor?

The Minister of Defence (Shri
Krishna Menon): (a) A proposal to
this effect 1s under consideration

(b) The Old Boys' Association of the
school 15 called ‘RIMCOLLIANS’, and
their buttons, badges, old silver
trophies, wood carvings and crests and
albums, etc, bear the inseription
*‘RIMC' Manv of the scrving seniot
Military Officers are ex-students of
thus school Thcse officers as well as
the cadets in the School a1t in favour
of retaimng the mitiils RIMC m the
name of the School

Engineering College at Warangal

Shri E Madhusudan Rao
*155 Shn D Vv Rao
Shn Nag: Reddy

Will the Mimister of  Sewentific
Research and Cultural Affairs b
plea ed 1o st

(a) whether any decrron has been
taken with 1egaid to the sulection of
site for the location of the Enpmeer
ing Insttution at Warangal and

(b) steps taken so far for cstabli h
ment of the College?

The Mumster of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b) The¢ Government
of Andhra Pradesh have informed that
they have selecled a site measuring
approximately 250 acres fo1 the loca
tion of the College at Warangal and
have mmitiated proceedings for the
acquisition of the land The College
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15 proposed to be started in July, 1959
and for this purpose, actommodation
on & temporary basis has been obtamned
by the State Government The scheme
has been included in the Annual Plan
of the State Government for 1958-80

Central Building Research Institute,
Roorkee

| Shri Subblah Ambalam.
1\ Shn Naval Prabhakar:

Will the Minister of Scientific
Research and Cultural Affailrs be
pleased to state

“157.

(a) whether 1t 1s a tact that the
Central Building Research Institute at
Roorkee has established the possibility
of manufacturing bricks of good
quahty from black cotton so1l and has
also designed a hand-operated brick
making machine with an output of
2000 bricks per day,

(b) whether this rosearch has been
adequatcly publicised and put to use
in 4any ndustry,

t¢) if so thte names of such indus-
tres  and

(d) the approxumate  cost of the
brick making machine?

The Mmister of Scientific Research
and Cultural Affairs (Shn Humayun
Kabir) (1) Yes Su

(b) and ) Yin S M/ J K
Inon wnd Stael (Private) Ltd, Xanpur
and M/s Supereraft  (Pinvate) Lid
Calcutty have buen liensed to manu-
ticture the brick and bloh making
mathinte  Thew firms are expocted to

start  production of the machines
shortly
(d) R« 100

Geological Laboratory at Dehra Dun

158, Shm Ajit Singh Sarhadi: Will
the Minister of Steel, Mines & Fuel be
pleased to wtate

(a) what progress has been made in
the setting up of Geological Labora-
tories at Dehra Dun and training of
Indian Scientists therein, and
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(b) the number of Indian trainees
there and the staff that the USSR
have provided”

The Minister for Mines and 01 (Shri
K. D. Malaviya): (a) The geological
laboratory comprising Chemustry, Paly-
nology, Petrology and Palaeontology.
was set up at Dohra Dun during 1957
Four members of the staff were sent
abroad for higher advanced trainmg
on specialised subjects

(b) Therc are no Indian trainecs as
such The Laboratory investigations
are bemng done by trammed and
experienced Indian Scientists, who
train the new recruits. No staff has
been provided by the USS.R

Official Language

Shri Jhulan Sinha:
*159. { Shri Fadam Dev:
Shri Vajpayee:

Will the Minmister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 813, dated the
10th December, 1958 and staic when
the repott of the Committee appointed
to consider the report of the Official
Language Commission 15 likely to be
Iaid on the Table?

The Minister of Home Affairs (Shn
G, B, Pant): Duning the current
sess1on

¥ far
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Foreign Exchange for Industries in
Private Sector

161 Shri Parulekar:
* N\ Shri Nagi Reddy:

Will the Minister of Finance be
pleased to state

(a) the amount of foreign exchange
that ha. Leen utilised by the private
sector so far during the Second Five
Year Plan period for industrial deve-
lopment, and

(b) what was the target fixed for
tne private scctor”

The Deputy Munister of Finance
(Shri B. R. Bhagat): (&) The (ietal
forcign eachange allotied tor mdustrial
development 1n the private sector
during the Sceond Five Year Plan
amounted to R+ 290 crores, approxi-
matcly, up to the end of October, 1958

(b) The attention of the ''on Mem-
b 1s inwvited to pages 63—T4 of the
“Apprasal and Prospects of the Second
Five Year Plan” 1ssued by the Plan-
ning Commussion n May, 1958
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Women in C.LD.

*163. Shri Bibhuti Mishra Will the
Minister of Home Affairs be pleased
to state

(a) whether Government are for
mulating a scheme to recruit women
in the CI Department in Union terr:
tories, and

(b) if so, the outhine thereof?

The Minister of Home Affalr (Shri
€. B. Pant): (a) No such scheme 1s
being formulated

(b) Does not arise
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National Flag at Half Mast

*165 Shri Mohammed Imam Wll
the Minister of Home Afiairs be
plessed to state

{4) whether Government have pre-
pared a list of persons on whose death
the National Flag has to be flown at
half mast and a holday to be observ-
ed

(p) if so the principle on which
this list has been prepared and

{¢) whether 1t will be placed on the
Table?
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The Minister of Home Affairs (Shri
G. B. Pant): (a) to (¢) Flags are
flown at half mast and Government
offices are closed in the unfortunate
event of the death of certain high
dignitareg 1n accordance with the pro-
cedure laid down by the Government
of India About other high digmtanes
of the State, the State Governments
have the authority to frame similar
suitable instructions for their respec-
tive States No exhaustive lst has

been prepared
Bhilai Steel Plant

*166. Sardar A. 8. Saigal: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether 1t 15 a fact that Russian
experts have suggested a Township
Railway for the Bhila: Steel Project
Township,

(b) if so, whethcr the suggestion
has been accepted,

(¢) how much 1t will cost, and

(d) 1f the answer to part (b) above
1¢ 1n the posiive, how much tme 1t
will take to start the work on the
same”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) (a) No
Sir

(b) to (d) Do not arse

Admission to National Defence
Academy

*187. Shri Goray: Will the Minister
of Defence be pleased to state

(a) whether Government are aware
of the fact that boys from some States
where Enghsh language 15 taught from
VIII Standard find 1t difhicult to pass
the competitive examination for admis-
sion to the National Defence Academv,
and

(b) whether Government are con-
sidering a proposal to allow such
candidates to have the option of
answenng the questions, whether m
the written papers or in the oral tests,
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in any one of the languages recognized
by the Constitution?

The Minister of Defence (Shri
Krishna Menon): (a) and (b) This
matter has been considered in the past
and it was felt that, in regard to the
medium for the written examination,
the decision that may be taken by the
Government 1n respect of all other all-
India competitive examinations held
by the Union Public Service Commus-
sion should be followed While the
medium continues to be Enghsh, candi-
dates who are deficient i1n English have
to take some special coaching for the
National Defence Academy examuna-
tion as for other competitive examina-
tions In regard to the interview and
personality tests by the Services Selec-
tion Boards, however, mstructions
were 1ssued in November 1054 that
although the medium would continue
to be English, no undue importance
should be attached to the standard of
Englhish and that the main factors to
assess were the substance of what was
said, clarity of thought, nature of
arguments etc and not the standard
of English m which these were
expressed

International Conference of Social and
Child Welfare

*168, Qazi Matin: Will the Minister
of Finance be pleased to state

(a) whether Government are aware
of a resolution passed by the Ninth
International Conference of Social and
Child Welfare held at Tokyo recom-
mending Income-tax exemptions for
working women and their dependants;

(b) whether Government  have
accepted the recommendation and what
action has been taken, and

(c) if so, the number of working
women who will be benefited by these
exemptions”®

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) No,
Sir Government has not so far
received the official Report of the
Conference

(b) and (¢) Do not aruse
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Contract with Measrs., Hards Modlors

168, {Slul Kamal Bingh:
Shri Barrow:

Will the Mmister of Defence be
pleased to refer to the statement made
m the Lok Sabha on the 5th Decem-
ber, 1058 regarding the contract
assigned to Messrs Hards Molors of
UK and state,

(a) whether the firm will complete
its work of defusing old ammunition
by the end of February 1959 as
stipulated; and

(b) the progress made so far and
the value of brass and copper scrap
recovered?

The Minister of Defence (Shri
Krishna Menon): (a) It may well be
anticipated that the firm wall fulfill
the contract in time,

(b) 1,899,870 rounds out of the total
quantity of 2,50,000 rounds upto the
S5th February, 1850 have been dis-
mantled and defused Contractors
have delivered to Govermment about
Rs. 27 lakhs worth of brass and
Rs 27,000 woith of copper scrap so
far

Taxes in Tripura

*170. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there 1s any fall m the
collection of Central as well as tern-
tornal taxes 1n Tripura during 1958-59
so far; and

(b) 1f so, the reasons thereof”

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b) The
information 1s being collected and will
be laid on the Table of House
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Pension Rules

*172. Shri Tyagi: Will the Minster
of Finance be pleased to state:

(a) how many officers have been
benefited by the liberalisation of new
pension Rules, 1957, and

(b) the extra amount involved on
account of retrospective effect given to
this liberalisation®

The Deputy Mimster of Finance
(Shrimati Tarkeswarl Sinha): (a) and
(b) The information called for 1s not
readily available with the Government
of India and would require to be
called for from the various Accounts
Officers and Heads of Offices scattered
all over the country It 1s considered
that the collection of this information
would involve an enormous amount of
labour and time, hardly commensurate
with the public advantage 10 be
gained

Teaching Profession

Shri Rajendra Singh:
Shri Ram Krishan:

Will the Minster of Education be
pleased to state

(a) whither 1t 15 a fact that to
induce bright men to take to teaching
profession certamn attractive terms and
condifion, of services have been
devised, and

173.

{(b) if <o, the salient features there-
of?
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The Minister of Education (Dr,. K. L
Shrimali): (a) and (b) The recrwt-
ment of teachers 1s primanly the con-
cern of the State Governments at all
stages The Government of India how-
ever give financial assistance to the
State Governments wnter alw for the
following schemes which, it 1s hoped
will attract young persons to the teach-
ing profession —

(1) Central Assistance to States for
the Expansion of Girl's Educa-
tion and training of women
teachers

The scheme includes pgrant of
scholarshups, stipends etc to women
teachers (trainees) and to girl students
who undertake to take up the teach-
ing profession for a period of at least
five years

(u) Central Assistance to the
States for rawising the salary
scales of teachers

Unde:1 this scheme Government of
India contributes 50 per cent of the
additional expenditure imncurred by the
States in raising the salary scales of
school teachers

(m) Uruversity Grants Commus-
sion have also approved a
scheme for the improvement
of scales of pay of the Univer
s1ty teachers and the teachers
of the affillated and constituent
tolleges of the Universities

Re organisation of Oll and Natural Gas
Commussion

Shr1 Vidya Charan Shukla
*174. Shr1 Ram Krishan
Shri D C Sharma

Will the Minister of Steel, Mines and
Fuel be pleaved to state

(a) whether the scheme to re-
organise the Onl and Natural Gas Com
mussion has since been finahised

(b) 1if so, the details thereof and
(c) 1f not, the progress made so far?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) to (c) The
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re-organisation of the Oil and Natural
Gas Commussion is still under con-
sideration

Central Public Health Engineening
Research Institute, Nagpur

Shrl Ram Krishan:
175 Shri Subodh Hansda:
" $hri 8. C. Samanta:
Shri R C Majhi-

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 975 on the 15th Decem-
ber, 1858 and statc

(a) further progress made 1n setting
up of a Central Public Health Engi-
neering Research Institute at Nagpur,
and

(b) the advantages of setting it up
at Nagpur?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayun
Kabir). The office of the Institute has
shifted to Nagpur Plans and esti-
mate, for the building of the Institute
at Nagpur are under preparation
Field Rescarch Centres are being <et
up at Delhi Lucknow, Poona and
Hyderabad Recruitment of scientific
and other staff for the Institute as
well as the Field Centres 1s being
done  Necessary  equipment and
materials arc also being procured

Nagpur being centrally located can
co ordinate the work of different fleld
centres being established in other parts
of the country It will faulitate col
lection of samples from all over the
countiy without delay and mzeting
of the workers freouently The
Central Laboratory will be able to
mailntdain close contact with all the
State public health organisations The
Bombav Government have offered land
frec of cost for setting up this Institute
and have also provided temporary
accommodation fo1 the Central Labo-
1atory

It 1s also in accordance with the
pohicy of the Counal of Scientific and
Industrial Research to disperse the
national laboratories mn different parts
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of the country. There is at present
no nationa! laboratory in Central

Shertage of Kerosene Oil

 Shri Rameshwar Tantia:

Shri Ram Krishan:

Shri Supakar:

Shri Warior:

Shri Tridib Xumar
Choudhury:

Dr. Samantsinhar:
J Shri Kodlyan:

*176. { Shri Narayanankutty

Shrl B. C. Mullick:
Shri Parnlekar:

Shri Naushir Bharucha:
| Shri Assar:

Will the Minister of Steel, Mines and
Fuel be pleased to state

{a) whether Government are aware
of the fact that acute shortage of
Kerosene O1] 1s still being felt n
Bombay and Eastern parts of Indie
and 1ts price has gone up,

(b) the reasons therefor, and

(¢) the action taken thereon or pro-
posed to be taken?

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) to (c) As
already stated in reply to Short
Notice Question No 1 on 10th Febru-
ary, 1959, Government were keeping a
close watch on the supply position of
Kerosene 01l in the country and had
noted the rse 1n seling price of
Kerosene 1n the last few weeks with
anxiety. A small cut in the alloca-
tion of foreign exchange for imports
of Kerosene had to be imposed due to
our foreign exchange difficulties,
nevertheless, Government did not see
any justification in the rse that
occurred 1n the selling prices. As the
rise in prices continued, particularly
in Bombay as well as in some other
parts of the country, after consulting
the State Governments, Government
have already taken the following steps
to relieve the situation:
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(1) The Onl Companies have beea
nstructed to remove the restrictions
that had been imposed on Kerosene
sales i1n order to conserve foreign

exchange.

(1) A special additional allotment of
foreign exchange has been made avail-
able to the 1l Companies and they
have been asked to arrange immedi-
ately for additional imports of Kero-
sene agamnst this allocation, Mean-
while, they have been asked to meet
the possible increase in the offtake
from the stocks that are already in
the country

() With a wiew to preventing
recurrence of such situations in  the
future, Government are already try-
ing to find out why the market prices
were increased

(iv) State Governments were in-
formed of the steps taken and request-
ed to give widest publicity to the
same

2 It 1s hoped that the trade at all
levels will co-operate with Govem-
ment, to ensure that, with these steps,
the selling prices return to normal
levels ymmediately; in case the situa-
tion does not improve, Government
arﬁlprepcred to take other steps as
we
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Central Bervice

*178. Shrimati Tia Palchoudharl:
Will the Minister of Home Affailrs be
pleased to state:

(a) whether 1t 158 a fact that Gov-
ernment of India have decided to per-
mut officers of Central Services to
compete for posts advertised by the
Union and State Public Service Com-
missions;

(b) if so, the reasons therefor, and

(c) exact nature of the decision
taken?

The Minister in the Ministry of
Home Affairs (Shri B. N. Datar): (a)
to (¢) Under the rules in force m
this respect in the Central Govern-
ment Departments/Offices, discretion
rests with the Heads of Departments/
Offices to withhold applications from
persons serving under them for posts
in other Departments/Offices, 1if the
exigencies of admimistration demand
this Until recently, there was a ban
on the officers of certain Services
under the Central Government appear
g even at competitive examinations
held by the Union and State Puble
Service Commussions for recruitment
to other Services and posts Govern-
ment have now reviewed thus matter
and decided that this ban should be
relaxed and that employees of the
Central Government should, subject to
certain exceptions, be permitted to
appear at such competitve examina-
tions provided they satisfy the condi-
tions of eligibility for admission there-
to This decision has been taken
because 1t was considered that the
Central Government employees also
should. as far as possible, be allowed
an opporturuty with other elhipible
candidates, to prove theirr menit and
qualify for higher appointments under
Government, where such appointments
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are made on the basis of competitive
examinations held by the Uruon and
State Public Service Commssions In
respect of appointments made other-
wise, the existing instructions will
continue to apply

Zavar Mines in Udaipur

*179, Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to state,

(a) whether working of Zavar
Mines 1n Udaipur has been inspected,

(b) whether any improvements are
proposed to be effected; and

(c) what 15 the potential capacity
of these mincs?

The Minister of Mines and 011 (Shri
K. D. Malaviya); (a) Yes, Sir

(b) The Indian Bureau of Mines has
suggested several improvements in
mining technique for increased pro-
duction The Company has also been
advised to lower the tenor of economi-
cally workable grade of ore

(c) Ore reserve has been calculated
bv the Metal Corporation of Incia at
about 83,00,000 tons with lead—1 5 per
cent and Zinc—3 6 per cent The
Indian Bureau of Mines has already
undertaken a study of the potentiali-
ties of these mines

Sports Inquiry Committee

“Shri Supakar:
Shri Ram Krishan:
180 Shrimati Ila Palchoudhun:
‘) Shri Rami Reddy:
Shri Panigrahi:
| Shri Barrow:

Will the Minister of Edacation be
pleased to lay a statement on the
Table showing

{a) whether the Committee under
the Chairmanship of the Maharaja of
Patiala to investigate into the standaid
of gamos and sports in the country
have submutted their report;

(b) if so, the recommendations of
the Committee; and
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(c) the steps taken by the Govern-
ment to implement the recommenda-
tions?

The Minister of Edueation (Dr.
K. L. Shrimali): (a) Yes, Sir

(b) A statement 15 laid on the
Table of the House [See Appendix I,
annexure No 38 )

(c) The report i1s under examina-
tron
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Steel Plants

<182, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state

{a) the estimated cost for the instal-
lation of power supply facilities upto
the perimeter of the plants for the
three steel plants,

(b) what was the original estimate
and when was the same revised last;
and

(c) the foreign exchange component
of this expenditure?

The Mimster of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(e¢) It is presumed that the hon Mem-
ber refers to the estimated cost for
the installation®of power supply facii-
ties outside the plant upto the pen-
meter If so the information 1s as
follows —

ROURKELA

Power supply to Rourkela Project 1s
from the Huakud Power Station bult
by the Hirakud authorities Prach-
¢ally no expenditure was incurred at
Rourkela Steel Project for power sup-
ply facilities from this source except-
ing a small expenditure of Rs 13,000
approximately incuired on the shifting
of two transmission towers

BHILAI

Power will be supphied from Korba
Theimal Statian to be erected by the
Madhya Pradesh Elcciricity Board at
their own expense

DURGAPUR

The estimated cost for the installa-
tion of power supply at 33 KV facih-
ties upto the perimeter of the Durga-
pur Plant 1= £ 86,000 sterling 1n foreign
exchange and Rs 235,000 in Indian
currency ‘This is the orginal estimate
and there has been no revision in the
estimate so far

Indlan Educational Service

*183 Shri D C. Sharma: Will the
Munister of Home Affairs be pleased
to refer to the reply given to Unstar-
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red Question No 973 on the 5th
December, 1958 and state the further
progress made towards the establish-
ment of all India Educational Service?

The Minister of Home Affairs
{Shri G. B. Pant): In view of the
general attitude of the States, it does
not seem necessary to pursue the
matter further

Categorisation of L.LC. Employces

*184. Shri Tangamani: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No 1408 on the 19th September, 1858
and lay m statement on the Table
showing

(a) the recommendations of the
Zonal Committecs formed under the
Life Insurance Coiporation to cate-
gorise the employees,

{b) the decision taken by the Life
Insurance Corporation on the recom-
m¢ ndations, and

(¢) If no deusion has been taken,
1ht reasons for the delay?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) A
statement showing the number of Field
Officers, zone-wise, whose cases were
considered by the Z-onal Committees
15 laid on the Table of the House [See
Appendix I annexure No 40

th) The Corporation has accepted
the 1ecommendations

t¢) Dot~ no' arise

(1l Potential

185. Shr Ajit Singh Sarhadi. Will
the Minister of Steel, Mines and Fuel
he pleased to stat»

ta) what has bLeea the i1eport of
West German experts who had toured
the various paiis of India to study the
<ouniry's oil potential,
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(b) the decisions of Government
thereon; and

(c) whether any help is being taken
from the West German Government
iIn the matter?

The Minister for Mines and Oll
(Shri K. D. Malaviya): (a) The
reports in question have assessed, in
general, the potentialities of different
atcas of the country and recommended
preferential exploration m order of
their 1mportance

(b) The Government 1s in general
agreement with the findings of the
team and their recommendations have
been taken into consideration m fram-
ing o1l exploration programme of the
01l and Natural Gas Commission

(¢) No, Sir
Indian Soldiers in UN. Emergency
Forces
{ Shrl Kodlyan:
'188.4 Shri Narayanankutty
L Menon:

Will the Minister of Defence be
pleased to state

(a) the rate of overseas allowances
paid to Indian soldiers serving in the
UN Emergency Foices 1n Gaza strip,
and

{b) how do these allowances com-
pare with those giv 'n by other Gov-
crnments, e g.. Brazil whose forces are
also in Gaza with the UN Emergency
Forces?

The Minster of Defence (Shri
Krishna Menon): (a) A statement 1s
laid on the Table of the Sabha [See
Appendix 1, annexure No 41

tb) The pay and allowances of
Indian Armed Forces Personnel at
home or abroad are not regulated by
the terms laid down by foreign Gov-
ernments in respect of their Armed
Forces
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Ofl Drilling Bchoel at Jawalamukhi

*189, Shrl Bam Krishan: Will the
Minister of Steel, Mines and Fuel be
to state at what stage is the
scheme for setting up of a drilling
school at Jawalamukhi?

The Minister of Mines and OHl
(Shri K D. Malaviya): The dnlling
school at Jawalamukhi has already
started functioning from 16th October,
1658 and 21 Assistant Drillers and Drl-
ling Assistants are regularly attending
the classes.

Transfer of Officers from Centre to
States

*190 Shri Harish Chandra Mathur:
Wil the Manister of Home Affairs be
pleased to lay a statement showing’

(a) how many officers of the desig-
nation of (1) Secretaries, (1) Joint
Secretanes, and (ui) Deputy Secre-
taries * m¢ transferred fiom the
Central Government to the State Gov-
ernments and vice versa dunng the
year 1858-59 so far; and

(b) how many officers of each desig-
nation have overstayed in the Centre
beyond tenure period by one year,
two years and three ycars and more?

The Minister of Home Affairs
(Suzi G. B. Pant): (a) and (b)

1. Number of Officers transferred from the
states to the Centre and vice versa from
1-4-1958 1o date.

Secy. Jt Deputy Total
Secy  Secy.

éTnu to Centre . 3 1 14
Centre to States .. 1 9 10

1I. Number of Officers w.hall;wﬂayeda:
the Cuurfe ond tenure period

3 Yur;:ﬂ.
more

1 Year 2 Years

Secy. J5 DS becy. J5 DS becy. JSDS

2 3 1 2 12 5§ 1

*3 of these 12 officers have been in their
ent posts for more than 5 years.

323 LSD—3
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State Service Rules

*“191. Shri Ajit Singh Sarhadi: Wwill
the Minister of Home Affalrs be
pleased to refer to the reply given to
Starred Question No. 188 on the 24th
November, 1958 and state whether any
other Btate Qovernment has amended
its Service Rules to permit all Indian
ciizens without provincial limitations
to sit for the competitive examinations
for State Services?

The Minister of Home Affairs
(8hri G. B. Pant): Yes Besides
Punjab, the following States have also
amended their Service Rules to permit
all Indian citizens to compete for State
Services*

Assarn, Bombay, Kerala, Madhya
Pradesh, Madras, Mysore, Rajasthan
and Uttar Pradesh.

Minerals

185, Shri Vidya Charan Shukla: Will
the Minister of Steel, Mines and Fuel
be pleased to lay a statement on the
Table showing the production and
value of each mineral produced m the
country during the year 18587

The Minister of Mines and Oil (Shri
K D. Malaviya): Under Mineral Con-
servation and Development Rules, 1958
the annual returns in respect of pro-
duction of minerals are to be received
by the 1st of March following the year
to which it relates The information
1s being collected and will be laid on
the Table of the House as soon as it
15 compiled.

Tourists to Jammu and Kashmiy

136,/ Sbri Ram Krishan:
 Shri D. C. Sharma-

Will the Mirnuster of Defence be
pleased to state:

(a) the number of foreign tourists
and Indians separately who wvisited
Jammu and Kashmir during the year
1958; and

(b) how do these figures compare
with those of 18577
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The Minister of Defence (Shri
Krishna Menon): (a) The number of
tourists who actually wvisited Jammu
and Kashmir 15 not maintained in the
Ministry of Defence The number of
permuts 1ssued by the Ministry to
forelgners and Indians during the year
1958 15 as follows —

Foreigners 3,188
Indians 13,868
Total 17,056

It may be mentioned In this connec-
tion that Indian tourists can, apart
from the Ministry of Defence, also
obtain permits from the State Govern-
ments as well as from District Magis-
trates and certain other specially
authorised officers m all the States In
fact the bulk of the permits to Indians
are 1ssued by State Government
authorities Certain classes of foreign
tounsts can also obtain permits from
the Regional Tourist Officers stationed
at Bombay, Calcutta, Madras and New
Delhy

(b) 10,702 permits (2,238 foreigners
and 8464 Indians) were 1ssued by the
Ministry of Defence during 1857 The
number of purmits issued in 1958 1s
about 59 per cent more than those
1ssued m 1857

Department of Oceanography in
Universities

137. Shrl Ram Krishan Will the
Minister of Education be pleased to
state

(a) the names of the univirsities in
which department of Oceanography has
been established so far, and

(b) amount of grants given by
Central Government for th« purpo
(university-wise)*

The Minister of Education (Dr K L,
Bhrimall): (a) None so far Three
universities vz Kerala, Andhra and
Annamala: are, however, intercsied 1n
the Oceanography work

(b) A statement giving the amount
of grants sanctioned by the University
Grants Commussion to the Universities
of Andhra, Kerala and Annamala: 1s

FEBRUARY 12, 1059
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1a1d on the Table of the Sabha [See
Appendix I, annexure No 42]

Schools for Childrem of Governmeat
Employees

138, Shn N, Keshava: Will the
Mmnister of Education be pleased to
glate

(a) whether Government have a
proposal to set up schools and hostels
for children of Government employees
who have to be transferred from place
to place, and

(b) if so, the details thereof?
The Minister of Education (Dr
K. L. Shrimall): (a) and (b) Material

for reply 13 bemng collected and will
pe placed on the Table of the House

wrew § qrieamit
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Geological Survey of Andhra

140 Shn Nagm Reddy Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether any nvestigation of
puneral  wealth of Dharmavaram
Taluk (Anantapur District) and
Kuppam arta (Chittoor District) in
Andhra Pradesh has been recently
undeitaken by the Geological Burvey
of India,

(b) 1f so, what are the broad details
thercof, and

(c) whether further intensive survey
will be cariied on 1n the year 1958-607

The Minister of Mines and Ofl (Shxi
K D. Malaviya): (a) and (b) Yes,
Sir  During the fleld season 1053-54,
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the occurrences of asbestos, construc-
tion material and gold mn Dharma-
varam taluk (Anantapur district)
were examined and during the field
season 1956-37, systematic mapping of
the Bisanattam gold mine, Kuppam
arem (Chittoor district) was carned
out by the Geological Survey of India

(e) It 18 proposed to continue the
work 1n Ramagiri Gold Field, Ananta-
pur district in the year 1959-60

Vigyan Mandirs

6L Shrl Nagl Reddy:
Shri D. V Rao:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state

(a) total number of “Vigyan Man-
dirs” established so far in different
States (State-wise),

(b) the amount spent on buildings,
Scientific equpment and other ex-
penses separately (State-wise), and

(c) the approxmmate number of
people who are making use of these
Vigyan Mandirs?

The Deputy Mimster of Scientific
Research and Cultural Affawrs (Dr
M. M Das): (a) A statement 1s land
on the Table of the House [See
Appendix 1, annexire No 43]

(b) The Vigyan Mandirs are accom-
modated 1n buildings provided either
by State Governments or by prnivate
agencies

The accounts of the Vigyan Mandirs
are not maintained State-wise, but the
total expenditure incurred since the
inception and upto the end of January
1959 under different sub-heads 15 as
under'—

Pay of establishment

Allowances and Hon
Other charges (Scientific
equ:pment etc ) Rs 242,476

(This 18 exclusive of an expenditure
of Rs 9,604 incurred during 1955-56)

Rs 1,869,868
Rs 92,535
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{c) The informution 1s being collect-
cd and will be laid on the Table of
the Houge

Ancient Indian Manusoripts in Tibet

Shri H. N Mukerjee:
. {shﬂ Mohammed Elias:

Will the Minuster of Scientific Lie-
‘“‘ﬂl'::t:nd Cultural Affairs be pleased
1o N

(a) whether Government’s informa-
tion 1n regard to ancient books and
manuscripts of inferest to India
Tibet 15 based on verified reports, and

(b) the reasons for delay in com-
primg a f(ist of such matenal and
facilitating their study®

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) It 15 not possible to
verify whether ancient books and
manuscripts of interest to India are
available 1n Tibet unless our scholars
visit the country and examine them

(b) The lists can be compiled only

after Indian scholars have wisited
Tibet

Collections of Dr. Raghuvira

Shrl Muhammed Elias:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state

(a) whether the books, manuscripts,
banners, paintings, etc, brought by
Dr Raghuwvira after a tour of China
and Mongolia and exmbited by Gov-
ernment to the public 1n or about 1956
are actessible to scholars for study and
to laymen for viewing, and

(b) if so, where they are to be
found*

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr,
M. M Das): (a) So far only three sets
of mitrofilms have been delivered to
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Government by Dr. Raghuvira out of
the collection brought by him from
China and Mongolia. The question of
getting remaining articles from him is
under correspondence with him.

(b) The above microfilms are avail-
able in the National Museum and are
accessible to the scholars for study.

Central Government Servants

144, JShrl H. N. Mukerjee:
" i Shri Mohammed Elias:

Will the Mimister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No 94 on the
18th November, 1958 and state how
many of the total number of Central
Government servants are permanent
and how many temporary, as on the
1st January, 19597

The Minister in the Ministry of Home
Affairs (Shri Datar): The information
is bemng collected and will be laid on
the Table of the Housc as early as

possible.
Indian Technical Personnel Abroad

145. Shvi H. N, Mukerjee: Will the
Mimster of Home Affairs be pleased
to refer to the reply given to Starred
Question No, 1028 on the 8th Septem-
ber, 1858 and state how many of the
Indian technical personnel working m
foreign countires have since been
absorbed in work in India?

The Minister of Home Affairs
(8hri G. B. Pant): The information is
not available.

‘Holiday on Ice'

146 JShri Vidya Charan Shukla;
7\ Shri Ansar Harvani:

Will the Minister of Home Affairs
be pleased to state how much foreign
exchange remuttance was allowed to
the foreign troupe which performed
the ‘Holiday on Ice’ show at Delh: for
taking the proceeds of the show out
of India?

The Minister of Home Affairs
(8hri G. B. Pant): The troupe has

Wrisien Anpwers Gty

been admitted on the understanding
that no foreign exchange facilities fo
take their earnings mbroad would he
allowed.

Promotien in Ordnance Factories

147, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to state
the number of promotions made from
ungkilled to semi-skilled and from
semi-skilled to skilled and also from
skilled to highly skilled categories in
Ordnance Factories during 1957-58?

The Minister of Defence (Shri
Krishna Menon): The information s
being collected and will be Inid on the
Table of the Lok Sabha.

Idle Time Payment in Ordnance
Faclories

148. Shri §. M. Banerjee: Will the
Minister of Defence be pleased to state:

(a) the total amount of idle time
Payment made m various Ordnance
Factories during 1956-57 and 1957-58;
and

(b) the amount paid to labourers in
each factory?

The Minister of Defence (Shri
Krishna Menon): (a) The total amount
of idle ime payment made i various
Ordnance Factories during 1956-57 and
1957-58 15 as given below'—

1956-57 1957-58
Rs 63,07,138 Rs 10,93,264.

(b) It would not be in publie
interest to disclose information regard-
Ing individual factories.

T.B. Patients in Defence
Establishments

148. Shri 8 M. Banerjee: Will the
Minister of Defence be plrased to state
the number of civilian employees in
Various Defence establishments suffer-
ing from T.B as on the lst January,
}959 among class I, II, III and 1V and
industrial workers separately?

The Minister of Defence (Shr}
Krishna Menon): The information s
not readily available and Is belng
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ocollected. It will be laid on the Table

of the Lok Sabha in due course

Quarters for Defence Industrial
Workers

150. Shrl 8. M. Banerjee: Will the
Munister of Defence be pleased to
state’

(a) the number of quarters exist-
ing at present for class 1, II, III and
IV and industrial workers working in
varous Ordnance Depots,

(b) the number of quarters to be
constructed during 1959-60 and 1960-
61, and

(e) the amount sanctioned for each

Depot?

The Deputy Minister of Defence
(Bardar Majithia): (a) Information 1s
being collected and will be laid on
the Table of the Lok Sabha in due
course

(b) and (c) It 1s too early to he
able to give this information as 1t
must depend on resources available

Hospitals in Ordnance Depots

151, Shri 8. M Banerjee. Will the
Mumnister of Defence be pleased to
state

(a) the number of Ordnance Depots
where hospitals exist, and

(b) whether civihan employees In
the depots are entitled to admission 1n
Ordnance Depot hospitals?

The Minister of Defence (Shri
Krishna Menon)* (a) No Ordnance
Depot has a hospital of 1ts own Each
Depot has a dispensary at which out-
patient treatment 1s given Mlitary
Hospatals exist at or near all stations
where Ordnance Depots are located

(b) Civihan employees are usually
admitted to local awil hospitals but
where accommodation 15 not available
in the civil hospital, they can be
admitted in the Military Hospital.

MAGHA 283, 1880 (SAKA)
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Remittance of Profits by Tea
Companies

[Sbri D V Rao:
152. { Shri Nagl Reddy:
| Shri Bimal Ghosh:

Will the Mimster of Finance be
pleased to state

(a) the total amount of profits of
the foreign owned tea companies 1n
India in the years 1954 to 1958 (year-
wise), and

(b) total amount transferred to
countries outside India in the same
years (year-wise) in the form of pro-
fits and dividends separately?

The Minlster of Finance (Shri
Morarji Desal): (a)

(In crores of Rs)

1954- 1955- 1956- 1957-
ss 56 7 58

Profits of bran-

ches of foreign 6 N
companies 214 95 10 ot
svail-
sble
Dividends  of
Joint  Stock
Companies re-

?nten.d mn
ndis 10 0§ 0§ 04
TorAL 224 100 1II X

These figures are based on dertails furnished
by the companies in  respect of their

profits
(b)
(In crores of Rs.)
1954~ 1955- 1956~ 1957~
55 6 s7 58
Profits of bran-
ches of foreign
companies 104100 10§ 47
Dmnidends of
Jount Stock
registered 1n
Inda 08 04 0S5 04
ToTaL 112 104 110 §1
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National Cadet Corps in Bombay
State

153. Shrl Pangarkar: Will the Minis-
ter of Defence be pleased to state:

(a) the strength of the National
Cadet Corps in the Bombay State at
present; and

(b) the number of divisions func-
tioning there?

The Minister of Defence (Shri
Krishng Menon): The total strength of
the NCC m Bombay State as on
81.1.1959 1s 657 Officers and 28,625
Cadets, The break-up according to
wvarious Divisions and Wings iz given
below:—

Officers Caders
Semor Dwnsion
Army Wing 334 13,990
Naval Wing 6 240
Air Wing 6 400
Junior Division
Army Wing 215 9,675
Naval Wing 6 270
Air Wing 7 315
Girls Dreision
Senior Wing 50 2,250
Junior Wing 33 1,485
Total strength
of N. C. C. Offi-
cers and Cadets 657 28,625

Defence Ministry Lands in Bombay
State

154. 8hrl Pangarkar: Wil the
Minister of Defence be pleased to
state:

(a) the acreage of land belonging
to the Mimstry of Defence 1n Bombay
State;

(b) the acreage of land which has
been leased out to the public; and

(c) the purpose for which the
remaining land is being utilised®

The Minister of Defence (Shri
Krishna Menom): (a) to (¢) The

Writien Annoers 618

requisite information is being collected
and will be laid on the Table of the
Sabha, as soon as it is available.

Camping Gronnds in Bombay

155, Shri Pangarkar: Will the Min-
1ster of Defence be pleased to state:

(a) the number of camping grounds
under the Miistry of Defence in
Bombay;

(b) the area, location with tehail
and district of each; and

(¢) the snnual income from these
separately?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). The
requisite information, which is not
fully available in the Ministry, is
bemg collected from the lower forma-
tions and will be laad on the Table
of the Sabha as soon as possible.

Loans on Mortgage

156. Shri Damani: Will the Miruster
of Finance be pleased to state:

(a) the total loans on mortgage in-
herited by the Life Insurance Corpo-
ration of India, from the private com-
Panies, at the time of the nationalisa-
tion of life insurance business;

(b) the present mortgage loans

Ppasition,

(c) the number of lhtigation cases
in regard to mortgage loans pending;

(d) whether percentage of litigation
on mortgage Joans 15 higher than pre-
vigus to the formation of Corporation
for all the private life insurance com-
panies put together;

(e) whether Government have ad-
vised the Corporation to grant loans
on mortgages;

(f) whether such loans on mortgage
have been reviewed since then; and

(g) if so, with what results”?

The Minister of Finance (Shri
Morarjl Desal): (a) (i) No of mort-
gage loans 3,927T;
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(d) Principal Amount mvolved
Rs. 15,01,68,661
(b) (1) No of mortgage loans 2,042,
(1) Principal Amount mvolved
Rs 11,65,85,505

{c) 411

(d) As information relating to the
pre-Corporation period 1s not aval-
able, a companson between the per-
centages of ltigation on mortgage
Soans before and after the Corpora-
tion came into existence, 18 not possi-
ble

(¢) In terms of Section 27TA of the
Insurance Act, 1938, as extended to
the Life Insurance Corporation with
effect from the 23rd August, 1858, the
Corporation 1s free to grant loans on
mortgage of property

(f) and (g) The Corporation 1s
constantly reviewing the position For
the present, however, loans on mort-
gages have been suspended by the
Corporation

Indian Economic Service and Indian
Statistical Service

157. Shri D. C Sharma. Will the
Minister of Home Affairs be pleased to
state the progress made so far with
regard to the setiing up of the Indian
Economic Service and the Indian
Statistical Service?

The Minister in the Ministry
Home Affairs (Shri Datar): The draft.
schemes for the two Services have
since been scent to the Umon Publie
Service Commssion for advice The
Services will be constituted as soon as
the details are finalised 1n consultation
with the Union Public Service Com-
massion

Birla Sclence and Industry Museum,
Calcutta

158, S8hri D C Sharma Will the
Mimster of Sclentific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No 1483 on the 15th December, 1958
and state the up-to-date progress
made 1n the establishment of the Birla

MAGHA 23, 1380 (SAKA)
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Science and Industry Museum, Cal-
cutta?

M, Das):
workshop for the Birla Industral and
Technological Museum has started A
temporary workshop has been set up
mnside the museum bwlding itself, and
the preparation of models departmen-
tally has started The necessary staff
has been recruited

The architects are going ahead with
the preparation of the detailed draw-
ings and the schedule of quantities
necessary for calling tenders for the
renovation of the existing building and
provision of services

A few models have been received
as gifts for permanent display in the
museum from manufacturers and busi-
ness concerns Efforts are being made
to fabricate some models with the
help of local model makers A model
of a Blast Furmace Plant has been
received as donation from the Indus-
trial Health and Safety Centre, Lon-
don It 1s also proposed to import a
few models from abroad for which
necessary action 1s being taken

The French Government made avail-
able to the Museum the services of &
French expert in museology for mak-
mg an on-the-spot investigation
regarding i1ts requurements The Expert
was 1n Calcutta during the 3rd week
of December, 1858 On his return to
France, he has submutied a report
which 1s under consideration of the
Counci]l of Scientific and Industrisl
Research

It has been decided to tomll;'
declare the Museum open
with the models and exhibits we lnve
now got at our disposal A museum is
an organisation to which exhibits have
to be progressively and continually
added Naturally making the museum
large and comprehensive will be
spread over a few years
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Harljan Welfare

150. Bhri D. C. Bharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No 1485 on the 15th
December, 1958 and state:

(a) whether the Sub-committee
mppointed by the Central Adwisory
Board for Harijan Welfare for pre-
paring a scheme to put an end to the
practice of carrying night soil in bas-
kets or buckets has submutted its
report; and

(b) if so, the decisions taken by the
Government on it?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) No, Sir

(b) Does not arise

Exemption of Industrial Concerns from
Income-tax

160. Bhri D C. Sharma: Will the
Mimnister of Finance be pleased to
state.

(a) whether 1t 15 a fact that a num-
ber of Industrial concerns and joint
stock companies in the districts of
Gurdaspur and Hoshiarpur in Punjab
have been exempted from income-tex,
and

(b) i so, the reasons for excmp-
tions?

The Minister of Finance (S8hri
Morarjl Desal): (a) No Industrial
concern or joint stock company has
been exempted from income-iax in
these districts

(b) Does not arise

Welfare of ex-Servicemen

161. Shri D. C Sharma: Will the
Minister of Defence be pleased to
state the progress made so far in creat-
ing a separate cell in the Minstry of
Defence to look after the rehabilita-
tion and welfare of the ex-service-
men?

The Minister of Defence (Shri
Krishna Menon): Since Unstarred

FTEBRUARY 12, 1050
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Question No 1468 was answered in
Lok Sabha on the 15th December 1058
the matter has been under active con-
sideration Considerable progress has
been made and plans for improving
arrangements and procedures to leok
after the rehabihitation and welfare of
ex-Servicemen are well advanced,
Tours of the Commissioner for Sohe-
duled Castes and Scheduled Tribes

162. Shri D. C, Sharma: Will  the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Punjab during
184{ .nd

(L) the places wisited by him in the
St...

The Deputy Minister of Home Affairs
(Shrimati Alva):

(a) Three tmes

(b)1  Pathankot
Chakarpur
Jhaisa
Kutulpur
Tehna
Saisana
Bdans
Asron

9  Bhaure
10 Jaura
11 Colony near Ambald Lty
12 Amloh
13 Doraha
14 Phagward
15 DBarewal
16 Malsian
17 Rokha
18 Jallomal
19 Rakh-Devida:pur
20 WNangal
21 Ludhwana
22 Jullundur,

Aboriginals in Minicoy Islands

163. Shri D. C. Sharma: Will the
Minuster of Home Affairs be pleased
to state

(a) the number of Aboriginals n
Minucoy Islands;

% 1 > AR WN
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(b) the steps taken for their uplift,

{¢) the amount provided m the
Second Five Year Plan in this regard;
and

(d) the amount actually spent so
far?

The Deputy Minister of Home Affairs
(Bhrimati Alva): (a) There are no
aboriginals in the Minicoy Island

(b) to (d) Do not arise

Educated Unemployment in Punjab

Shri D, C. Sharma:
164. { Shr. V" 'm Krishan:
LSM Ajit Singh Sarhadi:

W1l ‘Y Mimster of Education be
pleasrd to state

(a) the grant given to the Govern-
ment of Punjab during 1957-58 and
1058-59, separately, for relieving edu-
cated unemployment in Punjab; and

(b) the total number of persons
employed during the same period,
year-wise, in Punjab under the above
scheme?

The Minister of Education (Dr. K
L. Shrimalf): (a) During 1957-58
Central grants amounting to Rs 4,818
were sanctioned to the Government of
Punjab under the scheme

According to the new procedure
introduced this year (1858-59) regard-
ing payment of Central assistance,
separate sanctions for individual
schemes are not 1ssued in advance to
State Governments Instead, lumpsum
‘ways and means advances' to the
extent of 3|4 of the admissible Central
assistance for all sectors of develop-
ment are released 1n regular monthly
instalments begmmung n May, 1958
The amount of Central grants that
will be admissible to any Btate Gov-
ernment for any category of schemes
will be calculated during the 4th
Quarter of the year on receipt of the
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actual progress achieved during the
first three quarters and estimates for
the 4th quurter and the ‘payment
sanction’ will be i1ssued accordingly
on receipt of this information

(b) No appointment under this
schemc was to be made in 18957-58.
The grants sanctioned during 1957-58
represented the balance of Central
assistance m respect of the expendi-
ture ineurred during the previous
years

540 teachers and 11 inspecting offi-
cers have been allotted to the State
Government for appointment during
1858-59

Land Revenue in Tripura

165, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state

(a) the total annual land revenue
of Tripura, and

(b) the total amount of land reve-
nue lkely to be collected after the
implementation of land reforms?

The Minister of Home Affairs (Shrl
G B. Pant): (a) The actual land reve-
nue collcetion for 1957-58 was Rs
12,33,338

(b) The amount of land revenue
hikely to be collected after the mtro-
duction of land reforms in Tripura can
be correctly estimated only after the
contemplated legislation has been fina-
lged and enforced

Buicides in Delhi

167. Shrl D, C. Sharma: Will the
Minister of Home Affairs be pleased to
state-

(a) the number of persons who
commtted swcides and those who
attempted suicide in Delhi since the
1st September, 1958 (month-wise);
and

(b) the number of persons out of
those who attempted suicide and ware
punished?
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The Minister of Home Affairs (Shri
G B. Pant): (a)

Number of persons who commtied smade

September;, 1958 . 3
October, 1958 4
November, 1958 3
December, 1958 7
Janusry, 1959 4

ber who aitempted 1o commnt
Number of persons

September, 1958 b
October, 1958 . I
November, 1958 1
December, 1958 Nil
Jenuary, 1959 . 2
®)
September, 1958 ¥
QOctober, 1958 . |
November, 1958 1
December, 1958 Nui
January, 1959 a‘;&.m
are
umder
mnvesti=
gation,
Alrcraft

168, Shri D. C. Sharma Will the
Miruster of Defence be pleased to

state,

(a) when India 1s hkely to become
self-sufficient an the matter of au-
craft, and

(b) the nature of steps taken in this
connection?

The Minister of Defence (Shri
Krishna Menon): (a) It 1s not possi-
ble to state when India 1s hkely to
become self-sufficient in the produc-
tion of amcraft, which must depend,
to a great extent on available

resources

(b) Military aircraft, airframes and
jet engines are now under planned
production m the Hindustan Aircraft
Company They have also produced
a tramer desmigned and developed by
themselves and recently they have
designed and developed “Pushpak”—
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& light awrcraft, which 13 now for sale
These are all piston-engmed. The
design and research nto smaller types
of mrcraft and power problems are
also undertaken by joint efforts in the
Development and Air Force Establish-
ments

Limestone Deposits in Punjab

169 Shri D C. Sharma: Will the
Minuster of Steel, Mines and Fuel be
pleased to state

(a) the present position of availabi-
Lty of Lmestone in Punjab,

(b) whether any detailed investiga-
tions have recently been made of for-
mations of limestone, and

(c) if so, the details of such inves-
tigations”

The Minister of Mines and Oil (Shri
K. D. Malaviya) (a) Limestone depo-
sits are reported to occur at Dharam-
kot and near milestone 40 on the
Pathankot Dalhousie Road, Xangra
District, Tundapathar, Malla and
Dabsu, Ambala District, and NES
Block, Loharu, Hissar District

(b) and (c) The following deposits
of limestone were investigated in de-
tail by the Geological Survey of India
The reserves of limestone assessed are
shown against each —

1 Dharamhot near Dharamsala,
Kangra Diwstrict Reserves as-
sessed of easily quarrible lime-
ctone 176 mulhon tons

2 Tundapathar, Ambala District
Reserves assessed 26 million
tons of good quality limestone
suitable for cement manufac-
ture

3 Malla and Dabsu Ambala D~
trict Reserves assessed 2 mul-
lion tons, suitable for cement
manufacture

4 At milestone 40 on the Pathan-
kot-Dalhousie Road Reserves
have not yet been assessed
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5 Near Loharu, Hissar District
Deposits of Kankar found to
be spread over a farly large
area Reserves not yet asses-
sed

Dalhousie and Bakloh Cantonments

170 Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state

(a) the total amount allotted by the
Government of India to the Dalhousie
and Bakloh Cantonment Boards as
grants-in-aud for implementing their
development scheme for the years
1957-58 and 1958-59, and

(b) the details of these schemes”

The Deputy Minister of Defence
(Sardar Majithia). (a) and (b) A
statement 1s laid on the Table of the
Sabha [See Appendix I annexure
No #4)

Gold deposits in Anantapur

171 Shri E Madbusudam Rao: Wil
the Minuster of Steel, Mines and Fuel
be pleased to state

(a) whether the Geological Survey
o India have completed examination
of the report of survey of old gold
fields in the Ramagiri Area (Ananta-
pur district, Andhra Pradesh) submit-
ted 1n July, 1958, and

(b) if so, the details thereof?

The Minister of Mines and Ol (Shn
K. D Malaviya): (a) Neo, Sir A
comprehensive report on the Ramagin
gold field 1s under preparation m the
Geological Survey of India

(b) Docs not anse

Houses for Scheduled Castes

172 Shri Daljit Singh- Will the
Miruster of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No 527 on the 28th Nov-
ember, 1958 and state

(a) whether the information regard.
ing number of houses constructed for
Scheduled Castes in 1957-58 with the
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Central assistance m the remawnng
States has been collected; and

(b) if so, whether 1t will be laid on
the Table?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b) A
statement 1s laid on the Table of the
House [See Appendix I, annexure
No 45) Progress report from the Gov-
ernment of Uttar Pradesh and infor-
mation from the Government of Assam
i respect of houses constructed under
the Central Sector have not yet been
received

Release of prisoners on Republic Day

Shri Daljit Singh:
1. '{_shrl Vajpayee:

Will the Minister of Home Affairs
be pleased to state

(a) whether prisoners convicted in
(1) Union Territories (u) States under
the Central Acts were released on the
eve of the Republic Day,

(b) 1f so, the number of such pri-
somers released in each Siate and
Unuon Terntory, and

(c) whether those included political
prisoners?

The Minister in the Ministry of
Home Affairs (Shri B. N Datar): (a)
to (¢) The information 1s being col-

lected and will be laid on the Table of
the Sabha

Assistance to Educational Institutions
in Bihar

174. Shir Rajendra Bingh: Will the
Minuster of Education be pleased to
state

(a) the total amount of financal
assistance given to educational insti-
tutions in Bihar from 1956-57 to 1958~
59 so far, and

(b) the purposes for which the
amounts were given?

The Minister of Edacation (Dr. K.
L Shrmall) (a) Rs 13,50,004
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(b) Assistance has been given for
the purposes given below:—

(i) Construction of Recreation
Halls, Gymnasia, and Swim-
ming pools.

(ii) Grants for students tours.

(iii) Library building, equipments
books, ete.

(iv) For the development of
Humanities, Science, Techno-
logy and other Miscellaneous
purposes in Universities.

(v) Raising of pay scales of Uni-
versity Teachers,

(vi) Construction of a building for

students Home by the Rama-
krishna Mission.

Andamans Forests

S Shri S. C. Samanta:
175 { Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) area of the forests in North
Andamans which has uptil now been
.exploited by M/s P. C. Ray and Co.;

(b) how much of it was utilised
for—
(a) settlement of displaced per-
sons,

(b) re-planting of forest, and
(c) other purposes;

(¢) whether any exploited land has
‘been allotted to the original inhabi-
tants of Andamans;

(d) whether any representations
from any Association in the Andaman
and Nicobar Islands have been receiv-
ed demanding lands for the original
inhabitants; and

(e) if so, what steps have been
-taken in the matter?

The Deputy Minister of Home Affairs
{Shrimati Alva): (a) 19,137 acres;
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(b)

(a) Information is being collect-
ed and will be laid on the
table of the House, when re-
ceived;

(b) 5,818 acres,

(c) 22 acres of land are under
experimental paddy cultiva-
tion,

(e) No Sir;
(d) No Sir;

{e) Does not arise.

Natural Gas in Assam

176. Shri Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given
to Unstarred Question No. 978 on the
5th December, 1958 and state:

(a) whether Government have re-
ceived the project- report regarding
the utilisation of the natural gas dis-
covered in Assam from Messrs Societa
Nazionale Metanodotti; and

(b) if so, the details thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) No, Sir.
(b) Does not arise.
0il in Cambay and Baroda
r Shri Ram Krishan:
| Shri Ajit Singh Sarhadi:
| Shri Rameshwar Tantia:
177. Shri Naval Prabhakar:
Shri Bhakt Darshan:

Shri Supakar:
| Shri Pangarkar:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the state-
ment of the Minister of Mines and Oil
on the 16th December, 1958 and state:

(a) the progress made so far in
testing the various layers of sands
having potential oil in wells drilled
so far in the neighbourhoods of Cam-
bay and Baroda and in estimating the
quantity of oil and gas found so far.
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(b) whether it is sufficient for the
purposes of commercial exploitation,
and

{¢) the expenditure incurre’ on the
project so far and the countmes that

are collaborating?

The Minister for Mines and Oil
(Shrl KX D. Malaviya) <(a) Various
layers of switable sands have been
tested 1n Baroda shallow hole No 11,
12 and 13 Several layers have been
tested for production in Cambay well
No 1 and others are still in progress

(b) Unt:il numerous wells are drill
ed and tested, 1t would not be possi-
ble to indicate commercial possibilities
of the area

{e) The information 1s being collect-
ed and will be laid on the table of
the House

Cost of Steel Plants

{ Shr1 Ram Krishan
176 { Shri Osman Al Khan
Lshrl Khuswagt Kai

Will the Mimsster of Steel, Mines
and Fuel be pica ed to refer to the
reply ~ 1~n to Unstarred Question No
185 on i 13th August 1958 and
state

(a) whether 1t 1s a fact that there
has been an increase in the present
estimated cost of the three stecl plants,

(b) if so, the estimate of additional
cost along with increase mm foreign
exchange, and

(c) the reasons for the same?

The Minister of Steel Mines and
Fuel (Sardar Swaran Singh). (a) to
{e) No, Sir There 15 no reason to
believe that the estimates for the steel
plants proper which were given m
reply to Unstarred Question No 185
on the 13th August 1958 would be
exceeded It 1s however, difficult to
esumate with the came degree of
accuracy the cost of other ancillaries
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Copper deposits In Rajasthan

179. Shri Ram Krish#m Will the
Minister of Steel, Mines and Fuel be
pleased to refer {o the reply given to
Unstarred Question No 1548 on the
15th December, 1958 and state

(a) whether the Copper deposits of
Khetry, Jhunjhunu district and Khoh
Dariba, Alwar district have been sur-
veyed and prospected by the Geologi~
cal Survey of India and the Indian
Bureau of Mines with a view to exa-
mihe their commerual workability,
and

(b) if so the results of the survey
and examination?

The Minister of Mines and Qil (Shri
K D Malaviya) (a) The explora-
tion work undertaken by the Geologa-
cal Survey of India and the Indian
Bureau of Mines at Khetr1, Jhunjhunu
district and Khoh Dariba, Alwar dis-
irict 18 still 1n progress

(b) Tht re-ult of exploration work
will become available after it 15 com-
pleted

Training of Indians in 01l Dnlling

go JShrl Ram Kishan:
1 Shrimat Ila Palchoudhnri:

Will the Minuster of Steel, Mmes
and Fuel be pleased to refer to the
reply given to Unstarred Question No
1539 on the 15th December, 1858 and
state at what stage 15 the proposal for
training of Indian personnel in ol
driling abroad?

The Minister of Mines and Oil (Shri
K D Malaviya). Eight trainees from
USSR and one from France have
already returned afler wundergoing
training m ol well dnlling for a
period of one year

Proposal to send a further batch of
tratnees to Rumamia and USSR for
traiming in o1l well driling and pro-
duction technology 1s under consi-
deration
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Oil Drilling at Bathuls

181 Shri Ram Krishan: Will the
Minister of Bteel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No 1178 on the 18th
December, 1958 and state the further
progress made 1n the driling opera-
tions started at Bathula near Hoshiar-
pur (Punjab)?

The Minister of Mines and 0il (Shri
K. D, Malaviya): A depth of 3939
metres was reached on 5th February,
1959 Electrologging of the well 1s
NOW m progress

All India Council for Technical
Education

182, Shri T. B Vittal Rao: Will the
Mimister of Sclientific Research and
Cultural Affairs be pleased to state

{(a) when the last meeting of the
All India Council for Technical Edu-
cation was held,

(b) the subjects discussed at the
meeting, and

(c) the recommendations made by
the Council?

The Deputy Munister of Scilentific
Research and Cultural Affairs (Dr. M
M Das): (a) 24th March, 1958

(b) and (c) A statement ig laid on

the Table of thc Sabha [Sce Appen-
dix 1, annexure No 46]

Retired Scientists

183, Shrl V. P Nayar: Will the
Mimister of Scientific Research and
Cultural Affairs be pleased to rcfer to
the reply given to Starred Question
Neo 1417 on the 20th December, 1957
and state the number of retired Scien.
t1sts who have received aid since 1957
under the schemc?

The Deputy Minister of Scientific

Research and Cultural Affairs (Dr M.
M. Das): Four

Research Scholars
184 Shri V. P. Nayar: Will the
Minister of Solentific Research and
Cultaral Affairs be pleased to state
(a) whether research scholars,
under various research schemes direct-
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ly under Government, or of the

nature of sponsored research, have
any umiform scales of pay; and

(b) if so, what are 1ts details?

The Minister of Scientific Research
and Cultural Affairs (Dr M. M. Das):
(a) and (b) The information is being
collected and will be laad on the
Table of the House when received

Ford Foundation Grants

185. Shrimati Ila Palchoudhuri:
Shri Ram Krishan:

Will the Minister of Finance be
Pleased to state:

(a) whether attention of the Gov-
emment of India has been drawn o
the recent announcement m regard to
awards of various grants made by the
Ford Foundation;

(b) whether any grants have been
awarded to India; and

(c) it so, the details thereof?

The Minister of Finance
Morarji Desal): (a) Yes.

3]
(b%f)md (c 894,500 for establishing
research-cum - trairing
centres at six Fne

(Bhri

mneerirg Colleges
im India n connec-
tim  with village
planning and  rural
housing ,
6 To Ahparh for  es-
() 845000 T3 A tablishing
University, »generdl
and F {ucation
Centres,

(ui)  $4.30,000 to Baroda University.

(1) $60,000 to the Admmstra-
tive Staff College
of India Hyderabad
to assist the streng-
thewung of its  pro-
gramme of manage-
ment  traimng, s?e-
fically by providing
acee stons 0 the hib-
rary freeships and
trdinmng and ref-
reshment of the staff.

ToTAL  $1,049,500
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Technical Personnel

186. Shri Harish Chandra Mathur:
Will the Minister of Scientific
Research and Cultural Affairg be

pleased to state-

(a) what is the number of technical
personnel of each of the various types
which will pass out of educational
institutions during 1958,

(b) what 15 the employment poten-
tial; and

(¢) what 1s the machinery whch
effects co-ordination between the edu-
cational institutions?

The Deputy Minister of Sclen-
tific Research and Cultural Affairs
(Dr. M. M. Das): (a) It 1s too early to
know the figures since even the 1959
examinations have not yet been con-
ducted

(b). The Planning Commussion has
estimated that for the year 1859-60,
technical degree and diploma holders
required would be 6081 and 13,275
respectively.

(c). The AU India Council for
Technical Education through its four
Regional Commuttees effects coords-
nated development of Technical Edu-
cation throughout the country

Settlement in Andaman Islands

187. Shri Ajit Singh Sarhadi: Will
the Minister of Home Affairs be
pleased to state

(a) the present percentage of allo-
cation made to differcnt States in the
matter of settlement of families in the
Andaman Islands;

(b) whether Government 1s satis-
fled with the pace of progress of such
seltlement; and

(¢) whether 1t 1s a fact that Gov-
ernment 18 considering to adopt open-
door policy of scttlement of Indian
Nationals 1n the Islands?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) No per-
centage basis has been laid down for
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allocation of quotas for families to
various states under the Colonisation
Scheme though preference is being
given to displaced persons from East
Bengal;

(b) Yes, Sir,
(¢) No, Sir

Criteria adopted for other Backward
Classes

188, Shri N. B. Munisamy:
{Bhri Jhulan Sinha:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the results of the ad
hoc survey conducted by the Deputy
Registrar General on the question of
criteria to be adopted for other Back-
ward Classes have been received;

(b) if so, the details thereof;

(¢) whether the reaction of the
State Governments have been receliv-
ed mn this regard; and

(d) how do these criteria vary from

the cniteria enumcrated in the Report
of the Backward Classes Commission?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) The Deputy Registrar General
has not suggested any criteria, he has
only compiled and submitted a num-
ber of data in the form of tables giv-
ing 1nformation collected by him in
the course of the survey and their
classification m accordance with cer-
tain literacy and occupational patterns.

(e) No

(d) Does not arise in view of ans-
wer to part (b) of the question.

WAy A
tet. st vgne {87, wr fown
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Ford Foundation Grants

190, Shri Raghunath Siugh, Will the
Munister of Education be pleased to
state how many Central and Provin-
cial universities arc getting help from
the Ford Foundations of the USA.
and the purposc for which special
grants are given to them?

The Minister of Education (Dr. K. L.
Shrimall): Infoimation 18 being col-
lected and will be laid on the Table
of the Lok Sabha in due course.

feelt & gt ot @ W

ReL. ot A WATHT : AT AgwTd
dfY 77 a7 &Y vOr FVE
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whT & e ¥ =y §F Y ar
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(%) wag  formd wré &)
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Harijan Advisery Board

J Shri B. K. Galkwad:
192. { sbrl Manay:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t 13 a fact that the
word “Harijan” 1s being used instead
of the word “Scheduled Castes” iIn
regard to an Advisory Board set up
to look after the interests of the
Scheduled Castes; and

(b) if so, reasons therefor?

The Deputy Minister of Home Affalrs
(Shrimati Alva): (a) Yes, Sir,

(b) The wori “Harijan' was con-
sidered appiopriate in the context.

Acquisition of Land nwnyﬂh.lhl

193. Shri §. R. Damani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t is a fact that land
near Bhila: Project is being acquired;

{(b) the quantum of land that has
been acquired in 1957 and !958;

(¢) whether adequate compen ation
to the landholders has been pa:d, and

(d) if so, the details thereof?

The Minister of Steel, Mines xnd
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

Acres
(b) 1957 3448 Pnvate land.
1387 Gmit land,
1958 . 1555 Private land.

380 Govr Jand.
(¢) Yes, Sir.

(d) Rs 19,83,327 and Rs 15,82,139
have been paid to land-holders om
account of compensation during 1837
and 1958 respectively m respect of land
and the houses acquired. ‘The rate
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of compensation as fixed by the local
authorities under the Land Acquism-
tion Act ranges from Rs 184 to
Rs. 673 per acre

Profit remitted by British Plantations

104, Shrl ‘Warior: Will the Minister of
Finance be pleased to state the amou' 1
of profit remitted by the wvarious
British Plantations 1n India during
1957-587

The Minister of Finance (Shri
Morarjl Desal): The following amounts
were remitted by British Tea Planta-
tions in India during 1957-58-

Profits of branches of British
Companies—Rs 4'7 crores

Dwidends of Joint Stock Com-
panies registered m India—
Rs 0'4 c(rores

Total—Rs 51 crores

Profit earnings by other British Plan-
tations (Coffee Rubber and Carda-
mum) are estimated at about Rs 3
lakhs but information about amounts
actually remitted out of these
earnings 1s not separately available
They would, however, be negligible in
comparison with the remittances of
the tea plantations

Forelgn Students in Viswa Bharatl
University

195. Shri Subiman Ghose: Will the
Minister of Education be pleased to
atate:

(a) how many students from foreign
<countries are prosccuting their studies
in the Viswa Bharati Umversity
(country-wise) and the subjects taken
up by each student, and

(b) how many teachers and pro-
fessors from foreign countries are
teaching 1n the said institution and the
subjects they are teaching?

The Minister of Education (Dr.K. L.
Shrimall): (a) and (b). A state-
ment is laid on the Table of the Sabha
[See Appendix I, annexure No. 48].
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Tomb of Sher Shah Suri’s Father im
Narmaul

196. Shri D. C. Sharma: Will the
Minmster of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No 108 on the 18th November, 1658,
111 state the progress made in pro-
tecting the “Tomb of Sher Shah Suri's
father in Narnaul”?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr,
M M Das): The nccessary data 1e-
quired for 1ssuing the requisite formal
notification declaring the tomb to be
a protected monument are being col-
lected from the District Authorities
coneel ned

Memorial to Poet Kalldas at Ujjain

197 {Shrl- D C, Sharma:
" | Dr. Ram Subhag Singh:

Will the Minister of Sclentific Re-
search and Cultura] Affairs be pleased
o refer to the reply given to Un-
starred Question No 322 on the 24th
November, 1858 and state the progress
made m working out the scheme to
erect a suitable memorial to Poet
Kalidas at Ujjain?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M Das): The Kalidas Samaroha
Samuti had a proposal for the construc-
tion of a Kaldasa Bhavan. The
Government of India are not concern-
ed with the scheme and have no
details available

U.S. Rocket—Pioneer

198. Shri D C Sharma: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No 313 on the 24th November, 1958
and state the progress made so far in
exchanging data collected in connec-
tion with the U8 Rocket ‘Pioneer’
launched by the US Aur Force to-
wards the moon, on the 11th October,
19587
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The Deputy Mimister of Scieatific
Resoarch and Culiural Affairy (Dr.
M. M. Das): We are not aware of any
observations having been made n
India on the rocket The question of
exchanging data with others does not,
therefore, arise

Pay Scales of Motor Drivers under
Tripura Administration

199, Shri Bangshi Thakur: Will the
Minister of Home Affairs be pleased
to state.

(a) whether 1t 1s a fact that the
scale of pay of all the Motor drivers
under the Tripura Admmstration 1s
not the same, and

(b) if so, the reasons for difference
m the pay scales?

The Minister of Home Affairs (Shri
G. B Pant): (a) and (b) There
were 8 different scales of pay for
motor drivers under the Tripura Ad-
mumistration prior to 18th February
1858 With effect from that date uni-
form scales of pay have been intro-
duced as follows

For drivers of hght vehicles—
Rs 50—2—60—3-—175

For drivers of heavy vehicles—
Rs 75—3-—105

Motor drivers recruited on higher
scales of pay before 18th February,
1958 have, however, been allowed to
retain thewr scales as personal to
them

Development Works in Lansdowne,
Landhonr and Chakrata

200, Shri D. C Sharma: Will the
Mimister of Defence be pleased to
refer to the reply given to Unstarred
Question No 797 on the 2nd Decem-
ber, 1958 and state

(a) the actual amount of money
spent (item-wise) in 1858-50 so far out
of the grants sancfioned to Canton-
ment Boards of Lansdowne, Landhour
and Chakrata; and
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(b) the nature of development
works underteken by the above men-
tioned Boards separately?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b), A
statement 18 laxd on the Table of the
Nl{nu-‘e” [See Appendix I, annexure

0

Repairs of Jama Masfid

Shri D. C. Sharma:
. {sm Bhakt Darshas:

Will the Minister of Sclentific Re-
search ang Cultural Affairs be pleas~
ed to refer to the reply given to the
Unstarred Question No 728 on the 2nd
December, 1958 and state-

(a) the up-to-date progress made
with regard to the repair of Jama
Masjid m Delhi,

(b) the total amount spent thereon
so far, and

(e) the total estimated expenditure
to be mmcurred?

The Deputy Minister of Scientifio
Research and Cultural Affairs (Dr,
M. M Das): (a) 45th of the work has
been cxecuted upto the end of Janu-
ary, 1859

(b) Rs 92361 00 upto end of Janu-
ary, 1950

(c) Rs 1,13,800 00
Trades and Crafts in Delhi Jallg
202 Shri D. C. Sharma: Wil the

Minister of Home Affairs be pleased
to state

(a) the trades and crafis for which
training facilities exist 1n prisons of
Delhi,

(b) the net income from these
trades during 1857-58 and 1958-59 so
far, separately, and

(c) the details of scheme devised by
Government to rehabilitate such pri-
soners on release”
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The Minister of Home Afalrs (Shrl
G B Pant): (a) (1) Textile-weaving,
dasuti and garha, towels, dusters,
newar, durries, etc.
(2) Bamboo chiks.

(3) Mun; products—Munj ban,
munj mats.

(4) Carpentry—Furniture of all
sorts.

(5) Phenyle and Soap making.
(6) Spinning on Ambar Charkha
(7) Taloring

(b) 1857-58—Rs 54,378,

1958-50—Rs 43,560 For Afirst
nmine months)

(e) (1) An after care home has
been constructed at the new jail where
the released prisoners will be provid-
ed accommodation till they are re-
habilitated

(2) There 1s a Discharged Prisoners’
Aud Society

(3) A revised wage-earning scheme
18 being introduced under which
prisoners will be permitted to spend
50 per cent of their earned wages for
the purchase of personal requirements
and the balance of 50 per cent wnll
be paid to them on their release

(4) A welfare officer has been ap-
pointed for the proper rehabilitation
of prisoners after release

Political Sufferers

go4 JShri Agadi:
7\ Shri Sugandhi:

Will the Ministrr of Home Affairs
be pleased to state

(a) the total amount paid to the
political sufferers since Independence
m Belgaum, Dharwar, Biapur, Bel-
lary, Gulbarga, Didar and Raichur
Districts of Mysore State;

(b) the maximum and mumumum
amounts paid per head; and

{e) the number of benefla:aries in
each of the above Districts?

Written Answers 044

The Minister of Home Alaky (Shri
G. B. Pant):. A Statement is Imd on
the Table of the House. [See Appen-
dix I, annexure No. §0]

Wealth Tax

205 Shri Vajpayee: Will the Minis-
ter of Finance be pleased to state the
total number of wealth assessees
registered during 19587

The Minister of Finance (Shri
Morarji Desal): 33,510 as on 31st De-
cember, 1958

Export Duty on Assam Tea

207. Shrimati Mafida Ahmed: Will
the Minister of Finanoce be pleased to
state the amount of taxes realised by
the Central Government from cess and
export duty on Assam tea separately
for the years 19855-56, 1086-57 and
1957-587

The Minister of Finance (Shrl
Morarjl Desal): The information 1s
not available as no separate statlstics
are maintained for revenue collected
on Assam tea

Ammunition

208 Shri Ram Krishan: Will the
Minister of Defence be pleased to
state

{a) whether 1t 1s a fact that huge
quantity of old ammunition has
deteriorated and become useless at the
defusing site at Pulgaon. Madhya
Pradesh,

(b) if so, the reasons for the same;
and

(¢) the total cstimate of loss suffer-
ed by Government?

The Minister of Defence (Shri
Krishna Menon): (a) and (b) No
If the Hon'ble Member s referring to
the 37" AA H E ammunition which
15 being defused/dismantled by Messrs
Hards Motors at Pulgaon, this ammu-
nition was of old war-time stocks and
was in an unserviceable condition
having out-lived 1ts life. This ammu-
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Copper Aszide formation and it was
essential to ensure quick disposal of
the ammunition. In addition to 3.7"
AA ammunition, certain other items
of ammunition of old war-time stocks
are also held in the Ammunition Depot
at Pulgaon and the question of their
disposal by appropriate methods is
under active consideration with a view
to retrieving the metal contents there-
from.

(c¢) Ammunition 1tems have g pres-
cribed shelf life and, after the expiry
of the shelf life, it is not advisable
to use the ammunition. Deteriora-
tion of the ammunition due to normal
expiry of shelf life cannot be con-
sidered as a loss suffered by Gov-
ernment. Most of the ammunition,
which have deteriorated in stocks, are
of old war-time origin. In the case
of 377 AA ammunition, by adopting
the method of disposal by break-
down/boiling, Government stands to
gain to the extent of about Rs. 38
lakhs.

Convict Ticke!s of Mahatma Gandhi

209, Shrl Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affalrs be pleased to state:

{a) whether it is a fact that Gov-
ernment propose to put on view the
thumb impressions on convict tickets
of Mahatma Gandhi; and

(b) if so, when?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) Dces not arise.

1.A. S, Examination Centres in
Madhya Pradesh

210. Shri Madhusudan Rao: Will
the Minister of Home Affairs be pleas-
ed to state whether there is a proposal
to open an I.A.S. examination centre
in the Madhya Pradesh?

Written Aaswers 646

The Minister of Home Affairs (Shri
G. B. Pant): The proposal to open a
centre for the LAB. Examination in
Madhya Pradesh is under considera-
tion of the Union Public Service
Commission.

Nationa! Defence Academy

212, Shri Madbusudan Rae: Will
the Minister of Defence be pleased to
state:

(a) the total number of candidates
who appeared in the examination for
selection of cadets for the National
Defence Academy in the year 1088;
and

(b) how many have been selected
for training (State-wise)?

The Deputy Minister of Defence
(Sardar Majithia): (a) 4486,

(b) The required information 1s
piven below:—

Number of candi-iates
admitted to the N.D.A

States ¥
Course  Cougse
com- com-
mencing mencing Total
in in
Jan-  July
vary 1958
1958
Punjab 42 51 93
Delhi 28 24 52
Utiar Pradesh 14 28 42
Bombay 14 I 25
Assam z 2 4
Bihar . I 4 5
Jammu and
Kashmir I 4 s
Madhya Pradesh 2 1 3
Orissa 1 1
Rajasthan 3 s ]
Lol 7 4 11
Himacha! Pradesh 1 z 3
Madras 3 3 6
Mysore 5 6 1
Andhra Pradesh I 2 3
Kerala 1 4 a
ToraL . 125 149 274
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Colomies for Scheduled Tribes in Orisss

213, Shri Panigrabi: Will the Mins-
ter of Home Affairs be pleased to
state .

(a) whether the Central Govern-
ment have advanced any financial
assistance to the Omissa Government
for constructing colonies for Sche-
duled Tnbes in Orissa during 1958-59,

(b) if so, the number of Bcheduled
Tribe families who have been settled
in these colonies 1n Orissa durmng the
above period so far, and

(c) whether there 15 any other pro-
posal for construction of colonies for
Scheduled Tmbe people i1n the State”

The Deputy Minister of Home Affairs
(Shrimati Alva) (a) The State Gov-
ernment have provided an amount of
Rs 5080 lakhs for the construction of
20 new colonies for the settlement of
800 Adivas: families in Omssa during
1858-59 under thc Backward Classes
Sector of th( State’s Second Five
Year Plan The Central Government
will share 50 per cent of the actual
expenditure on this scheme

(b) By the end of 30th September
1958 the State Government had com
pleted only the preliminary arrange-
ments for the construction of the 20
colonit, mentioned above

(e) There 1s no other colonisation
scheme under the Scheme for the
Welfare of Backward Classes

Nickel Coins in Orissa

214 Dr. Samanisinhar Will the
Minister of Finance be pleased to
state

(a) whether there 1s any difficulty
in marketing one anna and two pice
nickel comns m Orissa,

(b) 1f so, the reasons thereof,

(¢) whether there i1s any proposal
to withdraw these comns from circula-
tion, and

{d) 1if so, when?

Written Answers 648

The Minister of Finance (8hri
Morarjl Desal): (a) Some complaint
was received early in January last
that yellow nickel-brass one-anna and
half-anna coins were not freely cir-
culating 1n some parts of Orssa.
This being brought to the notice of
the State Government, they have ex-
plained the correct position about the
legal tender character of these coins
to the public by means of a Press note
No further complaint has smince been
heard

{b) The exact reason 1s not known
to Government It may be due to
false rumours spread by some un-
scrupulous persons that these coins
have also ceased to be legal tender
along with the yellow nickel brass
two-anna coins

(¢) and (d) In order to have the
full advantage of the introduction of
decimal system of currency in the
country, all the old coins in the anna-
pie series are to be withdrawn from
circulation It 1s not possible to say
so far in advance what particular
types of coins will be called 1n at a
particular timc nor 15 1t considered
desirable to do so Notification wall,
however issue sufficiently in advance
of the date of demonetisation of any
such coins

Supply of CL Sheets to Manipur

215 Shri L. Achaw Singh Will the
Minister of Home Affairs be pleased
to state

1a) whether the supply of CI
sheets for Manipur has been stopped
for a long period,

(b) if so reasons therefor; and

(c) steps taken to meet the reqguire-
ments of CI sheets m Mampur?

The Minister of Home Affairs (Shri
G B Pant): (a) and (b) For some
months C1 sheets have not been
obtamned by the agents of the Manupur
Administration as they regard the
price at which they are issued to them
as uneconomic
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(¢) This matter has been taken up
with the Iron and Steel Controller.

Transfer of Clerks in MES,

X18. Shri M. B, Krishna: Will the
Minister of Defence be pleased to

(a) whether it 15 a fact that the
combatant clerks in the Electrical
Mechanical Engineering Corps are
transferred to the stations of their
choice after completion of a certain
period of service;

(b) whether this procedure s follow-
ed in other corps of the Defence lrke
the Army Ordnance Corps etc, and

(c) what 1s the annual expenditure
on such transfers?

The Minister of Defence (Shri Krishna
Menon): (a) and (b) No. It 1s not
the policy to post, as a matter of
course, combatant personnel, including
clerks, to stations of their choice aftei
completion of a certain period of ser-
vice In the Electrical and Mecham-
cal Engineering Corps, however, per-
sonnel who have completed their pres-
eribed tenure of duty :n units located
in non-family stations in the Jammu
and Kashmir gnd North East Frontier
Agency Areas or those who are duc
to retire from service within a period
of two years, are posted to stations
of their choice, subject to admimis-
trative convenience and exigencies of
service Similay treatment 15 accord-
ed to personnel of the Army Ordnance
Corps on completion of their tenure
in Jammu and Kashmir and United
Nations Emergency Force

(c) No separate statishies 1n  this
respect are mamtained

Stodents Pursuing Naval Architecture

217. Shri Aurobindo Ghosal: Will
the Minister of Scientific Research and
Cultursl Affairs be pleased to state

(a) whether any student 1s at pre-
sent taking lesson in Naval Architec-
ture in the Kharagpur Technological
College; and

Written Ansoers &30

{b) how meny students have passed
in this subject since 1958 and how
many since employed?

The Minisier of Scientific Research
and Cyltural Affairs (Shri BHumayun
Esbir): (a) There are at present 49
students on roll m the Naval Architec-
ture Course at the Institute

(b) Twenty-two students have
passed out since 1656, All except one
who is miling, are employed.

Oll Development Scheme

Shri D. C. Sharma:
218. Shrl Ram Krishan:
| Shri R. 8. Tiwary:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether O1] and Natural Gas
Commussion has prepared any scheme
for o1l development in the country
during the Third Five Year Plan
period; and

(b) if so0, the nature of the schemes?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) The matter 1s
under consideration of the O11 and
Natural Gas Commussion

(by Does not arise

Vigyan Mandirs in Bombay State

219, Shr: Pangarkar: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(4) whether the Government of
Bombay have submitted any proposal
to establish any Vigyan Mandirs in
the State, and

(b) if so, the number and locations
thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M, Das): (a) and (b) A proposal
has been received for the establish-
ment of two Vigyan Mandirs—at
Karad (North Satara) and Vedchi
(Surat Distt ) and is under considera-
tlon
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Folk Soags and Paintings

220. Bhrl Pangarkar: Wil the Minis-
ter of Scientific Research and Cultoral
Affairs be pleased to state whether
Government have taken any steps so
far for the collection, preservation and
popularisation of folk songs and
paintings of Orissa, erstwhile Madhya
Bharat, and Vidarbha region of
Baombay?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): Yes, 8ir. The All India
Radio Stations at Cuttack, Nagpur,
Bhopal and Indore broadeast pro-
grammes of folk songs of these
regions.

A series of monographs of Indian
paintings which will cover glso Orissa
are proposed to be brought out.

The National Akaderues also have
programmes for collection, preserva-
tion and popularisation of folk art :n
their respective fields

Oll from ‘Kuth’ Herb

221. Shri Hem Raj: Will the Mins~
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether any researches have
been made to get o0l from ‘Kuth’
(costus) medicinal herb in any of the
National Research Laboratories; and

(b) 1f so, the dectails thereof ard
the results achieved so far”

The Deputy Minister of Scientific
Research and Cultural Affairs /Dr
M. M Das): (a) Yes. Sir. Researches
have been carried out at the Nalional
Chermea] Laboratory, Poona, and the
Regional Research Laboratory Jammu.

(b) National Chemical Laboratory
has standardised and patented a
method for the extraction of the oil
from the roots of the plant. By this
method one maund of costus roots gives
about 4.9 1bs practical grade o1l and
about 42 lbs. of refined grade o1,
which can be used in pharmaceutical
and perfumery preparations.

Written Ansvers €53
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Shri Aurobindo Ghosal:
222, / Bhri 8. C. Samanta:
Shri Subodh Hansds:

Will the Minister of Eduecation be
pleased to state:

(a) whether Government have given
any grant to Youth Hostel Association
of India; and

(b) if so, the amount given so far?

The Minister of Education (Dr. K.
L Shrimali): (a) Yes, Sir.

(b) Rs. 62,520

T.C.M. Scheme

223, Shri B. C. Maullick: Will the
Minuster of Scientific Research and
Cultural Affairs be pleased to state
the number of institutions m India
(State-wise) that have been receiving
substantial assistance under the T.C.M.
Scheme?

The Deputy Minister of Sclontific
Research and Cultural Affairs (Dr.
M. M. Das): The information 15 being
collected and will be laid on the Table
of the House.

Tripura Land

224, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) how many petitions have been
recetved from the tribals to get bando-
bast of land 1n the Chalita-chara area
of Tripura; and

(b) the steps taken to expedite the
bandobast there?

The Minister of Home Affairs (Shri
G B. Pant): (a) and (b). The infor-
mation is being collected and will te
laid on the Table of the House.

Vigyan Mandirs in UP.

226. Shri Vajpayee: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether any Vigyan Mandir is
proposed to be established m Uttar
Pradesh during 1958-60; and
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(b) if so, whether the State Gov-
ernment have submitted any proposal
to this effect?

The Depuiy Minister of BSclentific
Research and Cultural Affairs (Dr.
M. M. Das): (8) and (b). Yes 8Sir,
if necessary proposals in this behalf
are received from the State Govern-
ment.

Anti-Corruption Results in 1958

227. Pandit J. P. Jyotishi: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of cases of corrup-
tion of different categories brought to
book in the Central Government es-
tablishments during 1058;

{b) the number of cases proceeded
in the law courts and the number of
cases in which departmental =ngquir-
1es were started,

(c) the number of officers class-wisc
proceeded agawnst; and

(d) number of cases decided wund
the number of officers (class-wise)
penalized”

The Minister in the Ministry of
Home Affairs (Shrl B, N Datar); (a)
to (d) A Statement regarding cases
dealt with by the Special Police Es-
tablishment during 1958 1s laid on the
Table of the Housc [See Appendix
I, annexure No 51| Information re-
garding such cases dealt with without
the help of the Special Police Estab-
lishment will be furnished as soon as
available

Exchange of Scholars between India
and China

228, Pandit J. P. Jyotishi: Will the
Minister of Education be pleased to
state:

(a) whether applications were in-
vited for the study of Chinese langu-
age in China under the “Exchange of
Scholars between India and China
Scheme for 1958-59";

(b) it so, the last date of receiving
applications;

Re: Motion for Gs4

Adjournment
(¢) the number of applications re-
ceived;
(d) whether selection has been
made; and

(e) if g0, their names and gualifica-
tions?

The Minister of Education (Dr. K.
L. Shrimall): (a) Yes, Sir,

(b) October 4, 1858
(c) 152,

(d) and (e) The selection i3 ex-
pected to be made shortly.

12 hrs.

RE MOTION FOR ADJOURNMENT
Lock-out in Sucar MrLs

Shri S. M. Banerjee (Kanpur), Sir,
on the 10th, I tabled an adjournment
motion on the lock-out in the Rampur
Sugar mills and you were pleased to
ask the Deputy Minister of Labour to
make a statement Today i1s the 12th
day of the lock-out and no statement
18 coming I want to know whether
they want to make any statement.

Mr. Speaker I, the hon Minster of
Labour here? 1 do not find him, Any-
how, the hon Minister of Parliamen-
tary Affairs 1s here The hon Member
ra'sed a point and he tabled an
adjournment motion relating to the
lock-out 1n Rampur Sugar Mills The
hon Deputy Minister of Labour has
staled that the facts were not wnth
him and that he would gather the facts
and place a statement on the Table of
the House as early as possible The
hon Member says that today is the
12th day of the lock-out. The heon.
Minister of Parhamentary Affairs will
kindly intimate this to the Minister of
Labour and ask him whether he can
make a statement in the course of the
day if 1t is ready or he may meke a
statement tomorrow.
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12.02 hrs
PAPERS LAID ON THE TABLE

ACTION TAEEN BY GOVERNMENT ON
ABEURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table a copy of each
of the following statements showing
the action taken by the Government
on various assurances, promuses and
undertakings given by the Ministers
during the various sessions of Second
Lok Sabha —

(1) Supplementary Statement No
I, Sixth Session, 1858 ([See
Appendix I, annexure No 52]

(1) Supplementary Statement No
V, Fufth Session, 1958 (See
Appendix I, annexure No 53]

(111) Supplementary Statement No
X1V Fourth Session, 1958
[See Appendix I, annexure
No 54]

(1v) Supplementary Statement No
XVI Third Session 1957 [See
Appendix I, annexure No 55)

(v) Supplemeniary Statement No
XX Second Session, 1957 |See
Append x I, annexure No 56]

(v1) Supplementary Statement No
XIX First Session 1957 |See
Appendix I, annexure No 57)

AMENDMENT TO MINING LEasEs (Moor-
FICATION oF Terms) Rurxs

The Mouster of Mines and Oil (Shri
K. D Malaviya) I beg to re lay on
the Table under Sub-section (1) of
Section 28 of the Mines and Minerals
(Regulation and Development) Act,
1857, a copy of Notification No GSR
1080 dated the 15th November, 1858,
making certain further amendment to
the Mining Leases (Modification of
Terms) Rules, 1856 [Placed in
Library, See No LT-1082/58]

NOTIFICATIONS ISSUED UNDER DELEX
MunrcreaL.  CORPORATION AcT

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): I
deg to re-lay on the Table under sub-
section (2) of Section 479 of the Delha

Table
Municipal Corporation Act, 1057, a

copy of each of the following Rules'—

(1) Dellu Municipal Corporation
(Determination of final 1sssue-
rate of water) Rules, 1958,
published 1n Delh: Gazette——
Notification No 40/5/58(I)=—
Delhi dated the 22nd August,
1958 [Placed sn Labrary, See
No LT-909/58)

(11) Delhi Municipal Corporation
(Determination of cgst of dis-
posal of Sewage) Rules, 1958,
publishea 1 Delhy Gazette—-
Notificat on No 40/5/58 (I1) —
Delhi dated the 22nd August,
1858 [Placed in Library, See
No LT-910/58|

NOTIFICATION ISSUED UNDER ALL INDIA
ServicEs Act

Shri Datar 1 beg to lay on the
Table under sub-section (2) of Sec-
tion 3 of the All India Services Act,
1951, a copy of Not fication No GSR
77 dated the 24th January, 1059,
making certain further amendments to
Schedule III to the Indian Adm nistra-
tive Service (Pay) Rules, 1954 [Plac-
ed m Library See No LT-1194/59]

INDO-SWEDISH AGREEMENT FOR AVOID-
ANCF OF DOUBLE TAXATION OF INcome

The Deputy Minister of Finance
(Shrn B R Bhagat) On behalf of the
Mister of Revenue and Civil
Expenditure, I beg to lay on the Table
a eopy of the Agreement between the
Government of Inda and the Royal
Government of Sweden for the avoid-
ance of double Taxation of income
published in Notification No GSR
112, dated the 23rd January 1850
[Placed wm Library See No LT-1200/
59]

NOTIFICATIONS ISSUED UNDER SEA
Cusroms Acr

Shri B R. Bhagat: I beg to lay on
the Table, under sub-section (4) of"
Section 43B of the Sea Customs Act,
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[Shri B. R. Bhagat)
1878, a copy of each of the folowing
Not.ficat.ons: —

(1) GER No B dated the 3rd

January, 1858;
{2) GSER No 9 dated the 3rd
January, 1058 [Placed n

Library, See No LT-1195/59]

AMENDMENT TO THE CENTRAL Excrise
RuLzs

Shri B R. Bhagat: I beg to lay on
the Table, under Section 38 of the
Lentral Excises and Salt Act, 1944, a
<copy of each of the followmng two
Notifications making certain further
amendments to the Central Excise
Rules, 1044 —

(1) GSR No 85 dated the 24th
January, 1958;

(2) GSR No 119 dated the 3ist
January, 1959 [Placed n
Library See No LT-1196/58]

ANNUAL REPORT OF NATIONAL RESEARCH
DEVELOPMENT CORPORA1ION OF INDIA

The Deputy Minister of Sclentific
‘Research and Cultural Affairs (Dr M.
M. Das): Sir, I beg to lay on the
Table, under <ub-section (1) of Stc-
tion 639 of the Compames Act, 1956,
a copy of the Annual Report of the
National Rest ireh Development Cor-
poration of India along with the
Audrted Accounts for the period end-
ing the 31st March 1958 (English and
‘H nd versions) [Placed in Library,
See No LT-1197/59)

RULES FRAMED UNDER SUPPRESSTON OF
Inmorar, TRAFFIC TN WOMEN AND
Gmrs Act

The Deputy Minister of Home
Affalrs (Shrimatl Alva): Sir, I beg to
lay on the Table under sub-section (4)
of section 23 of the Suppression of
Immoral Traffic in Women and Girls
Act, 1056, a copy of the Suppression
of Imoral Traffic 1n Women and G rls
(Andaman and N cobar Islands) Rules
1958, published in the Andaman and
Nicobar Gazette Notification No SUP/
TTWG/23/1 dated the 2nd July, 1958

to Matter of Urgent
Public Importance

and a corrigandum thereto ([Placed
in Library, See No. LT-1198/59].

————

1203} hrs
OFINIONS ON BILL

Shri Raghubir Sahat (Budaun). Sur,
I beg to lay on the Table Paper No. 1
of opmons on the Code of Criminal
Procedure (Amendment) Bill which
was circulated for the purpose of
eliciting opinion thereon by the direc-
tion of the House on the 5th Septem-
ber, 1058

—_—

1204 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DeatH oF Rannway EMrrLovEEs

Shri Tangamani (Madura1) Sir,
Under Rule 187, I beg to call the
attent on of the Mimister of Railways
to the following matter of urgent
public importance and 1 request that
he may make a statement thereon —

“The death of some Railway
emploveeg and njuries io several
others due to falling of a guder
of a brdge on Gadag-Sholapur
Section of Southern Raillway on
the 8th February, 1959"

The Deputy Mmister of Rallways
(Shri § V. Ramaswamy)* Sir, the
bridge over the

Shri T. B Vittal Rao. (Khammam).
May we request him to be a little
louder?

Mr. Speaker: Some hon Members
start slow and then increase their
vo ce

Shri Hem Barua: (Gauhati)
Since, this morning something 18
wrong with the mike and it is not
working properly

Mr. Speaker: I shall try to find ou!
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Shri 8. V Ramaswamy: The bridge
over the River xt muile
30/10-15 between Hole—Alur and
Badami stat.ong of the Gadag-Shola-
pur Bection, comprinng 12 spans of
100 feet each, was bwlit in 1886 The
oryginal wrought wron girders were
being replaced and up to Saturday, the
7th February, 1959, six spans from the
Gadag end and three spans from the
Sholapur end had been replaced by
new girders

The method of changing the girders
consisted of a cycle of operations,
divided into two stages, and repeated
for each span in the same sequence
The two stages—termed the minor
block stage and the major block
stage—were carried out by blocking
the line to all public traffic for four
hours and ten hours respectively, the
longer block usually being taken on
Sundays As the sequence of opera-
tiohs on each span 1s technical matte:
I wall pass 1t over

On 8th February, 19590 the major
block stage was m Pprogress on span
No 7 from the Gadag end After the
service girders had been secured to
the trolleys and the latter had moved
about 20 feet smoothly the new mam
girders on which the trolley tracks
were supported suddenly buckled and
the whole span collapsed 1nstantane-
ously The tim¢ was 12 25 hours 1n
the mid-day the weather wase clear
and calm The regirdering scheme
had been carsfully planned and exe
cuted N nc spans out of 12 had been
successfully replaced and completed
without any untoward incident, indi-
cating that the regirdering scheme was
bemng implemented 1n an appropriate
manner None of the previous nine
new spans have shown any <igns of
distress at any stage

The work was supervised by a very
competent Executive Engineer
(Bridges) of the Southern Railway
who was assigned whole-time on this
task He was assisted by two Assist-
ant Engineers—both experienced
Br dgemen—one of whom was wth
the Executive Engineer at the bridge

at the timg of the accident. Fucther-
more, at the time of the ocourrence,
a senior Deputy Chief Engineer of the
Railway happened to be on the spot,
even though he wag not directly con-
cerned with this scheme nor was 1t
withun his jurisdiction Eleven other
rallway officers were also present at
the site on that date, witnessing the
process of regirdermg The informa-
tion recewved indicates that the Execu-
tive Engineer (Brnidges) incharge was
standing at the centre of pier No 8§,
the Deputy Chief Engineer on its
western side and their escape from
harm 1s providential The District
Mechanical Engineer, who had merely
come to watch an interesting job under
¢ cution and who wag stand ng on
the eastern side of the pier, was unfor-
tunately knocked down and klled

It has not been possible to deter-
mine the cause of the buckling of the
girders The General Manager has
ordered a Heads of Department
Enquiry The Enquiry 1s expected to
commence today

Four officials were killed Their
names are Shr Lakshmi Narayan,
District Mechnical Engineer, Hubl,
Shri Mastan Bridge Inspector, Shn
Bheemappa Elappa, Carpenter and
Shr1 Kunjumohiuddin Khalasai Ten
persons suffered serious injur es and
four person, sustained minor mjuries
Of these twelve are m the Raillway
Hospital at Hubl: The latest reports
indicate that all of them are out of
danger and recovermg One person
may, however have to have his leg
amputated First aid was rendered on
the spot by two railway doctors and
one local doctor The injured were
rushed to Hole-Alur Station and
brought to the Hubh railway hospital

As span No 7 1s not »n position
through-running 1s interrupted and is
expected to be resumed on the 16th
mstant Transhipment of passengers
has not been possible

The accident m which four railway-
men—one officer, one supervisor, one
artisan and one bridge khalasi—laid
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down their lives while on duty, 1s
indeed most regrettable

8hri 8. M. Banerjee (Kanpur) May
I know whether any ad ho¢ compen-
sation has been paid to the families of
the deceased?

Shri 8. V Ramaswamy: It 11 too
early to say, it will be considered in
due course

Shri T B Vittal Rao: The hon
Minister has said that the enquuy 1s
being conducted by the heads of
departments May I know why the
Inspector of Railways i1s not conduct-
ing the enquiry?

The Minster of Railways (Shri
Jagjivan Ram). It 15 not a major
rellway accident The Inspector of
Railways 1s to make an enquiry when
a major raillway accident takes place

a——

1210 hrs

INDIAN RAILWAYS (AMENDMENT)
BILL—contd.

Mr Bpeaker The House will now
take up further consideration of the
following motion moved by Shrn
Shahnawaz Khan on the 1lth Febru-
ary, 1959, namely

“That the Bill further to amend
the Indian Railways Act, 1890, be
taken into consideration™

Shrn D C Sharma was i possession
of the House The time allotted for this
Bill 1s four hours The time taken
thus far has been only a few minutes
So, the balance 1s nearly four hours

May I, at this stage, enquire as to
what amount of time the hon Mem-
bers would like me to allot for general
conmderation of the Bill and for the
clause-by-clause consideration?

Shri Tangamani (Madural) Three
hours and one hour respectively

Mr. Speaker: Very well

(Amendment) Bill 66

Shri D. C. Sharma (Gurdaspur); 1
welcome this Bill. As I said yester-
day, the mcidence of ticketless travel,
the incidence of the mususe of the
alarm chain and the incidence of
unauthomzed hawkmg are opn the
mncrease These have been progres-
sively on the increase during the past
few years

1211 hrs

[Mr Dxrury-SPEAKER in the Chair]

It 15 one thing to look at (hese
things from a criminal offence pomnt
of view That 1s a good approach, and
I feel that ultimately these may have
to be dealt with on that level But
my view is that these are social
diseases, and socia] diseases do not
requre only remedies of this nature
but require remedies of some other
nature also I would, therefore, ask
the Railway Minister to find out in
which raillway zones these discases
have been more rampant T can name
some of them, but I do not want to
do so lest I should offend the suscep-
tibilities of some hon Members of this
House I know, for instance, that there
arc certamn regions mn which ticketless
travel has become a habhit Some
people do that with impumty, and they
do 1t 1n a spint of bravado and think
that it 1s an adventure to travel with-
out tickets Why 1t 1s bemg done, I
do not know I know that alarm-chain
pulling has become a pastime wath
some persons They do it as 1t 13 &
kind of school-boy sport Why they
do 1t, I do not know At the same
time, unauthorized hawking has
become, I am sorry to say, & normal
feature, 1n some of the railway stations
and in some of the trams I think
that a regional or a =zonal survey
should be conducted by the Railway
Ministry #o find out why such things
are occurring

I find that two Mmisters are talking
at this time, with each other I can-
not carry or
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Mr. Deputy-Speaker: The Railway
Minister and hiy deputy are listening
all right.

The Minister of Rallways (Bhri
Jagjivan Ram): 1 am all attention to
him

Shrl D. C. Bharma: I was submit-
ting very respectfully that a zonal
survey of the incidence of these mal-
practices should be undertaken by the
Railway Ministry. They should go
into the causes of the incidence of
these diseases in those places, in those
regions. I wonder if the Railway
Ministry will do it, but I think it
should be done. If it is not done by
the Railway Ministry, it should
be done by that Ministry which
conducts some sample surveys. I think
we cannot cure this social disease
unless we know all the causes that
ex st.

Mr. Deputy-Speaker, I say with dut
deference that this k.nd of disease is
to be found more amongst persons of
a certain age-group than amongst
others. 1 do not want to name that
age-group. Why do they do it? I was
myself once & victim to this kind of
thing while 1 was travellng {from
Agra to Meerut. At the railway sta-
tions there were some persons of a
particular age-group who wanted to
‘board the compartment without hav-
ing bought the tickets. I think they
did not succeed very much, but still,
they threw stones and did ell that
kind of thing. So, I suggest that these
offences should be tackleg properly as
a social evil and a social remedy
administered to check them. At the
same time, I feel that the machinery
of the Railway Ministry for dealing
with thefts, robberies, murders and
other things has become out-dated.
It has proved to be utterly ineffective
and infructuous, and the Ra'lway
Ministry, instead of dealing with m'nor
things, should do something to tackle
big problems. It should bring forward
another Bill to enable us to deal with
this problem.

One category of persons has been
omitted from this Bil] and that cate-

(Amendment)
Bill 664

gory is a very elusive category, and
I am sorry to say that most of us or at
least some of us have been victims to
that category while travelling in the
trains or at the railway stations. That
category is the category of pick-
pockets. I do not know whether the
Government is going to devise some
way for dealing with these pick-
pockets. Perhaps they will say that
the normal course of law is enough
to deal with these pick-pockets. But
some of these pick-pockets travel in
the trains and it requires a different
kind of remedy on the part of the
ra‘lway authorities, ’

I would next say that the intimi-
dation of railway servants has become
a habit with a few persons in our
country. I do not find that the rail-
way officials have that kind of self-
confidence, that air of confidence
about them, which they used to have
at one time. ] cannot understand why
it is so. Why is it that the railway
officials do not have that kind of
morale which they used to have pre-
viously? It is a question which the
Railway Ministry should look into. I
may suggest that the Railway Minis-
try, instead of bringing out this pro-
vision, should do something in the
nature of morale-boosting of the admi-
nistration all along the line. I find
that the railway administration requ-
ires to be toned up so that it can
discharge its duties effectively. For
instance, I know that four million
persons travel every day by the rail-
ways and the railway authorities come
more often in contact with the public
than I think any other wvariety of
public functionary. Therefore, I sug-
gest that the Railway Ministry should
devise some ways of giving additional
confidence to the railway officials and
functionaries. It is not enough to
have a simple penal provision.

As I said, I welcome this Bill, but
I know the fate of social legislation.
You may call it socio-penal leg'slation.
But I know the fate of it. Two Min-
isters have again started talking with
each other.
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Mr. Deputy-Speaker: Why should
fthe hon, Member worry about it
when the hon. Minister-in-charge Is
#o attentive?

Bhrl D, C. Sharma: [ cannot under-
stand this. I am addressing through
Jyou to say that two Ministers are
talking with each other.

Mr. Deputy-Speaker: But he would
find me a very patient listener and
the Minister-in-charge also a very
patient listener,

Shri D. C. Sharma: But do you not
th nk that the attention of the Member
who iz gpeaking iz diverted when two
persons are talking over there?

Mr. Deputy-Speaker: Order, order,

Shri D. C. Bharma: [ submut very
respectfully that perhaps all these
social, penal measures will become a
kind of dead-letter as, for instance,
the Untouchabl'ty Offence Act. I do
not know how many prosecutions have
been launched under that Act, and
how many persons have been held up
for the offence. Bo, I would say that
there is not much virtue in passing a
Bill of this k'nd. There may be some
virtue, but not much virtue. 8o, I
suggest that the Railway Ministry
should think of some machinery for
the implementation of such measures

Now the Minister of Parliamentary
Affaire has started talking.

Mr. Deputy-Bpeaker: Why should
he takes it on himself? I have stop-
ped it; he might continue.

Bhri D. C. Bharma: 1 was saying
that in addition to the measures sug-
gested here, we should adopt another
method. I think the Railway Ministry
has at its disposal some machinery
for social education. I would say that
the Ministry should gear up that
machinery for social education and
iry to impress upon the railway tra-
vellers that this kind of thing is anti-
soclal and against the interests of the
country and the people in general.

(Amendment) Bl &5

By means of social education, the
Ministry should bring about some
kind of indentification between the
railway travellers and those persons
Who are trying to administer the rail-
Wways.

The Railway Ministry should try
to make use of the media of mass
Communication. For instance, some
kind of documentary film can be pro-
tQuced on these subjects—ticketless
travel, misuse of alarm chain pulling
~showing the evil results they lead
to. All these things can be made sub-
Jects of some documentaries. Audio-
Visual aid also can be utilised for
Yringing home 10 the people the dis-
8dvantages of these things.

While the provisions in this Bilt
have been made more severe than
tiefore, I think in some cases, the
Provisions do not go far enough. For
instance, it is said ;n clause 3 that
8 person who has unauthorisedly oc-
Cupied a berth or seat and whb re-
fuses to vacate it, may be removed
from the compartment by any railway
Servant and he shall also be punishe
8ble with fine which may extend to
twenty rupees. That is good so far as
it goes, but 1 have known that some-
times the removal of an unauthorise
€d traveller in a train has led to the
train being detaned for a very long
time, It is not possibic for me to
bring to the notice of the Railway
Min ster all such incidents, but I
know that sometimes the lack of
Punctuality, about which we comp'a n
So much, is due to such incidents. You
™ay call this a major or a minor
Offence, but the fine of Rs 20 is not
Very severe and strict 1 think this
fine should be so graduated as to make
it diffi~ult for any person to detain
the tram and make it unpunctual.

Shri Achar (Mangalore): On a
Boint of order, Bir. I find the hon.
Member there reading a newspaper.,
Is # in order?

Shri C. R. Patiabhi Ramsn (Kum-
Bakonam): It is not a newspaper,
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Mr, Deputy.Spesker: It may be in
connechion with this debate Other-
wnse, reading of newspapers 15 not
allowed. But if it is ;n connection
with the debate that isstalang place,
certainly that is allowed It 1s not a
newspaper, the hon Member 1s mis-
{aken

Shri D C. S8harma: The provisions
of the Bill should be made more rea-
listic It should be in accordance with
the enormity of the offence and I feel
that a fine of Rs 20 would not do for
that purpose

Clause 6 (2) says

“(1A) The excess charge refer-
red to in sub-section (1) shall
be a sum egquivalent to the ordi-
nary single fare referred to 1n
that sub-sec‘ion or fifty mnaye
paise whichever 1s greater”

I do not know whether this provi-
sion will produce the desired results,
because I think that this kind of thing
makes the commussion of offences
more normal than exceptional

For persons who try to deal with
the railway officials 1n a way which
15 not proper we should try to
have a better scale of fine and um-
prisonment be~ause I think the rail-
way officials have to be protected I
find 1n one of the States n India,
even the mnvigilators for examnations
are going to be protected So, I feel
that the provision in regard to giving
protection to railway officals should
be made a little more tight

1 welcome this Bill, but there 1s not
much worth m this Bill unless it is
mmplemented I hope thiz Bill will be
mmplemented m a way which will
glve greater confidence to the travel-
lmg publhie as well as to the rallway
authorities and which would put some
fear of God into the minds of all per-
sons who try to play with some pro-
visions of the Railways Act

Shrimati Parvathi Krishnan (Coim-
batore) While mtroduemng ths

(Amendment) ", 4
Bi

Bill, the Deputy Minister used the
usual word saying that it was an in-
nocugus measure and that frequent
puling of the alarm chain and the
loss that 13 bemng mncurred by the rail-
ways due to ticketless travel had to
be checked with a firm hand and so
on In a sense, this Bill 18 increasing
the penalties that are imposed on
these miscreants, particularly increas-
ing the penalties imposed on those
who pull the alarm chain unnecessari-
ly and too often

To my mind 1t 15 not this that ls
going to remedy this trouble that is
there on the raillways. You can con=-
tinue to increase your penalties, have
these threats and show the mailed
first at the passengers, but by and
large, the troubles will be there,
because they arise because of the way
m which the raillways are being run.
They arise out of the dufficulties that
the common man faces while he tra-
vels on the Indian railways For ins-
tance, 1n regard to frequent alarm
chain pulling, I do not disagree that
sometimes there are groups of stu-
dents or merry-makers who, with a
sense of nuschief or playfulness,
have been known to pull the chamn and
when the railway officer comes there
and asks who has pulled the chan,
there 18 & lot of giggling and laugh-
mg and you cannbt find out the mis-
creant I think this sort of incidents
will always take place and it 15 good
that the youngsters have some sense
of fun provided they do not becorhe
anti-social 1;n this sort of thing But
there are occasions when the pulling
of the alarm chatn 1s done because it
15 absolutely impossible for the pas-
sengers to do anything else

Incidently coming to the session
this time i the Grand Trunk Express
I was myself forced to pull the alarm
chain and therebv fulfil one of my
ambitions in life There 18 always a
temptation to pull the chain, to see
if you pull the cham the train will
really stop Well, this time I was fore-
ed to do 1t, because 1t happened that
a man was trymg to get mto the
Ladiee Compartment while the train
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‘was in motion and there was abso-
lutely no alternative but to pull the
<hain This man said he had lost hus
way, he was trymng to find his com-
partment which he could not find, the
tramn started moving and so he jump-
«d at the first foothold which he could
find and 1t happened to be a Ladies’
Compartment But he had a very
strange sense of hearing When 1 ask-
ed who he 1s he zaid that he was an
army man So I told him that he could
hang on to the bars and go to the
next compartment He said that there
13 no foothold he 15 the father of
five children who are entirely depen-
dent on him and so on I sad that in
that case 1 have no alternative except
to pull the chain 1 saud ‘1 am here,
you can also be there and we will ex-
Plain the positon and vou will find
Your compartment” He mmmediately
saxd “I canot hear you please open
the door” Anvway I pulled the
<hain and the moment the train stop-
ped he started running away If 1t was
& bona fide case I am sure he would
not have run away the way he did
do He had run away for dear lf.
Then the tram conductor came and
asked me did vou pull the chamn? 1
saxd Yes He asked why did yvou
pull the chain® 1 told him why I did
it Then he ran away chasing that
man Nothing more was heard about
it and the train started At the next
station the train conductor comes to
me and asks why did you pull the
chamn? I told hum the reason Then he
asked for my name When I asked
“why” he said that he has to report
the case I saxd well I have got a
pass He was bemng rather rude to
me Then, of course, I told him what
T have not done for the last five years
T used my privileged position as M P
and just said “I am so and so, Mem-
‘ber of Parliament” Immediately hus
<old manner changed and he apologz-
<d

The reason for my goimng into the
details m describing this incident is
this I could use these two or three
magic words Member of Parliament

FEBRUARY 12 1950

(Amendment) Bl 670

So, he immediately changed his be-
haviour What would have been my
fate f I did not say that I was an
MP, I dread 1o think, because I have
heard many ‘cases where the railway
officials themselves have harassed
those who pulled the chain There are
occasions when it 1s very difficult for
people to find out what 15 improper
use and what 1s proper use

Therefore, just increasing the pen-
alty 1s not enough There should be
some way of safeguarding and of
guarantecing the manner of finding
out what 1s the real reason for pul-
ling the chain Secondly, there 18 also
a very much larger 1ssue nvolved,
and that 15 the enormous overcrowd-
ing that 1> there, particularly 1n
third-class Very often you find that
the chamn 15 being pulled because the
passenger happens to be on the plat-
form with a suit case and his wife 1s
mnside the compartment and it 15 a
question of whether the wife alone
has to go away without the husband
and the suit case or whether she
would like her husband and the sut-
cas® alvo to get into the compartment

Now the question of overcrowding
1s not being tackled properly In-
creased number of third-class coaches
or increased number of trains or con-
trolling the number of passengers,
whatever method 1s there, it has to
be found out Because 1t 15 not done,
there 1s such tremendous overcrowd-
g with the result that tussle takes
placc betwcen the passengers who
arc coming out and those who are
getting into i1t There 15 a lot of con-
fusion and very often after the tramn
leaves the platform the passengers
are forced to pull the alarm chain,
the tram comes to a stop and there-
fore, these delays take place There-
fore just to say that these delays are
taking place, there 1s wide-scale pul-
ling of alarm chains which has got
to br checked and because you are
increasing the penalty, therefore,
automatically the alarm chamn pull-
ing 1s going to decrease, that I think
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will be very much in the wrong and
It is an illusion

Basically today the problem that
faces us 1s the question of ‘ver-
crowding Very often, many times,
speaking on the floor of the House
we have pomted out that on many
trains we find large number of first-
class bogies and awr-conditioned
bogies going empty, not in the Grand
Trunk Express but in other tramns,
and still no action 15 bemng taken to
increase the accommodation for the
third-class passengers Simlary, we
find time and again that when big
people ike Governor and so on traval
on trains the whole of third-class
compartments being reserved for
their staff which means that the usual
third-class passengers, who are ac-
customed to travellng on that lime
and who would be travelling by that
tramn, they have to crowd themselves
into a much smaller place than they
usually have Then the overcrowd-
ing becomes much more intense

Then there are other suggestions
that are time and again being put
before the Railway Board One 18
that we should have more of these
boards mdicating the long distance
coaches, where they come from etc,
so that people know exactly where
they are to get n Now f you say
the third-class coaches will be the
fourth and fifth compartments and so
on, it will certainly help the passen-
gers Then you can have more sign-
posts as vou have, for instance, for
the De-lux trains or as you have for
some of the mamn trains hke the
Grand Trunk Express in some of the
stations I? these things are done, it
would considerably help the passen-
gers or those who are coming to re-
ceive the passengers who are getting
down at that station, those who are
coming to meet their relations and
friends to be there on the spot It
would also considerably reduce the
congestion and the delays that occur
because of passengers gettng mto the
compartments and those comung out.

Then there 15 also the problem of
bvercrowding, particularly in the
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(Amendment) 67a
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local trams For example, take the
case of the Bombay city Now thoee
trains are so crowded that the opera-
tional effictency leaves much to be
desired for and it is mevitable that
this sort of chan pulling will con-
tinue

Therefore, just increasing the pen-
alty 15 not really going to answer the
problem The problem 1s much wider
All that will happen 1s that this will
go and find a place in the statute
book and then we will have a large
number of cases of muiscarriage of
Justice being brought to the notice of
the hon Minister and the usual pro-
cedure will continue to go on There-
fore, what I would suggest 15 that
apart from this measure, i1mmeda-
tely steps should be taken m
order to check over-crowding, mn
order to provide better facilities for
the passengers who are travelling

Then, verv often you find that just
wnen a train 18 beginning to start off
the passengers are trymng frantically
to find an offictal on the rallway
platform who can hear their com-
plaints such as lights failing m the
midnught, which makes the position
very difficult particularly for the lady
passengers, or the fans failing in
mid-summer or water exhausted be-
cause of various leakages that are
there because the maimntenance 1s so
bad All these things are there and
very often the passengers get out of
the train and wonder to whom they
should make the complaint so that
the thing can be set right straight-
away He will find that there 1s no-
body there, because one does not know
where the station master disappears
at that particular moment So,
one finds 1t difficult to know to
whom he has to make a com-
plaint Therefore, the efficiency
aspect has also got to be looked into
If the passengers as soon as they
reach a major station convey a com-
plaint and the moment the matter is
set right, then 1t will help the pas-
sengers a lot For instance, only
recently I had someone who had
come by the Grand Trunk Express,
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While the train was moving, sudden-
ly for no cause or reason the fans
stopped working mnght at mdday.
When at the next station they en-
quured why the fans were stopped
the explanation was that the guard
had by mistake switched it off or
something like that This sort of
thungs naturally tend to create a sort
of gulf between the passengers and
the ralway authorities All the time
the raillways seem to think that the
passengers are their enemues against
whom they should battle and go they
come down on them with a mailed
fist with all kinds of fines and all that
instead of trying to approach the
whole problem m a more rational
manner

With regard to thus question of
ticketless travelling, you are now
introducing this amendment seekmg
to penalise those who are found tobe
travelling without a ticket That
really brings before us the much
wider problem of the economic diffi-
culties that exist today due to which
people arc very often forced to travel
without buying tickets It may be
that a man may suddenly get a tele-
gram that somcbody 1s 1ll somewhere
We have got to consider his economuc
position «lso 1 do not say that there
arc not habitual ticketless travellers

Mr Deputy-Speaker Should the
whole economic position of the coun-
try be discussed here on the question
of ticketless travel?

Shrimati Parvathl Krishnan: 1 am
not discussing that I was just draw-
ing the attention of the hon Minister

Mr Deputy-Speaker: The whole
general debate on Railways was
brought 1n when the question of
alarm chamn pulling was discussed

Shrimati Parvathi Krishnan The
point 1s not that I want to go into the
whole 1ssue What I would ask for,
in carrying out the provisions of this
Act—it s sure to come into an Act
very soon—is a more human approach
towards this problem of dealing with
alarm chain pulling and ticketless

travel. It is not that I am trying to
defend those who travel without
tickets, I would be the last persom to
do that I am fully aware that
are gangs operating We have
cases coming up But I would
that this human approach should also
be there in tackling those people who
are not necessarily habitual offenders
but who may have a very wvahd
reason of varying difficulties because
of which they happen to contravene
a particular rule

Shri Jagjivan Ram: Such number 15
very small

Shrimatl Parvathi Krishnman: But
even that small number needs
defence Very often we find—that
has been our experience—that a small
number has a very much small vaice
and a bigger number has a bigger
volce

11§

Then comes the question of assault-
mg of the railway officials and the
penalties to be imposed on those who
assault the raillway officials On ths
1 am entircly at one with the Railway
Admimistration, because from my
knowledge of a large number of cases
that have been brought to me and
which I have also placed before the
hon Minister on earlier occasions, I
find that very often those who really
obstruct the railway travelling ticket
mspectors and other railway officlals
happen to be people who misuse their
own position 1n government service
or m the Administration The hon
Minister, I find, 15 nodding agreement
because he 15 fully aware of the
number of cases that are there when
police officials, particularly, mususe
their position They man-handle the
raillway officials and then rush to
police courts to get police cases foisted
on the railway officials  Therefore,
this kind of a thing will have to be
put a stop to

Here again, I feel that 1t 1s not only
the threatened penalty that is going to
put a stop to it, but certam adminis-
trative actions will have to be taken
to safeguard the railway officzals and
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the travelling ticket mnspectors from
this type of manhandling and this
type of bullymg on the part of the
varous pohice officaals In fact, it is
not only agamst the police officials
that they have to be protected some-
tumes we find members of the rulmg
party, who happen to be 1n a parti-
cularly leading position in the ruling
party, often coming to the rescuc of
other members of their party when
they happen 1o come up against these
railway officials and try to bully them
There 1s, for instance, the examp'c of
a ticket inspector who asked for the
ticket of a passenger who got out at
a particular station The tram arrives
at that station, no doubt, at a very
unearthly hour—something lhke 38 00
or 4 30 in the morning This particu-
lar passenger got up n a very dis-
hevelled state and started rushing
through the barrer in oirder to catch
the outagency bus Obwviously, the
ticket collector asked for the ticket
The passenger said that he had no
time to takc the ticket and tried to
push the ticket collector and rush past
him The ticket collector was a it
suspicious because of the dishevelled
state in which the passenger was He
thought that the passcnger was one
of the usual offenders, tichetless tra-
vellers He inwisted on siopping the
passenger, whereupon the passenger
gave him a sock on the jaw The
ticket collector got a bit annoyed and
hit him back There was a liltle—
bit of altercat on and so on  Now, a
case has becn foisted with the patron-
age or under thc mspiration, whatever
you may hke to call it of a leading
Congressman of the arca The case
has been instituted not agamnst the
passenger who should have shown the
ticket when he was asked for but
agamnst the ticket inspector who had
the courage to ask for the ticket I find
the Deputy Mimister 1s shaking his
head It 1s 1n his district—I mean the
Deputy Minister from the south

The Deputy Minister of Rallways
(8hri § V Ramaswamy) The hon
lady Member 1s bringing home the
argument

(Amendment)
e 6

Shrimati Parvathi Krishnan:
Therefore, this sort of things should
also be put a stop to

Mr. Deputy-Speaker. It would have
been better if the hon Member had
deposed this before the court in which
the case i1s to be trned, before she
gave this statement here

Shrimati Parvathi Krishnan: The
case 15 before the court and represen=
tations have been made

Mr. Deputy-Speaker: Because it 1s
being tried there, we should not bring
that here

Shrimati Parvathi Krishnan: The
hon Ministers are aware of it

Mr. Deputy-Speaker. That also does
not improve matters 1f that case has
been foisted, as the hon lady Member
says then 1t will have to be tried by
some court

Shrimati Parvathi Krishnan: The
case had been foisted

Mr Deputy-Speaker:
there .s nothing pending

Shrimati Parvathi Krishnan. Sir,
the point 15, sometimes one finds that
it 15 not only the man who tried to
get into my compartment on the GT
Exprcss that suffers from deafness,
this disease of “convenient deafness”,
but there are others also We find
that this disease 18 qute
rampant particularly m the
Rallway Administration  Sometimes
appeals and letters, even representa-
tions, fall on deaf ears, of course,
sometimes I am forced to admt, one
finds that these cases are taken up
and matters are tackled

That means

Therefore, we are forced, time and
agamn, to bring to the notice of the
Raillway Administration the same
difficulties that are there We find
repetition of these incidents over and
over agamn That 1s why I would
appeal to the hon Mmster to see to
1t that the department looks into these
matters 1 would hke him to
guarantee that in fulfiling the obliga-
tions that will fall on the department
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under this Act, they will do it with
all conmderation for the railway
employees on the one side and also
the innocent passengers on the other
mide, because both aspects have got
to be looked mto Sometimes 1t s
the ralway officials who are at fault,
and sometimes 1t 1s the passenger who
may be committing the mistake That
is why I do not want hum to get the
impression that we are just taking up
only one side of the question and we
do not realize that the raillway autho-
nities also have thewr difficules We
are fully aware of them, and we are
also prepared to co-operate with them
whenever those difficulties are there
We are also prepared to defend and
safeguard their interests m carrying
out thewr duties and their responsi-
bilities

In conclusion, Sir, what I would
like once again to ympress upon the
hon Minister 1s that only these new
penal clauses, these new penalties
that are being imposed on ticketless
travel and unnecessary pulling of
alarm chain are not sufficient Please
do not make the general public and
the travelling public the scapegoats
for the nefficiencies that continue to
exist within the Railway Administra-
tion, but help to see that those
inefficiencies are set mght Then, Sir,
1 am sure that this whole hcadache
that the Raillway Administration 1s
now faced with about ticketless
travellling and  unnecessary pulling
of alarm chain will also come to an
end once and for all

st st aw (FT0E)

:
%
;
3

¥ 7g ama mey g fe fae fove & <
et & 1o AeTe & Ty & WK
g ar o g v 3 R @ fe faen smo
¥ & Yenfed & oo @At o
drw ¥ § ofe o am I ok X
wrw ad @ fr fawr o T qer
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guforg wooe § w afr o < g
o)X wEfay S & g7 O 37 aeowt
¥ fordt <ot wraeaw § 1 99 g
R st @ fe @
wTeY & and ot wwr § EW aw
R f e o @ & TEw
WY W der o war A § o S
" W R e wfge | Sfer
%7 & a9 vy 9=n & e Swwr
wgew & Wi § W o T A W
i sow ad & fed IER T W
wgR ATer } qEy Ay weer § forrwy
fis g Wy og> ¥ oAy § wafy teRw
# oy faerr fewe ® amn s § WK

drrdy ondr § & e F awr ag & fw
T T s § A g O ferdy
AT HY | g LT wY A AW P
T wafE & war g fE o ot
qeTfRe it fewz & Xoa & arr @
&, ag wfwwm & ow § T o, "/
o aw A Eifed 0 o ER o @
T A T g et & B & wvwrer
g fe @ia o ¥ wfew vl owd
& w o §, e e § AR
ITwY faer fewe arar £ #Y e 4
@ 7 1 W & W fow fe
g st frer gon § e & @ wm-
wfed ®Y 4% ¥ W ITH FE FT
gfera & g w3, qF Fg o §
TR W ¥ W S v @
v W7 aTe fF T FX g | ™
WS 7 FTR F & HT § | TF FTOT
ot 7g § fir & e o ok wY gk A
awY § W & W Qur gwey § fe
T gy W faer fowe awe v

(Amendment) 68o
Bill

N @ gara @ fewar § ) e
otk g ot § 4 ag @ m v TR

+
i
:
y

o
g
3

aﬁi
]
1

4
HE

AT ¥ wew A w7 g 1 free
¥ o 9T W fml fro o ¥ W
W faafa® § fft T
v foar avar § & S@d fro de wY
W e W oaes ¥ wrf wEE A
et s Ewm g a2 fe
TE F SHrd W & A we s
w1 9T A FQ WK R § fr e
I o w oW g ®
3 ot frdErd § o & WO T W
T T e @ v & e wg
fa fewe wodt & ovw @ 0 T &,
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[sfr shoraraet e

o gt & ol § vt wdix fowe
& =Y | & s wga g s e R
e ¥ vt @ gOwn ¥ g oA
T R ? I g
T woft v WY Ty W oft T
WY Iuefy zar oft INT avfiT FT AT
o wfe dord wer ol @ ok @
vafag TgR Tar o A v &k wk
qwr @ § e I ¥ wrd
fomr qx fs wlen

&

1257 hrs

[Mr SpEAxER w1n the Chair)

s R gawfat foq 97 f& far
fewe aor F@ a1 @ W faer
®TO & WA ¥ oo Hra # e
T g I A& W T T A F
o 9g AT AT AR T F AT @ A
FAT ®TH TANT ST TART T WG FA
amar § 7

g N A T T R § TEH
frivgn sw femor afr s & fis
WY I T T &7 @ § s
g dF awEd ¢ 6 9g Y wiy ¢, R
TER FT T T F A WY 77 @
¢ 3z ®i sur & @ o o A
T 99 TG THE 7 A7 97 &) Ty oY
wfys wwT WT 9= g a1 e a9,
# Ju% faers 78 g 1 ofa gy o
™ A w O W R fFoIedr fmrh
&1 & 7 WA el @ W o o
o/ R P § R fag g7 A s
& Iu% AT AR B A e IR,
af Tear w1 @y § W SEer wee
& aft WAt a1 @ & WK & Fwwar g
e @k g pm Wt & wid

af ¢ & g of sgw oA §
R & sl Rt e o warw &
T+ ¥1 wfwwre § &0y www § awe
@ § ok &R W § 9 eenfew
i mm A awe e . ..

it fegrem firg (sirownge) : e

# ag wwaT §

it sherroraw av @ 7 e fagre
¥ § i wiheg W 2w o A )
# vad ewe ady vy e fagre & Oy
rardy § i & g g e ag el
o & g g ) few el fage ®
& ag ard & G v A & 1 wne
W ge ww wife s oft TR wed
& ¢ | IeT sBw o fiw fagre w7 aed
S ¢ ag M gEe feng W€ w et
8 &\ fagre ware iy § oY gt I
SR & Sy Y IaT @ Ik faw ey
R wifs Fafre ady &

o7 1 faarg & S %7 WA
a# 3 fr afe T & Tl om0
& o F FY WA F /9 w7 afrew
§ 3 qfF oo oo ®Y o A X
g g S Y q9T 3 &1 A "9
g5 74 1 wfgaq fear o @ §
gg AT AreTREE WA |

oY 1o dro WAT 7 WY TH 0T FT
fory. farar & f ardy %7 g A1 @Y
T § 411 fw a7 =7vé oy SfFA
T ATE g 7 9T A Y R g @
Tdr g Fo ag o W @ ) ot
wWied sw at g8 &9 76T o Srawy
hﬁmﬂ@f!ﬁﬁ!lﬂ*m
WIT g Tl g T g A dw ol
¥ g ® ¢ 7 f 5T T Qo0
Wwﬁmlooﬁqw
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%T &, oY qu g ¥ o oy fwrd g
&% afr 7 § 1w S g wEAR
wt § fin fimr fowe o w7 & T8
ar i & 7t & Fe WY 7 oy fewe
Wb Wyt &ur qemar g 1 fardt
s faem fewe arom #<d € Wi o
| 2wt g fr fee dwe wom o
forandf fmr fewe arar T &7 § W
fewz 4% e qeey A @ TR
arr o feare Sw faardf @1 ama
& i fimy Ferwre arom ey € 1 & e
g fis vy T wiwify & ag s
Gxr ffoaq fe & oot sqeq & wfa
UTTER ) WK IR T o e
2 ot ©ifad, Td sfafan & fipwa
w1 gure sf@ o 9 foafas &
W qEERAN &7 AT wr I a
TE sawfar f FE T Wk
¥ Wi ag s Fmar o § 8
a1 fewe arar v a9 qafeda )
wE AT AT o & A e
VIR WA FHATEY ® HE R
@ Fav | @A & et & afx Sw
97 R[? 9% AT § 7 TAFT &1 |/
¥ ug ¥g faur an & fr aw grer
STt AT § g ¥ @9 | AT @
T FsATeg ¥ qEAT 9T FHATA
T ¥ warw O § oY f feema AR
AT ® A9 99 Ao FT e
F77 § AT SARATFHATT AT 157
FT 9T qg1 F 7 For¥ #vor 3 famm
fewz wAT awey wo W1 TRI R

13 hrs,

% AT G0 W99 FENTIC
& a1 # oY wEr afeT wEEA ¥ AR A
HTIHT W7 9q § 7

oft sfrarcraw qre @ 9@ Wty
# < W wfirer § 1 F % ¥ e
¥ fw MY aw § wiwfay o Wk

(Am;!u?nalt} 684
wahrdy s 1 & x| R oy qde
wTaT § AfeT & gawar g s ag @ A
TET AT WY § W @ e
& ey 7@ § 1 9 aw fF R W
=it fora® e w3 A -
Tl § WIAT wA O A w7 WK
Iq TF WX gUTET # oA ¥ we

at wdly wew it & 5 A e
w7 F7 WY F1¢ IAA THTAE T AY
7% g 49 A9 § | AT g qw
2T ¢ 5 @F wHAd oar ot $F
¢ fr feeft & wemaT afy vt & A o
aFl oo #¢ 30 & W I 0
wEHTAT 99 arAr & | e faely & day
fe #1% fegz oz o1 fege -
frae wmfex & &1 Fw I g
@ & W7 3§ 3 W 9 wrahw #
TG AR WS FET  Ag A
FHATY 7% Fo0 § 7 WA gm I W
# zerqEl #Y § W7 I wwAr 9%
QETAT I AT & | A T T HA
*1 qEE g & WY g qaf
¥ qre ®r€ Iy TE § | W TF AT
fowrae =i 9wt & fF o Wl @
R wEATY & W & e o &
a1 ek qg Afew s omer § WX
I 9T gweAT war feqr amar § 1 fae
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[t s v ]
TR ¥g TUH ol @ W) ¥ g o

oy fis waeT Twew faer o o 7 fear
ad | #feq 9fe oF drd § Wk

T U ¥ 919 § ¥w ¥7 gAew
Lo f 8

Mr Speaker. Then I call Shrimat
Uma Nehru Before she starts, I
should hke to have some clanfication
from the hon Minister It may help
the House also In clause 5, 1t 1s
stated, ‘or having unauthorisedly
occupled & berth or seat reserved by
a rallway administration '  More
than that, what ordinanly happens 1s,
there 15 a seat where three or four
persons can sit One man occupies 1t,
puts hus bed on and lLes down The
others have constantly to stand They
have also patd That 18 not brought

down upon the seat and the others,
even an old woman or old man who-
ever might come, they must stand

y I do not think he has
paid for all the seats I should like
that he should be charged three times
the charges for all the seats If that
15 done, much of the trouble will be
over, without leaving 1t to their good
sense I do not know why Shr1 Shree
Narayan Das 1s not particularly
interested 1n this

Shri Jagjivan Ram. [ am afraid that
1s not covered in this

Some Hon. Members: It should be
covered

Mr. Speaker. They do not even get
into the carriage Unless the other
man 1s strong enough to push him out,
he reserves the whole carriage for
himself The only remedy 15 to charge
him the entire charges for all the seats
Don't aliow him to go Then, he won't
do 1t I think an amendment may be
made to this ‘“or unauthorisedly
occupies more seats causing inconveni-
ence”

sftoeft awt Rge (drarge) e
7T, 7 % W faer o1 frdw e
g ) A wawdy g fr Isax 0¥ v gy
w1 FArEy &1 T FLIHR WY WAV
I AT § 1 g Ag § s Qe
O o far @ femr o <w¥ fr
og W 9F wdh IW, @ ffen
WX FRAfar gt et § 1 e
T ¥ A gy | oy Fafy wer Wi
T Y 31 weT 3 ¥ mfer g

g2

T WATAT AT W AR @ §
o ¥ ¥ v g ok O g fe o
wg et & @ § W gatEd W
farer Y 7 St fis sorg T Y A W
frar g 1 it 7 g € fis et
vefeat 9T g%t * T § | W g A



W g g gt @ g ste
wr gk & vl & A =
WET 1 WG9 I § R A
g wowc dur g § fe o o et f
fr wrf of Fv w7 gEfeT @ fesd
§E WA T GEIHT =8 9T 9 @
g § Ot ¥ % wore §1 T W@
W g O I wod T faesr S
g | WP Y A & WY Ea e g9t ?
¥R wg AT et § WK g6 RN
vy § W I g T § e
W f g7 I 42 3 | 9T T3 AT
¥ g9 gue qJwar wifgd fs gy
T agfrad fowr < § @ =

wd aw ag & fe ag 9 far
fewz =7 o § WX W e wEw
¥ Wy vy § wwr a= wor o
oy el § )

o <t s & 1 st fe st e
AT WA FGI, TG T8 WIEA 7
wrd § W ardy fe g7 gy &
& s wre v T v wAAT Wt
§ O gu# frere A7 § 1wy @R
wrefadt & & F 7z ¥ ¢ fv O
qfeqIq W FTH TIE W § | AR
g 7g § e & G s d57 §, fame
F G 43Y | B w97 7 o I
OF W &Y 9T g § 1 v F N gy
QFAr & 1| WeaT Tfwa@e 30 5
¥awd  wfaw @ &)

g e v d & Tw
guw frar 3 wfgd dfer @
TR ®qT A e fomr a4 wfgd o
ww A% gW q% sne fawr ) S
T AT A I W LT A w}
awt | ooft 38 ag it ard pe
7 warar fr few fre ag & o
ot el @ Wk T o A w
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g 1 7 W9 fafree ¥ wht fr Amw
W ¥ fr ag oo @ Wi qAdr
X, ag TR A A ¥ qgAL R A
wifaw 31 A T 3 eTar A @R
¥ qTH ST AT, W Brar =4 g ?
wTX X@E ¥y grera ag # e ogr W gw
57 §, et s & farewlt 22t gt
¢ fedt & o T AT §, e
sarg & fesal ®) dve w9 § O
dv% = & fesml 71 5@ W@ g
asdra fear war § 1w arferrme
¥ Y agr 457 § a7 TR A gurd
& T qead ¥ & g wr w04 &)
qqA AT 9g & fF Wre 9q § o
#t A7 &% 7 & )o@ gw A0 WY
¥t dfafrdt ot A T wwy W I
9 AT W ¥ ¥ O F A,
qg fagm mA WA § )

wgr a% faanfaal & aeqw §,
R W fead & w7 W A W,
F & T fewe F ff g6 607 | S
ot & fag d o w7 Qe qfewer
¢ dar fe sofr st s o
T w31 &, g9 W A A § fe gfe-
U WTHET HIT § | W T WY
wamar arx fe @ faue whea
9%t 14 §, @ gd www 7 g A
o1 gt § | AT gw A 32 o A
qa wifed fs g7 wa @@ aww
grfos frer 3 w1 R A R
g 1 g A T YIR T RE 1 gW P
< ® § 7 ffrae wxw &7 &
*X HE s I A ) e ogn
TF T 1 AT @, o A ok
ar ¥ @ frvr & qee w4 §,
at ¥ ¥ 37 ¢ Al #7 frar s
£ | g% vt ® fger & wfed, 8q
3T B AT fgd 1 G AW agw
T8q § | gATR ggf AT ¥ 9 g
dar i & fod i €1 wafmd
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[ fr = Rew ]
4 fafree grew & <Y fir ag o awat

o RIure ¥t W aga @ T A,

wiify Aelt ¥ S afy @7 aar § |
T ¥ ¥ age gfax 7g § fe St
®Y wrarfors faen & or? W 37 A
Iy 3P & ant § mwwmar 9@

warar 7 g #< 4 fafre aga
¥ wpht fe ag it & @t & I
farar< %2 T IW #Y g w L, wfw
W ¥ W Y H1{ Frger g9 aven g
g1 | & ol g qur € v
& | 9% 7% WY 3F § g @ 549,
AW G T WA & HrE w7 A &

off voven feg (oeT)
gy, a1 s off sy w7
81 &, 9% T AW 7 9w e e
fatgs a7 fAvre faay @ T, ar Aader
fegqr @TT 1 A W waEedT o
ag W g

st o feg (fevmamarz)
m fagrfaat &Y ww & § 7 A A
fafree wrga & waer o @ aw®
) gnir

WHUW AT AUT TIAT A
t?

oY voer g w7 fay g
A wfewT W gwen € 1 F afm w7
TR

7 &% @ 5 gt e q agT ¥
Q¥ wreH! § 9t Frar fewe & Ao <A
FWMTFA N T @I E WRIE W
gavor g wifEd | W gy oft |
% fr wnfieT 2g T g = & 1 gt
@ v aweE § & wgA agw §

Indion Railways FEBRUARY 12, 1509

(Amendment) Bl o

i T vy & o I wins s
¢ v fagmm & @ ¥ dfee @,
fegeam & wifres) #f W% we & o
awerE IBIET §, I 7 o qR aopat
¢ 1 wgr o & fe dgfe & mfasy
e A e T g g i g,
dfer aft @@ ST ®F sqEETT § Ay
avd, Y war v grar § 7 wnft ardky
a7 o fireaT gmar | 3% It AT
¥ & Y oF wPE WY ¥ AT TEAT
wrEar § L A o @y for A A
T 8 w5 T ¥ ww & N
T F AT R AT & ) 0% IR
arerr gt fe &0 ard oy @ @ Wk
ﬁa’ﬂ'ltﬁ'i’ll'ﬁo fo t=a & mfeg}

& A At AR g wew ot fw
TET | AT, AI AT AT | AW ]
FAT ? T A T WY & aga
wavT w4t | wifeT qw w1 wa-gfan
F71 q%7 | IR ¥ A ME AT A )
¥ q9Y qW B g7 4, g fan
I HT ATq F1T TAYRT AE WY
W7 3 FMT F1 A femr am@, Y
T wAear & T g gt ?

o Tonite foy  (Fr=ew) - owd
fod &t i =g 20

&t twr feg: W@ ¥ aw &
X Fgrt g AT § | I Ao
& @ ar< e o < o | A6 wdfrfy
W st gy o sk 3w B gl g
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wreqaTw & & oy 9qv | W I qgh
vk, @ Iw ¥ Sef mit G} o6 )
sifeT woq @ *T g w
it \ T G A f o, Y oW ¥
* & oY o9 few e @ o 1 @
¥ a7t #Y s | car o afgd |

oy W w1 ar § e o R F
wfverd a7 werd aod Wi w7
O FXT 8, A afg 3w & A e
T W, A g %Y qoy fear awam
ax &iw & | SfeT agr 9T DFT R A
ame wft o & | Wy wart wmEEe
wti §, @ wff ot e e

wit wgfaee o A oW ¥
st aradh g & w1 fe e
aift ¥ Wt % e qEitee fe
fewz g9t w1 § W 9 99 § HAW-
el Y AT §, A FAN ¥ 7T g
—wi AT a7 faury T & E—
YA aTRT A1 WTRTEE ®VA SR
$ 1 & o gEd A awE SR g o
e s fea A am & ) & sy WX
FHT FT BT 4T | 9T 9% TET g
¢ fr w2, %% 61T 9% ¥4 | SATRn
T AT AT § ) SR LHT & IWT
w& 917 § | 99 fxw 9¢ W ¥ 57
wreHY ¥ 9T FEA (R & vF g
® @7 ¥ awm o AT OF
wrt Fgfae dwet 91 IEW
oF fo o ¥ F¢ faur f& 9o 95
w1 W AT  amT g Fr AT
FCET | 99 %Y HrAT @7 & fggraar |
H 7 99 1 9gT A AT 9T WK o
o W gre-aTaey wegfaee @ €ra-
foer § v & 1 Afage a% 4
TW IT HY QW TC AAL T AW FYEA
g | A S o weew ag &
X% w1 7g W 7@ & 5 0 W N g,
! P o ¥ wrew T AwEATE

(Amendment) 692
Bill

dax g,  f wwaqs v g o v
wrlt ff w3 § ar ofeew f wft 4,
A wgd o A ag ¢ Sy T
R 4 ad Er & 1 wrer 2w Y wrerea
Yk &, Toft gra &1k & fw g
¥ AT T A AT & 9 T OFA
w1 wast fear o @r @ ) fead @
TE B FWAE gouy « A 7 AN
arrfos fawre d2r go §, 57 &1 I
7 Ot w1 Wk w7 agr fear & o
qg FUNT WA W b7 gwr §
a fasr wegx | <& q@r ¢ gg o
o @ W qar A g T
"o oy #Y AT g W 3T ¥ @y
s § oft @r g A AR IT 4 A
T arwE §, AT Iq F Ay
7 & oft wg 7@ srav ar fs d A
™ q@ # fav AT )

wa ggr o fafesr ggwa o aw
At OF ®FEAT J[AMAT TAC 4T G A
[GT FWT A0 | (Wl MEAHE & AR
¥ &z AT &Y AT qrer §, WS #}
&t maeqy § 3T ¢ ofeere & ferd
HIY A TT F9T EqT ¥ E, 27 ]
7 AT AATH AKX K FH FCA
IwT E, 13 AW AT A wAa am
At 2 | g AT dar 7w @ fe
& i 219 | ArA # ar av 54 Fad
faamr &1 o1 7 §, T v @@ ¥
HqOFTT IA R A@ A AR FE
Zam T wofY wEhew 1 72 AW I
92T A T @R 1 T2 AT AA(T B,
AT wWE & GR §1 AT @ R WO
WA S W A gL F FE AR
gt ¥ #g 43 § fF w9 ¥ & A=}
qeIATE gENa a1 & A, {4l
¥ gEad &, W WY A dw W &
fordt faar orar 8, oft w9 2 RF E,
frg fodt o & W F ¥R
wd §, Te WY W AR owe A
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[ vz fag)
oY fafirear ar qor & waTd §, S Ww
WAL FAE |

W a5 fefredie Jaor 71 aroq(®
¢, o wgrEm, ¥ W N gy
wrx fesran qrgar § 7w w1 o
foa s o T YA F T
T am fefgwr dwwmrz & WK
agr 9¢ o o THo § 1 A T ¥
qw agT av wiwerdr § 1 oW ¥ @
WY § a¥ & gATt 4@ ¥ o Ao
A G ¥ ATET 1 g AT w9A
W 9 Y ¢ WK fen fefee &
q #1 qQ@ & WK IT B fav fefwe
FHC F@ THEA ATAT ®1§ g7 97 |
# gawa § wg T Y ae gt § W
46 gt o wifgg o sfer arard
¥ wgir 93 G & 1 A wgr & Refwe
grifafrc W fefrr sdwT & #@
fie wrq 4% ®a A w@ § 1 IT A
AF ¥ [N 7g WA feqr v fs owa
% §r g7 awT A W WA gH A
&% w¢ 0 forar o @ w1 ger @
o fredrr g N gar oY e
f§ I ¥ wedy famr fefee o @
% | I T A Ay X WA
gz o Sfer e @ wf 1 o
Hog@e Ao oA &
fefre ar &1 1 #ro o 7 wwr fw
¥ gfewrf 4 w7 § WK A fefee
mwma‘lﬁ%mﬁoﬁo
qao 7 gfewrt fear aw o #< fefwe
T T | F W9 qoE HY fa o wg
awar § s gfee & 97 & sarer @9
9 far fefwe awe st § Wik 98
¥ ford wow Wt 3 AT W A 2 )
R e, T F owET, W K
owr, I7 ¥ g I ¥ AT TR
afx far fefer awe 5@ € WR
o7 ¥ qut arer o A @ 1 Fee WY

feowr 4 fe 37 W 4w v W@ ?
ey ¥ forar gt @

W Irhlh (s g wt) ¢
faege o §

st e fog : ww & Rfaqu
fefredty faod t o wTr f 1 @
Yfagwer Fefedi gawd w1 g gl
wredr &Y 4 & @ wwr € 1§
woft AERw ¥ A WA F GG WA
wgar g fe fowr Wit o e
wer T § § g A@ O g

13.25 hrs.
{Mg, DrpuTy SeEAKER n the Chair}

ca word § vqrer dgrfaat v afer
w¢ faar amen & 1 w-w 59 W
o weT § wr 9y § WY 9w Ay
& 1 mre gfe arer WX 3 el
@t et off ovd Tl TR § 1 I WY
qwgaT q-gferT & 1 7 W R e
fr e o faer fefiee <o ot 98 o
aFeR arr S G § FHF w N
e ®

Jurw W : AT W9 A grk
i femr 7

ot worews fog : ot fag @
qa 2 @ @ §

=it ety frg - @ (AT o WA
i v @ g, & o o feafa w ww
fram & a8 3411 §X TWE |

& gfguer WY A AW W @
iR fapEiT R oW
FAATAT TG §, W WY WAy @ oy
Ty w3 W o A et wTOT
fr fefise wwd gu @ widd & -
e § it | 59 I ¥ gTe
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wu qg fedow s F wrem &
facgw finfiw, Freds Wk v @ &
oy sw
we2 § afcenr s, g A
o o

e wawf@r w1 agt aw "€Te
t, ug &% ¢ fe wrelt & qaw €
sefafadiy fidr & wfesoe a9 g,
et woafew @ & @Y7 9w
g § ag ¥9 FC d3a1 @ W s
oY 99 ¥ 9@ F w97 99 aw a O%
afr o 3w ¥ faers Y ag A o
gedt § ) WF wwfEr ¥ A F
R T fs I ¥ I
® ¥ T, I F JO FHROIAT ¥
g & afr gEw 9 @fe T §F
¥ & farer oo, 99 & FW F aray
TR, IW A A9T A | F W @y
frgd @R 1 e arfrer @ A
Ty g | g uE fgmew 7 ww
¥ TET FATHT B | I DTHH 9T OF
T T qfEaT AT | IW DeHw 9T
fefre afr favd W woe famd ot
& a1 qF W AR ) W W oqar
¥aw i ¥ w7 WA & 1 "
X ZHTR UF 9TH & AfEgr wig | A
do o wre & wifsw F o7 @ § 1
3T ¥ o o WY ¥ TS o 1 A
AT F grg JqFAT 1 IT R AT
o oF¥ forar oo e A
& gmw T < fear mav ) Gy o
A UFFRAS AT 7R T | 39 & 979
EE 97 | TR g8 W qmar F e
& g Afew & O A w97 Ser
TR o1 @& | W« IT 97 {HIH
aw wr ¢ | IfF WF sqafa &
ar & agr a¢ fo% wmar § iy &
Tg & wm g W g | & T g
fr [ e o fee & ar I
¥ s sfar = §, swfar

givemcRtagr A A7
ezl wd
fo @o A ¥ ¥R WKo dto THo
¥ wraedy ot @, faardt ot § 1 feordt
F frdt #v owe foar o 9w & @
P g7 3¢ wd ¥ & 9T T ¥ Al
T ¥ fwer ooy, a9 W Iwer
T T fear | &Y ©F S & -
faw ag wrht fom 7 @ fag aw
o7 1T T A9TT AOET B AT |
o o ot v wwar &, dfaw qAfHT
T AT AT R

& F o fay ag ww@v g o
ag WYAT g 9T § | TXRG AT waeqr
9 WY 2 BT § I W A W9 HT
& AT wifeq | & a@ wrar g fe
T A 7 Lo fATa 1T gevawT g
o o wfaww & AwAT § W W
g E1

IqTeqer wEed, & we #y famr
fefrz #F ur oI T T9wTT |TEAT
g | W 1 AT 7 ¢ fF afz e
arir faem fefre aver s Y s X
ag Fe1 o fe gw g ¥ W Q@
# 9w gwR W fefee w@
ar g feTar W S e weT
#¢ & W wAT Ay T T 9T §
& I gIT & I ) Ay
T #T 0o So I X AL H OF AT
FATTAT ATEAT § | @7 9K 399 g
grar &few Far & 1 vF g ¥ o
aTd AR q@T AT WX @ I &
gra & gawdr ww & wf Wk A
&Y amg & 7 | 37 FY A FT w@TES
fFareavfm o fs a@m & &
qrF &ar 7@ wfE 9w wggw Amw
& 3w 7 v fear | o 7w g fe
T ¥ FAT oo To WA ®7 fam,
300 Fo wrET & faur AT | A ..
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{ = wdwr fag)
T . O | O q% feT F Yoo,
to,000 To UE €A 9L T B
wareT § | W W § FEE AR A
o1 3% At ww & dfeege WX dre o
wrio ¥H AT T & | WY IF FIA
wmg,wquﬁmﬂkl
g a1 3w & qrem fear s wnfgd o
dforedz # dear snfga s ardy femar
¥ g 3 ar A | aTds Y A 4y
g fe & Frew 22X & 1 O wTEET
% wZ gz faerar 4d ¥t a1, few
U WE WX IA A g § ar g
oo To ¥ 2T ¥ 1 wifaw 7y & qw-
fiewr @Y wwar & 7 wTe WY ¥ ¥ AT
arfgd | v oF wrelr ® e
w2 § & oy A0 & fewe amr
I 7wt { fewe wrm, feve aft
&, wewe T, A WEgT T T gwI,
ofiew ow 39 & guFdt T & as A
g tooRo A EArA AT A fame & 1
 Axg 7Y frai @ nEard oy W &
g Aw A A A WA
fordl FTHA &7 WATH 9TAA F F AT
A & TAY F7 9w g Anfaw arfe
WA ¥ 7O A g wmaw fafreet
wirg wRr & dfaedz & sifawe
AT & § wied g9 w6 e feam
o Frd ? dfF wrw w1 A= aifzd
fie o orgw § T R W frw TR A
T & o foq waear @ g &0
T UF Tar ware ¢ A org frw wE
arefaa ¥ aeE @A R 1w A
T T § UF {47 (647 97 | geAT

(Amendment) 03
Bin

mfwgrarg arAT g oY qF fewe fr
ardm dwr ¥R W W e qeeT
G At T AT wgt grew g
& wY§ wredt e & qgdemaTe dwr
fewz & wx 4 or wwar § 4 * W
arvar e frer st @ g g aemar
a1, 3fea g8 ao Wi owsts ey
o & e p 6w ot ag e
ardy ¢ 1

off wmwlaw Tw - ww Y feedr
¥ mfswamarg ar wwd § &% § WS
ot gwex § qe ¥

o T fex  7g qX WEW WY
® o7 g § | A9 9T @ g X
Y AT §, AT I7 X AW FT IIAT
waife wre ot & fod ofid fowe afy
2 & 1w ag fear amar & fr awr
w0 afew & wwfed T qe & fod
o fowe adr faar orar @ 1§ aw
feelt & qeaT ITen § & AW gart wgry
§ g 7 9@ O™ wZ R & dfew
oYF WX A GEATAE A qA WX wW
mE 2 A @ ®E 9w % @ qw
BT WEW A FT A WO 917 Ad) *T
oA & 1 39 w1 AT 98 v & T
gATE T & AR HY 9T WA g7 oA F
AL o ¥ WE AT g & 1 WY
T gL ZT B AT B § AAEHRYL
T goIT A I HY &Y T 9T & J|v
v wifE F o ¥ fasew @
T A€ ¥ I F W G FET AT
2w o F & fAd 9 W g aw
Y sy & wnfed | T Oy S A
w7 & W @ & aifearie W
gt Faw v armar § fs
fra w1 w3 W few w1 W
BT | W T A guwdr s e
T ¥ frwe & ford srgrar o Y v
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wor far s o wr e
¥ foam oy | v W ¥ qafer
W AT T 9 6 T ger S,
qar Y & WY wTT FEET W W
L

# sipm fe gg ot fadas § ww
WY TORTT aTqw & F | ) FArd wror g
3w & fod o armfos fafe ar @t
W | AT IAT AYA F g q8 AW
g AT g M A ¥ aga &
o & o faey fewe ga AR E, WX
@ S B A W fear am ar
AT w1y g, A "W 7 9w A
mmlm&!ﬁﬂcﬁoﬂﬂf
& Qi T §, 4 gy ¥ W § o
UHE 9 & W a9 ¥ oav ¥ a@
wedrs & W IR W fadew W
gwan &< faur | Sfew § @Y fagre wr
§ WY W Al gt & | 37 aTh owT
sferr s s WA g A A
o wrafrny ¥ g TR § 1 @ S
ot W F fad aret § 3w ur w1
ssEATart | A AT w7
w7 suw foar @ 7 wmr 3w ¥ Iav
oY 7 FTgw AT w7 faay wrar § &Y wr
W & 2w A a4 Jav @Y WAy 7w
wTe F 2w A e avy ¥ A w7
o W W o1 §g N sfew W
WY SEY W4T & 2 FY FAT AT AR
§ @ w T W e 3 Afrd

sft Wt (qETHYT)  SuTegwy

ey, & @ fodor w1 v sw &
fad awr gur g 1 R @ 9 -

g of fawr TwE MW wG, ug

e, Wik form s & 399 oy
¥ wear adt ¢ SE w WY gw oW
iﬁq‘tﬁlgargfzrﬁtl

& ww for mar ) fet ot 9 €9 g
AT f6 a8 wenrd aaet aT ot & 1 7
ST FTAPC T A W9 F9E W4
¥ w93 & weedy oy wfte A @
fir afz ol fisd N gz W
8 ey 97 gA wfaaew o @
N I K 7wy & "I W o W
¥ qgaTT wfed, WX @@ ¥ ford aFrar
# YT I I FR FT wrawEwwr § o
& s g fr ag oY favgs s
T E A FE-AAT & 99 WHEWH
sye gfeewror & frw & ) w0 & @
ff sl @9 9T YKo ®o FWIH A
gar o, Afer st el d of | T
T w4 a8 & 5 vo ®o wiAT FwY
®Y T SfreT ¥ A@ A% qwT | WX
3 ¥ ol a7 w7 mfedy § § TN%
® & e fear mm

o woerw oy wa rdy Frer &y
eui

off Wt wa u7 fadys ST
o @€ KT Yo To IWEAT WA I
200 Bo ®T faUl MU(§ | IV WG FH
¥ wror oY e & wf ) F g wgar
g oo %0 X8 9130 F1 61 ¥ wEAg
¥R gHr, AT T 590 A% fA @
wfsdt & & wf fawreir 1€ § W
Fa WEAT ®Y Gy qrenTT fawr war §,
I WAT qE T & w@d ? A
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[ arary 4]

fRmE T mos e ¥
wIast ¥ der F w4 g awf, 78
e dregdt o wEEa ol R
foraoor s & 1 P ww A wT R
ofgd fe soow & Qar §, T
wY vt ol § 1 | wrew € fe g
Wi Mzrarn % @9 7 AT A=A
Y wzrd qga Gy o | gfcoy 77 gom
o 9 o F ¥ qafx Frarer & 1€
wfew W W ade AT 9 IEw
09 77 9 far aew Zaw § FAmfea
1 w7 GAT T nar § f A g 7
g9 9T AT 4T @G FF | WK
WY A Tregw 4 7 & T H A ME,
e g & v A FAHT W@ )y
e @ warer gy ad ) wd wge A
faeelt o uw Ta97 ST wrer £ ) fogd
wiwdas & a7 § wos a5 &
AR T Iq FAME F1 4 g2
TF R WA A wAriegr 4 9y
QF wwar e ag it frafea &7
& faely & wfmgfer 7qq & qgat §
WR IR ¥ FH A FAAY IAE
FITT T G E | A gL FanfEan
qag 9T 7 T qRA W arfray w
fom wren & faas arew T |
aeedft @, 37 Freon & faere Ad
foFar aar @t 427 TvT FY qYAT AT
¥ ™ AIUT § T g7 AGAT AT FH
A 7AT + fagAa adiz

yfre A w1 Y97 o frewre ¥
W graew § SR I v wEiga i
Zfeaor Y a0 31 14 9 1 IFAE TER
# wawr fzr ¥ & &
WEAT® &7 FA AT T W S
wTeT A #F aEr srfge ) F Sy
wfeart #r s g | G oam
& X qfral & dem oww W € I

e gt 9T qaiRr vy @
dfey wr g @ T § s A &
Wreqre F7 T AR oeE Y
ST ATE TG ATH § 1 A
& fam g ¥ fAg adfi orew
g 3% zoe frar omg, goR fedy ot
fadrer 7t & AT ¥ frg Ko wwar
qux ot agT & E 1 F TAE AR wgRa
¥ ag g wgw fr fes ad ]
yfre &T ¥ owTaw ¥ TvEerE
ferft wr g M yergd v w W
sy et & WA TR | AAL ey
e Ay 75 TEr faaeor A IAer
Tz &ty | § Afa fead s A Tor
I A srefre &=, Faer fr wa o g
worr &Y arf Wy I AT (AW aqer g
g Iner v fraeht § 1 IR woeAy
fageft aorz wfta ¥ ag wr av fv o
R U AAA AT W AT & AT
WY Srofrr orew o wea o7 o 8
My fager § f5 2or w1 @A
F qug AN WA FT qTAAT Y
Urd - fan 23R wody fagHr aoe
i § g9 IT@ WA H ATAST
foFar 41, 39 qraed % v s €
T € T FTy q AAA HT AP qAT |
& geay F feaar s o ooy ?
o 1% fomy ard af foad 7z fra-
arar 71 fr feardt wfewe afc
d@rad g wrt § ° faafegt § 5@
T #1 7T 4 fAn et o F
a1 gm we gy fwa Brw evza
WNATEAAA § FAT I ANH €q1qT
fpar war sar ITHr wEaw s far
7 o gy wrfear auw oS ?

qq § YOAH M TE G ) qrw
®Y w1 @ wrgar g ) mfear wr ¥
ST § a3 § agr o mfwar wdr
i g cHewT I ArE 9T awdr § 4
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weed ganfe arh wd § /e
mfear wed ¥ Fawr g fee ogR
exzh T Aré aelt § ) wa g ofre
wo g & W afec € e g go
fame & w7 7 F 79 A7 OF 919
adr &z 749 W § w2 § e 39
g | 9 § W S sfre agw of
o € IT9 ¥ aga) 1 "o Al
HTEH 9 Gz v § W7 3w AvE A
WerTeaT 3 @A wa ey w34y & A
wfre oty § 1 wa A TR A
BT & W7 A @ sl o 41w
g7 wr fagg v gfe ¥ 29
aY W I e WY JAT S
T FHY BT 7 AT ATAY A arafaw
wfsmen § 99 9C R § e W
wgrafr & arg faare s wanfgd
Ay frdeer § fr were W8 s wpoT
T & w2 A1 ¢8 e Y o ded
Y gZg JFY A7 AFAE

far fewe arr <% & =y &
ot 9§ ot wgiey & WA awe w9
# a5 w1 O7 ff o ¥ guA fasw ST
w1 ya+w fear & faem fewe t@d & arm
®W I AN Y qEar w § TE §
o A o sufeere wpvw od & R
faaar & qga «@wr & A fan
fewz arm Fva & gAF ww T AT
g 7q 1 T foae awc 797 gy
#Y qare & fav sge fom § W) oq%
e Ao aafy foger 63 § sreeara
A # § 5 89 o %o WK
wfesw 7a% wiv apres aq@ 77 34T
FE 97 ¥ovg AT g9 917 e 7 ot
wHD aev F aw e § aaifE &
& Wit AT & 3 AW T 7@ A
Fyafra At g afer 2a Fggarn &
& & o wfed wm I fadg @4 &
W T FY fadw spaeqr o vy @Y
# gawar g e avw fF qoar ard fa

323(A1) LSD—#6

Indian Roilways MAGHA 28, 1880 (SAKA)

(Amendment)
N 754

W wlix fewe Tt w7 et o e
w9 ¥ o7 aedt § | T g § W
SEITET WO TgT NI FT FHAT § |

ot g g ¥ea & fe afsn wfs-
AN T -G T e A oW
&y foeet & af Farw ¥ e wifem
g7 oz ad fr gwg ox fowe @R
Wi a sfeqar §1 foke faed &
et wfsarg &1 amwar FT qear g

afe oifee @t 98 § 9% ar
Fré warT T § W A wfar @l §
wafay 3R g afes @5 9t -
afr @ & w1 ww A W
e g f aga sfus e @
T R FaF T oF el e
w3 gAY fehe dT WA A8 § W
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[ wraddt]
o v wfgy o IR = Al
fear 1

% qrE Y fF o dro e amt A
7 o fed & oo wrT
geeqt & s smefa frar Wik ag
qg & fs @ oY Y o § IRy
w1 &0 ¥ fag o =R 7 arn s
@ wfew gy s T §F, W
B ¥ I W T KT A § @
R & st & foe fe wfawrd
Wt wrfaer §, I g wdsfrssr At
wrew fagama # wTEAT #Y IAW FEAT
wifgq | TR FHATE W TEAT ¥ FH
s @t & @ & frowr F aE
geear frer owdt § | 9 W=
afrd & fese 7y X & 1 & wf A
voar g i g ¥ feeslt s arely
T A A F ag § svr AN e wmge
¥ ga g & § fove 7 &7 Wi o
o 4% F & fod wmar § o fowe
Y g A% GO T O TWE T AR
@ 31 § AT VA W ogman
TEHTAT AT AT ATAT § | WA TR
&9 Q7 oy ? e § f i
Hfewar oY o afe ¥ T WET A
TaE T AT wA ATy & e
wE FEAR F G W @9 a9 F
TR I HmsR A
@ fad W ol ageg @ o Wl
TUTEA Y WA sty ¥ fow g
¥ AT & IAW HE F grAEHA
¢, dar 39 dr 7 feam 1 W3 F9-
wifa & fag @ @ gwng @I -
fomgiz a1 & §F {¥s §7 qEEAR
wer @ ¢ | AT WE W W
¢ fe s owitdz awr foar eafeg
Al ¥ frere i@ m@ | SN o
fiear ) afes oehde s faar @
frg IwwY Mfea 2 faar man, #§ s@w
aea A8 ¥ Wi, W oy e 8@

{Amendment) Bill 908

ot o, W ¥ wegefe ¥ am g
ITET wmder % farur wat fw wrat e
W srrareawaT 8 §, W I o iy
o Afew ® fear w1 v o &
s & a9 Qur syagre e ar
ITH WA G | G I G
¥ oft Hfr o woarh arid O dug
¥ I TR AF HT R AAAG WY
wenfaay & qufae @ | wfec o
AW § A ST Iufae @ W
& wiwfay qv & &1 I frsar
oR faeme dar v F @R s
i) 3% 759 7P pwr § ) wwied
iz & fr o8 w14 ) Y v oftar-
TR 37 AT §, TR W oamE |
& wfgg @ € ¥ gw 9%
TN A V1T | 4g §H T WA
FRAY Y WIEAT T KT 6 qH
T § e & o aew 9@ @ 8,
oY A TEH AR gET T T qW AET
€1 arer § | 9w aw w1 gl A I
9T FI(AUT A FI, I a6 WG
oY afefeafoar dar 7@ w3 e qorg
WA BT AT A @ a€ a% T LK §<
AEY &Y FHAT | FE AT TR FA
& arx afz wIT 72 39w A I v
WT¢ A 4 ATT 83T W @Y @
w06 ag qaTe fardndy v § < gy
Hew 7Y farar o g% = 2 ag faemdt
& a1 gifegrie & =Y a9 a9 gy
i fr g g Ad av X A Oy
% f& & gz far fewe omn o7
& I oY gorr faest rfegd | % AT
g fF 2w & 8 ST T ATATET g
wifge fF gve &Y 71w o f @R 9T
Wt 7g 3 &Y W | W A Y
a5 § 6 o Wy oy et §
wae fsst st wrew faare WY araeE
&1 %L |
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w o ¥ Ew e e
fordw wxam 1

ot fagret Tz SaTsmw WA,
wift wrriy Tewfa @ woA Aee &
s fFmad @ W R ve SR
qw fed Wik @ @ 7 ft 58 s
qr f&q o ot fiF 9N wee e
& fird € | wT gEwr deen wifeg
e @ wF ® T gW WA 2w WY
art & T § wE 9% 9% gC &
WY F1 AF FW F €A FEAT K WG
gt & e W &% Fe wnfew | gw @
{ fe w53 g w1 and T STy
Y w9 T ¥ qa § oo

39 for gu @ W oA
910 & Frowwr & oo oF s
T 47 FT FTqH0 W gEIR wAAG
qgTaT g @ ¥ fear ar, dit @R
WY ey AT @ A f wER afomr
WY it o | dfew F e e g
fe 9 &1 & a7 Wd ¥ wvw ¥
Frrdt 99 @ o) R o7 e
Y 9T | w9 I e ard @
dhft agd gt Y Wl e s e
A w wwd | 4 oA § we e
W AN A guf W A ¥ fag
HrRE TR S ¥ oY oF af {Ar
T T U FL (A § | TF A
® wafeqew § fosr ag afoer &
f& wra £13% FOT W > 7, dfer
W HP T I A 39 § Aty
W F1 | W e g § Sew fag
®¥ R § ag S gar A )

at g9 ¥ fadaw & 2@ ) @
Wi aF wg § | dfww gua fear |
€ | W A% qor ¥ o qfefy f sy
w1 fegn § fs waow o o | S,
dar fie 3 qF AT A W, WA ¥

(Amendment) 708
Bil

waut W gwr e ag g awar |
w fad o au o feafa w o
sgmm M F T s o wr )
W ST ¥ e S o ®
o § v 72 7 R ) famr @ #
fs v w2 gfewr § awn &, &few
areafawar 48 € fF ¢ Ru 9T T
W ¥ w2 & w2 gz & W g §
oY FTor fre gAY § WX /7 @ A
fewe o faw qrar | @@ afomrd ®
W oFa ¥ fer fowe wa s @1
awaT §

FET T T WA F AqAT 6
ware §, g9 2@ § fF ol &
T &7 A7 & Y qW v 9w wf
FaaTt aver & A8 § | ag ard e
& | ouT § sl 7 o AE Wi §
f§ womm & wEmEr wom s
wdeq TR AT gEL AT ag qav £ fE
s safier & srofre sftsit § anfs IaeY
THET ATH | qTAE g 4 & fir oef
#red o mE wrar § W O T A
a1 §, ar 7@ wwan fE fres oofre
4t §, WiT ag I9gE w1 3% wT
T & WY e e e § ) g den
£ s s R ¥ O o 56 g
o T o e e § s A ga
Tt § 1 AT R W 8 U H; AW
& | 99 aF JET LY ALY AAAT AT
W ¥ A ¥ Iar oe | gf Bk
waaT 7 TEfay ST @R T
T TwE IR | WX WF T S
w wiwg 7 7 wFed e v a1
w 3w 7 52 fad g |

it g qd FwaT 7 fagre v
A e @
T WA o Wi @ Ay v A o
T g § 6 TR T 9 S @
@ 2 | T g< A faer fewe wE
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[sft fagraa fas]
worg F & 913 § 1 A% Yey 5 O A
g ¥ W WA WK o e §
57 w7 | W ITQ w7 vy On aw wE
weTE & & TE F % oY o gu B
ot 437 | aTaT figTe F A Ara o1
waTe AT § | AW w4y q0d & A AW
T, TR AT E T e FRE

wAr-Fr T o g & B oméy
& 9Eq F1 WA F9 § gred A
& v @ 93 97 § WX gy qgw v
§ T & T & 1 W geEr WO
gr | afw daw J9r 3o ¥ ag oo
T @ Il @ gd W § 1 Wy
¥ i e Fr oo agar faer o 0
g & o fo ot o @YY 1tk
wir Rt age fewwr an g @
W g o T s
) W WY ¥ 3§ IT WY
war @ § W e A are ey e g &
Y% a9Ta At ag ey g i mfea
®} =T aaTdt ATd | I 5 feawd
wErdY Y @ | A OF Twr gaw & a8
faa wwe faar ar By oy & o
FET §F ¥ O ey faar fewe
qFTE | TAF TATS TE & Fr ofre oY
w f5ar a1 1 97 W @ WA R
5 7 78 77 w9 | A fov o 7w
g AT ATAIE | FH A ¢ s wrr
Wt rw ow afe & fav dqa AR
WTRE O AET AT f sETT £
wgy X 77 ufRET A o# 30 ogv &
oS & frd & A9w o7 & Al &
& d97 T & AT reEgT ATy
& | 7 oW W A sife w1 A-
4% ¥q1 ®79 A § W7 fow A7 w7
AHTSAT FLT & |

v wafts gxer  faaar R
wiid

no

ot Tegreer fog : T W
se1 o< faw s afege | o wg
w & A et @ ¥ vl F qww
2 &Y e 3 w9 {1 IwT € | g gy
7t gy Wt A & qud § o
W A9 £ ag wR ®1 3w & JAE gy
& | it R Tt o & oF Wik
were & q@ frd | IR oF W
o gut § fe @ s ot ek Ae
1 T T IR AR
T § wwrar wrd | 9y I i atex
Y werd § G F e wifers v §
FETEH W gY weal | 7 Nrw weay-
TS § WK g A T F EH W
¥ F T TG TR | T R
W9 & qUTT FTAT AR, WA F Ay
A arfgy, WAt GATC FAT w0RY |
it g T ot e g awar 1

W faw & Wi ’Tw (30 W §e
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@ AT AW FT L WA T EAT A
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FT TR § | TR AG TEVINT E1 qwan
& | T 9 A3 afywifrar ® gy
sfawrc 2§ 1 Ao ST a8 & fs
wFT mfsar § &g A AHE A
AL, T 9T F a7 A TFW g,
T @A z=T g g, Wi | R
aE gz & fAm dvr A9 gu &,
T T F q°q T AT § | WA
WA ¥ fA g7 AT 2, at 7@ e
AT & | 7E AEATEAT @ A%ar § fF
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R ¥ g gy o, g Y
qH FW F7 § 67 74w §, W oy F
T Fray a & 1 & ag e v
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wiger § 5 v @w awy @ g
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i wrer gw e @ fr wy ace wiar
¢, 5 oft o ® we far am @
& g v g g oW e
qw 3 wiwd ¢ & @ wiwwttan
¥ W F ey F0 WK I a4
i gk ame g @ e W e
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Y ST TG | W T R T 6
g & arft ol @ &9 W@ W
speqr ¥y A A0 A T eAw w6t
o amew wfewre 2 ¥ fed ot
o Sfam 7t ¢ e & fod v &, Y
qECAT W § AT W]
wATIT W |

14 hure,

&% arg & 77 ot g A Qg
g f& ot sfuwrdr @@ = Fow B,
Jq ¥ T 2R W =AegT §7 919 )
I w7 wed & fod 2w we @ fan
amd, &few w=or ¥ 979 T & g
¢ s @ foar o afed | ®%
AR Fro Fro qE ATHAT § W FIH
& wift w0 v T ST & W 0 A
¢, ofea 99 & arropr 7 I w7 e
e fear o @ Sl 7 3 & gEn
Y & # ardt § 1 A o To T AT
waIfedaT T wee 97 | & A g
fis =iy & wegy ¥ g, 3w § AR
ot mrd Wi geew W SomT, S
T # a0F & wré 4t A A g
qft wEeaT § §19 TEHT FI0 WY 7
dar @ & fad o dw a@ ¥ I
w3 & R 95 & faw ? R o g
fis Mrage ¥ W9 dfwge § @
Srrrerdt & wr e | 99 7 F W
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st fagrav firg)

At o T ) g ded ¢ R o
w T SRt ARft § 1 ag T A o
@ & Wk e @ W e
wi Ty, e w b aw f gy oh
wetr § fe fafrguy ® o ow
Wi ofed= aamar o o arfaat o
gfewr & o | A wawen § s o -
oferr T gl s s g, ar &
WA ¥ TRYA § T W AT w4
gl T W ¥ FR0W §, W AW AT
wiT W &, T ¥ S wer wwl
g A T %1 w0 gy wwan &, et
oft ag awt &, wver ot day o wear §
oY s # sraer o gwr B
T ACH WY AT ITen § W W
Wik & arat F qfy # ot § Wk
0 aTs qEiE o aTE
fiear s § | o ag § Fs w9 W
W v ay § W et s
wriady @ | 1

Shri Jaganatha Rao (Koraput): Mr
Deputy-8peaker, Sir, 1 rise not for

supporting the Bill but for opposng
it

Shrl Braj Ra) Singh: How®

Mr Deputy-Speaker: Just wait and
see.

Shri Naushir Bharucha (East
Khandesh) He was a consistent
supporter of the Governmoent

Shri Braj Raj Singh: A new trad:-
tion is started in this session

Shri Jaganatha Rao: This Bill falls
far short of my expectations The hon.
Minister, while moving for ithe consi-
deration of the Bill, did not give
reasons why 1t has nccesnitated the
Ministry to come forward with  this
measure He simply said that the
increasing number of offences
involving the commission of alarm-
chain pulling, ticketless travelling and

the
Coniral Railway, in the same year,
Rs.

theft of property worth 407,983
had been committed, and on the
Western Railway, in the same year,

£
i

Property worth Rs. 1,64,327
stalen, The total loss during that
Year on these three raillways is about
Rs, 10,50,000, What steps has the
Rajlway Murustry taken to ensure that
this increasing number of thefts does
not continue on the railways? I do
not see that the Railway Mmistry ls
agitated on this pont at all. By
bringing forward this Bill, it thinks
that 1t can prevent ticketless travel-
ling, that it will meet the offences af
Improper pulling of the alarm-chain
ang also prevent the intimidation of
rallway officials
1

I now refer to clause 4 of this Bill
which seeks to amend section 108 of
the principal Act Section 108 of the
Principal Act says

“If a passcnger, without reason-
able and sufficient cause, makes
Use of or interferes with any
Means provided by a railway
administration for communication
hetween passengers and the rail-
way scrvants in charge of a train,
he shall be punished with  fine
which may extend to fifty
rupeps”

Now the amendment says,
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“with imprisonment for a term
which extend 1o three
months, or with fine which may
extend to two hundred and ffty
rupees or with both”.

As I submitted earhier, the hon. Minis-
ter has not made out a case as to how
the existing penalty of Rs, 50 13 not
sufficient He has not given the
number of cases of improper alarm
chain pulling Does he think that by
increasing the punishment, this type
of offence can be put an end to?

Clause 5 seeks to amend section 109
of the principal Act. 1 think this
amendment 18 a rather retrograde
step. It does not improve the position,
but makes it deteriorate Section 109
says:

“If a passenger, having entered
a compartment which 1s reserved
by a railway admunistration for
the use of another passenger, or
which already, contains the maxi-
mum number of passengers
exhibited therein or thereon
under section 63, refuses to leave
i1t when required to do so by any
ralway servant, he shall be
punished with fine which may
extend to twenty rupees’

The amendment says,

‘or having unauthonsedly
occupled a berth or seat reserved
by a railway admnistration for
the use of another passenger,
refuses to leave it when required
to do so by any rallway servant,
he may be removed {from the
compariment or the berth or seat
as the case may be ”

I would venture to submit that this

amendment would firy to legalise
overcrowdming i the trans Every
compartment has a fixed seating

capacity and it 15 open to the passen-
gers who are m the compartment to
obstruct persons coming in But the
amendment says that only when a
seat or berth 15 reserved, it 1z open to
the railway servant to remove the

(Amendment) 716
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person who unauthorisedly oecuples a
seat or berth. I can well appreciate
the amendment if there iz enough
accommodation for seats or bertha.

F ]

Shri M. L. Dwivedi: He is referring
to the case when more tickets are
issued.

Shri Jaganatha Rao: The seating
capacity of every compartment |Is
fixed, whether it is first, second or
third class, but tickets are issued
indiscriminately and once the tickets
are issued, the person has to be
allowed to enter the compartment.

Mr Deputy-Speaker: Is he saying
that there ought to be no reservation?

Shri Jaganatha Rao: [ am saying
that this problem of overcrowding
would not be removed by imposing a
sentence. So, the existing provision
is quite sufficient

Mr. Deputy-Speaker: Does he say
that option should be given to a
passenger whether he would pay the
fine or leave the seat that is reserved.

Shri Jagjivan Ram: What is ought
to be done is that if a reserved berth
or seat 18 occupied by an unauthorised
person, he can be removed by any
railway servant and he can also be
fined That is the new amendment

Shri Jaganatha Rao: Even now the
fine of Rs 20 is there; that has not
been increased. Now you want to say
you can remove him

Shri Shahnawaz Khan: In the
original Act, there 1s no provision for
removing a person from a scat that is
reserved Now that provision is
being made

Shri Jaganatha Rao: Even in the
absence of a clear provision, when the
person who has reserved the seat
comes, the person who has been
occupying 1t without reservation is
asked to vacate it
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M. Deputy -Speaker: Probably
there is a provision for getting & berth
vacated, but so far as a reserved seat
is concerned, there is mo such provi-
sion and so that is being put down
now.

Shri Jaganatha Rao: Reservation of
a seat is on o par with reservation of
a berth. Even without the amendment,
the effect is therc. My only submis-
sion is that even after the amendment
of section 109, there will be  over-
crowding. The only way would be to
see that sufficient accommodation is
made available. Then only this over-
crowding and this stampede of
persons would be removed.

In regard to clause 6, amending
section 112 of the principal Act, I have
no objection; it says that in addition
to the fine, the excess fare is also to
be paid.

Clause 11 secks to insert a new sec-
tion 113B which deals with security
for good behaviour In the case of
habitua! offonders. This is on a par
with section 110 of the Criminal Pro-
cedure Code which provides for secu-
rity for good bchaviour from habitual
offenders. 1 fail to understand how
such a provision can be imposed on
the railways. Can a person be called
upon under suspicion and asked to
execute a bond for good behaviour for
a period not exceeding three years.
If a provision is made for cnhanced
punishmunt in the case of habitual
offenders, that would have been more
cffective. A provision of this type
will not serve the necds of justice and
I am afraid it cannot be cnforced.

Mr, Deputy-Speaker: What the
hon, Member objects to is, to prove
that he has been habitually commit-
ting or attempting to commit the off-
ence, whether the records would be
seen or whether evidence of reputa-
tion is admissible. Under section 10
of the Cr.P.C, evidence of reputation
is admissible. Here, how can the
court judge it—whether by conviction
or by simple reputation?
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Shri Jaganatha Rao: Yes; my ob-
jection is that it is too wide. Instsad

of minimising the offences which are
being committed, such a provision will
create a lot of hardship.

Coming to clause 10, seeking to
amend section 120A, while I appre-
ciatc that the offence of hawking and
exposing for sale any article without
a licence on the railway premises is
sought 1o be checked, one fact has
been overlooked by the Ministry, and
that is about beggars in the railways.
They are also ticketless travellers. You
find in the platforms and the waiting
rooms these beggars in innumerable
numbers and they are a nuisance.
Some attempt should have been made
by the Ministry to check this evil and
give some comfort to the passengers.

Shri Naushir Bharucha: This Bill
makes six important changes in the
Indian Railways Act.

Secction 108 is sought to be amended
by clause 4 of the Bill, Section 108
deals with pulling of the chain. It has
been stated by the hon, Railway Mi-
nister that therc were 40,000 instances
of chain pulling in the course of last
year. I submit that that number is
exceedingly small, If we bear in mind
that in fact there are 4,000 trains run-
ning daily, 40,000 instances virtually
work out te ten instances of chain
pulling per train per year. In  other
waords. for each train it comes to one
chain pulling incident in over a month.
1 do not think that that can-be des-
cribed as excessive chain  pulling. I
wani the House to bear in mind that
fact when thinking of the figure of
40,000,

Mr. Deputy-Speaker: The hon.
Member is including those trains
where there are no chains at all.

Shri Naushir Bharucha: 1 am in-
cluding those trains also. But assum-
ing that in half the number of trains
the chains have been disconnected, it
really works out to two incidents per
train in the course of one month. I
definitely say 1t 1s not excessive.
Thercfore, we have to strike a golden
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mean between the necessity of mamn-
taining that apparatus and its legiti-
mate use by honest bona fide passeng-
ers and 1its excessive use for inten-
tional obstruction So, the section
should be amended, and I have given
an amendment 1n swnlar lnes It
reads

“Wheie 1t 1s proved that such
use or inteiference was for the
purpose of wilfully obstructing the
course of a train or rolling stock,
or Intentional obstruction to
normal functioning of rail-
way admmmstiation, such person
shall be punished with im-
prisonment for a term which
may extend to three months or
witn fine whidn may exiend Yo
two hundred and fifty rupees or
with both "

If we make every mistaken instance
of chain pulling punishable with three
months’ imprisonment, people would
be frightcned even in legitimate cases
to pull the chamn, and there will be
this complaint, therefore, that an
accadent to human Life could have
been previnted but nobody dared to
pull the chain So, I <ubmit that
section 1wquiies {o be altered along
that linc  What we want to punish 1s
not lgutimatc use or cven bona fide
mistakcn use, but where there 15 wil-
ful obstiuction and delhiberate inten-
tion1] obstiuction to normal function-
mg of the ralway administration,
then only should thcre be suvere
punishment T hope the Act would be
aminded in that respect

Secondly, with rcgard to unautho
11sedly occupying  scats, the speaker
has made a very useful suggestion,
namcly, where a person who has pur-
Jhastd a ticket for one seat and occu-
pies mole than onc seat by sprcading
his bedding or sleeping and refuses to
get up and give place to another per-
won with proper ticket, such types of
offences also should be pumished I
am of the opinion that thus type of
cases can be incorporated in clause 5
by swtable changes I am also not
satisfled that in cases where there 1s

(Amendment) 720
Bill

wilful obstruction to occupation of
seats by other passengers or unautho-
rised occupation of seats, a mere
punishment of Rs 20 15 going to make
any mmprovement in the position 1
am of the opmion that in such cases
the punishment <hould be imprison-
ment up to as much as one month
If a per-on defiartly obstructs other
legitimate travellers, of course, he
ought to be dealy with adequately

Coming to the third point, amend-
ment of section 116 by clause 9, of
comse, wilfully altering or defacing
the pass or ticket so as to render the
date, number of any material portion
1llegible 1s a grave offence But may
I point out to thc hon Minister that
there are booking clerks who pass
over such defaced ticket to unsuspect-
ing€ passengers who have paid for
them Therefore, 1n the use of this
particular section care will have to be
taken to see that poor illiterate people
are not victimised by railway servants.
Of cour ¢, these are rare cases But
sych things do occur and I am simply
drawing the attention of the hon
Mmister to that point

Coming to the question of canvas-
g or hawking mn raillway carriage,
the nuisance 15 termble, particularly
m the Jocal tiains 1n Bombay So,
unless some  very scvere steps  are
tahenn T on afrud this nuisance 18
not going to be munimised It 1s not
mercly the question of a poor hawk=-
r trying to cirn his hivebhood If
anvbody t1ies to ask them to get out
of the compartment they «ven assault
them Here 1 um only spraking of
mVv expirience of local traing in Bom-
bay where they make 1t impossible
for the passengers to travel comfort-
ably Thereforc, I suggest that In
addition to the punishment preseribed,
1t should alvo be provided that the
tral court may, on conviction of a
person under this section order that
the wares, goods or articles so hawk-
ed or exposed for sale, together with
reccptacles or contamners, if any, in
which such wares, goods o1 articles
were hawked or exposed for sale, be
confiscated, wholly or in part Thm
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confiscation is very necessary. Till
then you are not going to curb the
nuisance of hawkers. I may say that
in the city of Bombay the hawker
nuisance has become so acute that
police have been detailed to remove
hawkers from one place near my
office in the Central Bank Building.
‘Even the regular police have not been
successful in removing the hawkers.
1t is not merely a question of a person
trying to earn his livelihood. It is a
question of deflant, persistent obsiruc-
tion to traffic, and unless there is
wvery serious penalty such as confis-
cation of goods, I am afraid this ewil
is not going to be minimised.

I now come to the question of ob-
struction of the railway servant in
the discharge of his duties. The
words “obstruction of the railway
servant in the discharge of his duties”
thave a very wide meaning. Suppose
= railway servant is trying to collect
fare from a particular passenger. A
third passenger intervenes and says:
no, you are wrong; you are not en-
titled to collect this fare. The ticket
collector can very well construe this
as an obstruction in the discharge of
his duties. Perhaps the hon. Minis-
ter has in mind cases where force is
used, where assault is committed on
railway servants to prevent them
from the discharge of their duties. So,
we should amend the section as
follows:

“If such wilful obstruction or
impeding of a railway servant is
accompanied by use of force, such
person shall be punished with im-
prisonment which may extend to
six months or with fine which
may extend to flve hundred
rupees or with both."

The words ‘“obstruction in the dis-
<charge of duties” are so wide that
anything may be construed as ob-
struction. If 1 hold the ticket collec-
tor gently by the hand and tell him:
“don’t harags this person” the ticket
collector can very well say: “you are
obstructing me in the discharge of

my duties”, and I may get sx
months' imprisonment! It will make
the railway servants arrogant and
haughty. I submit that only in such
cases should punishment be imposed
where wilful obstruction or impeding
of a railway servant ls accompanied
by use of force.

Lastly, I come to ticketless travel
I am of the same view which is ex-
pressed here often, namely, that the
Railway Act is being unnecessarily
made harsh as a result of which
genuine passengers will be put to a
great deal of inconvenience. 1 am
of the opinion that the Bill should be
amended in the directions which I
have indicated in my amendments.

Mr, Deputy-Speaker: I find that a
large number of hon, Members are
rising to speak. The time that has
been allotted for general discussion is
only 3 hours,

Shri Tangamani: Four hours.

Mr. Deputy-Speaker: For general
discussion it is only three hours. Of
course, I should blame myself that
in the beginning I was giving to the
hon. Members as much time as they
liked. I had only a very few names
with me, and on looking towards the
House also I did not find a large num-
ber rising in their seats. I did not
anticipate that thergy would be so
many hon. Members desirous of taking
part in this discussion; perhaps, some
of them have made up their minds
later. Therefore, every hon, Member
should see that he does not take
more than ten minutes. Now, Shri
Mulchand Dube.

Ch. Ranbir Singh: Sir, many hon.
Members have been trying to catch
yoar eye right from the beginning.

Mr. Deputy-Speaker: I allow my
cye to be caught by one hon. Member
at a time.

Shri M. L. Dwivedi;: In any order?
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Bhri Mulchand Dube (Farrukha-
bad): Mr, Deputy-Speaker, Sir, the
amending Bill seeks to provide
punishment for unauthorised occupa-
tion of berths which have been re-
served for other persons. It also pro-
vides for enhanced sentences in
respect of other offences like travel-
ling without tickets, pulling of alarm
chain ete. The penalty providea
under the present Act, without the
sentences being enhanced, is I think
quite sufficient. The trouble that
arises is, the persons who commit
these offences are not arrested nor
are they prosecuted. About three
months ago I was travelling from
Shikohabad to Farrukhabad A large
number of students with hockey-
sticks and sticks of other kinds enter-
ed the first class compartment. They
not only pulled the chain for about a
score of times, but they were rowdy,
walking about 1in the compartment
making noises, intimidating the guard,
the constable and others Whenever
some students found that their wil-
lage was nearby the railway line they
pulled the chamn and some students
got out. At other places, 1f they
wanted to take in their companions
standing near the raillway line they
pulled the alarm chain and some
students and other passengers got
into the train. This kind of thing
lasted for about 50 mules. The chamn
was pulled, as I said, a large number
of times The constable was powii-
less The guard was powerless They
were m fact so much intimidated that
they found it difficult to carry on
their duties These are Instances 1in
which no reports were made, no re-
ports could be made and no arrests
were made The result was that all
those offences went unpunished. Some
drastic action, I think, is called for
not only in this section but in other
sections also where such offences are
common The statement that only
40,000 cases of alarm chain pulling
have occurred 1s I think an under-
estimate, because there are hundreds
and thousands of cases in which no
reports are made, no arrests are made
and no prosccutions are launched.

be a habitual offender or a
who  habitually travels without s
ticket. = Would 1t depend upon the
number of offences for which he has

think the words “habitual offender”
should be substituted by the words
“previous convict”, If that is done, I
think it would be possible to give
effect to the amendment that ia
sought to be introduced in the Act.

There is also another difficulty.
Cases sometimes happen in  which
bona fide passengers intending to pay
the fare are unable to do so because
they have come to the station at a
time when the train 1s about to start
and there is no time to buy a ticket.
The provision that 1s sought to be
made 1n the Bill 1s that there should
be a certificate to that effect from a
person authorised for that purpose. 1
do not know who 1s that authorised
person Is 1t the guard or 1s it some=
body else who will be authorised to
grant that certificate? The guard may
be busy and he may say that he nas
no time to do 1t 'What 1s the pass-
engel to do In that case” There ought
to br some kind of a provisien to
protc.t bona fide passengers, because
i cases where the persons concerned
have no fime to buy their tickets they
will have to pay the penalty even
though they actually wanted te buy
their tickets

Sir, 1 welcome this Bill The en-
hanced seatences may act as a deter-
rent, but what 1s necessary 15 that
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there should be some prowvision for
bringing the offenders to book There
should be some provision for some
kind of a police guard travelling with
every tramn so that persons who are
habituated to this kind of thing may
be prevented from doing it If they
do 11 they can be arrested and pro-
sccuted

My hon friend, Shri D C Sharma
said that efforts should be made to
correct the pceople, to educate the
people and to persuade people not to
do these things That 1s all very well
It 15 a long term measure, and we
may be able to do 1t m 25 or 30 years
The question, hawever, 18 whether the
persons who travel without tickets do
not know that they are dong some-
thing wrong There 1s no doubt that
they actually know that they are
domng a wrong thing They know that
they arc doing something wrong and
still they persist in domng 1t  There-
fore, it cannot be said that they need
some kind of teaching, they need
somc persuision or that they have to
be to'd that they aic doing somcthing
wrong before they can be porsuaded
to stop from resorting to thcse off-
¢ences My submission 1s that this
kind of dctarient muasurds, are neces-
sir , but whdat 1~ mortc nccessary 1s
thi there should be some kind of a
police foree or police guard travelling
with every tram on such hines where
this hmnd of offcnces dte va1y common,
s0 that ptoplc who are 1n the habit of
doing such things miy b ucsted and
brought to buok

I hope the hon Mimster will take
note of these things It 1s no use
merely cnacting all these laws There
must be somtthing to enforce them
So long as we do not have anything
to enforce them, 1l 15 no use enacting
laws which cannot be effcetive

Shri C K Pattablu Raman (Kum
bakonam) Mr Deputy-Speakel, Sir,
while rising o support the Bill may 1,
with your leave, make a few observa-
tions?
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Mr Deputy-Speaker: Two neigh-
bours can't agree

Shri C. R. Pattabhi Raman: I sub-
mit there are some lacunae in the Bull
itself, which I am going to show pre-
sently It has been shown by others,
but there are one or two apart from
what has alrcady been ponted out.
While 1t 1s necessary m a  country
which 1s trying to catch up with other
advanced countries that some sort of
a hastcning in legislation 15 made to
help the various admimstrations 1n the
public sectol, 1 do submit that we are
having a Bill ke this in a hurry 1
will tell you frankly—many speakers
before me have said so—that there has
not been a proper enforcement of the
sections m the Acl already in force
Besides, Sir, 1t 1s perhaps forgotten
that the old Act, the Indian Rallways
Act of 1890 was enacted when there
were many private Raillways Now
most of them are in the publie sector
¢xcupting one or two All raiway
servants are public servants and there
aiec provisions n the Indian Penal
Code .prescribing  pun shment  for
ob~trucling public servants

The Mimmistry say that on  thewr
tapelicnee they want to augment theiwr
powers I am all for 1t if 1t 15 gomg
to resul un o1 1eal cdean ng up

I am glad my hon finnd, Shn
Bhatuchi  1cferied 1o hawkers 1n
Bomb: 1 um myscdf aware that not
only m Bombav but also in  othir
places beautiful hght ng tubcs m sub-
utban t11ins and electrie trains  are
rcmoved fiom the tramns It 15 heart-
rending thit pcople have not vet rea-
lised  that their own railways are
be ng run  Even the railwav staff do
not scem to rcalise 1t 1 once saw
rcpin bang done in a hurry because
the tap was leaking Someone came
and hit 1t with the hammer and put
some¢ plug m 1t and removed the tap.
That 15 Just what 1s being done That
scems to be the idea There was not
even a hittle ime for us to complain
I dare say there must be proper edu-
cation If 1 may use the word, so far
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as the general public is concerned as
regards the railway being our railway.
It is the duty, not only of the railway
authorities but also of the railway
servants and the public to join toge-
ther in tracing the culprits,

Actually, I do feel that the railway
guard as such is a hard-worked per-
son. For a whole train, unless it is
an impor'ant station, he is the only
man who has got to do so many things.
We have an Act for the protection of
railway property but I think the rules
have not becen framed. I hope thosc
rules will come into effect soon. In
most countries, in Europe and
America, not only the guard but also
other railway servants are quite eager
to help passengers not only so far as
passenger amenities are concerned but
also in some cases to take them to
their seats.

Then I come to chain pulling.
According to the statistics, chain pull-
ing really happens roundabout big
cities, It is really in suburban areas.
1 dare say mostly students do it. 1
know in Madras it is & favourite
hobby of students to pull the chain
near their collcge because the institu-
tion happens to be a few furlongs
away. They pull the chain to get
down and walk away to their college.
Either the railway authorities must
have the train stopping at that place
by having somc sort of a station near
the eollege or if they think it impos-
sible they must take strict action
against the students. Neither is be'ng
done. T am myself aware of it and
I have brought it to the notice of one
of the hon. Deputy Ministers in  the
Railway Ministry. In my own consti-
tucncy, Tanjore, there have been
requests from the authorities and
students of a certain  college for a
station near the collcge, They wanted
to have some sort of a station. The
Railways did not see their way to
construct one. Somctimes, I dare say,
therc are good reasons. If persons
pull the chain sometimes apprehend-
ing danger, there seems to be some
justification for their doing that. But
I do not at all support indiscriminate
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chain pulling. We have got notice of
this happening somewhere near Cal-
cutta. I am all for restricting all this
and for the offences being made more
stringent. That will have some
deterrent effect.

Then I also find that we have mobile
courts. Shri Dube was referring to
them. I ascertained just now that
there were a number of mobile courts
but they seem to be fighting shy witn
regard to their clashing with the judi-
ciary. I do not think that the judiciary
will object if there is going to be
quick disposal of cases in the proper
manner, I know most railways have
got mobile courts or magistrates func-
tioning. Now that the power to arrest
without a warrant is given, it will
become simpler.

So far as old section 109 is con-
cerned, it says:

“If a passenger having entered
a compartment which is renerved
by the railway administration..

It only refers to a man who is already
in. If he is out and is trying to get
in, I do not think any provision is
made. Now section 109 is amended by
clause 5. You will find that clause 5
just says, ‘“having unauthorisedly
occupied a berth”. It means having
entered, 1 would suggest with great
respect that you may make a provi-
sion c¢ven for people trying to enter
and thereby causing a breach of peace.
They mty feel that they have a right
to get in. They may have a ticket but
the compartment may be full and it
might be that there is no place {for
them. Either they must have reserva-
tion or if the compartment is already
full, you are merely winking at over-
crowding.

Shri Jaganatha Rao: Or
should not be issued.

tickets

Shri C. R. Pattabhi Raman: Or
tickets should not be issued. I am
grateful to my hon, friend. Actually
what happens is that in some stations
for ticket issuing there are one or
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{Shn1 C. R, Pattabhi Raman]
two people i charge of this task. He
takes his own tme snd I do mnot
blame hum He 18 a hard-worked man.
My good friends on the other side will
have & long tale of woe so far as that
18 concerned But actually they take
so much time and there 18 a huge
gueue—sometimes they are not pro-
perly staffed—that by the time the
ticket issuing 1s over the tram starts
moving That scems to be the trouble

So far as clause 2 1s concerned, te,
the word ‘President’ theremn natural-
ly we have only one President—the
President of India  So, the Chairman
has been put which by some mustake
was omitted on a former occasion
Quite properly, that amendment 1s
made there

With regard to excess fare, te,
clause § which amends the old section
112, mz,

“A person with mtent to
defraud the railway odm nistra-
tion enters or remawns in & car-
nage fraudulently travelling or
atiompting to travel wiathout a
proper pass or ticket”

Quite rightly the punishment, e,
three months' sentence and fine of
Rs 250 or both, has been found to be
necessary But I hope the ralway
admunistration will also bear in mind
that they have got to cducate not
only the public but their servants also
tuime and agamn

Finally, I feel that begging is really
a disgrace Many tourists are coming
to India I have secn 1n many umpor-
tant stations beggars surrounding
them round the compartments till the
tram leaves At somne junctions the
tram stops for a long time and then
1t 18 a termble nuisance I hope they
will take proper steps to stop begging
mside the station yards

Nowadays & number of hawkers of
books get into the compartment I
myself underwent a lot of trouble in
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getting into the compartment. Whether
it 18 mir-conditioned or not, that does
not matter, because these people are
there mside the compartment trymg to
sell the books etc I do not know why
the railways are allowing them, spe-
aally m air-conditioned compart-
ments It 15 very common for these
people with a load of books entering
the compartment and blocking the
way So, unlawful hawking has also
to be prevented

Then, with regard to habitual
offenders, I am very glad that a refer-
ence has already been made You
yourseclf, Sir, referred to the habitual
offenders Shri Dube referred to
“previous convict” I can understand
that, but regarding habitual offenders,
as such, I am glad the House will take
note of it and swtable amendments
will be made

Shrl Jalpal Singh (Ranchi West—
Reserved—Sch Tribes) Mr Deputy-
Speaker, Sir I am grateful to you
for giving me an opportunity to sup-
port thus Ball

Mr Deputy-Speaker. I have not
gwen him the opportunity specifically
for this purpose'

Shri M. L. Dwivedi: You can oppose
it if you like

Shri Jaipal Singh: I congratulate
the hon Minster that he has, at long
last, brought in this Bill The reason
why I have to congratulate hum is
that his constituency, as far as I
know, 1s the biggest sinner in this
particular respect Shahabad District—
you can travel by any tram, goods
train, passenger tramn, express, mail,
air-condilioned or anything you hke—
holds a record in this particular
regard, and I appreciate the courage
of my hon friend I shall be travel-
ling there during this week-end, 1
know, and whatever tramn 1 mught be
mn will be pulled, just as if it is any
station, everywhere wherever some-
body wants to get m or to get out.
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I know some hon Members think
that this piece of legislation is very
harsh It 1s about time that we appre-
ciated the fact that the general com-
munity, which 1s law-abiding, 1s not
to suffer because of people who do
just the opposite, break the law and
become heroes In that particular
part of Bihar, 1t 1s a very, very com-
mon sight If my old club Mohan
Bagan 1s playmg in Dmapur or Paina,
believe me, it 1s impossible for the
Railway staff to stop the studcent com-
munity or any other communty from
stoppmg the trains anywhere they
like When they disembark from the
train, they just rush hike what we saw
mn Allahabad some years ago, and
bulldoze over the raillway staff—the
Kumbh mela mncident I am not pmn-
pointing the district of Shahabad in
particular ‘This 15 a disease that 1s
gaining 1n momentum and it is high
time that we in this House and else-
where also appreciated the fact that
something drastic has to be done

In my own wview, the penal aspects
of this Bill are not drastic enough I
would have hiked them to be more
drastic In fact, even 1n a democraue
eountry hke this, 1 would have pro-
ferred if the Government were to
bring forward something similar to
the French Droit Administratif where
persons can be fined on the spot, then
and there Then the action would be
effcctive 1 am not singling out the
students only I feel somehow or other
that this 15 a disease that i1z gammg
in strength 1n every stratum of our
socliety Now thetime has come—it
is not too late—when we should have
something Like this

My only complaint 1s a prospective
complaint I do hope that this wall
not be a dead letter I do hope that
the Railways mean business and when
they get hold of the offenders, they
will get on with the busmess and
implement the provisions, whatever
the provisions may be subsequently
There may be any amendment I do
hope that the Railway adwmmstration
will see to 1t that it 15 not finng blank,
and they mean business Otherwise,
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by having more stringent laws, the
people will become more emboldened.
That 15 the only complaint that I have
to make My complamt 1s, therefore,
that the measures are not stringent
enough I do hope that the Railway
administration will see to 1t that
immediate action 1s taken

The other point 1s the charge that
some hon Members have made that
the Railway authorities may perhaps
start victimusmg 1mnocent people I
think that 1s a fear that has no founda-
tion whatever We have to think of
public opinion in the implementation
of any legislation that may be in this
country If the public do not side
with the appropriate authorities, the
authority will have to have battalions
to enforce legislation That 1s the real
difficulty In my mmd, [ am not quite
certain as to how far the Railway
admiistration with jts present capa-
city can execute the penal aspects of
this legislation Really my appeal 1s
not so much to the Railway Admunis-
tration as to the general public that
are law-abiding Why do they put up
with this? If the general public were
to come to the rescue of the Railway
admnistration 1n pumishing  the
offender, 1 feel the legislation as
sought to be introduced will suffice
and will bring about a morality that
13 very badly needed in our country,
certainly in regard to travel It 1s not
merely rail travel, with regard to
other travels also we find the same
disease Once agamn, may I congra-
tulate my hon friend the Minmster
and I hope we shall see a very healthy
change particularly m his constituency.

Mr. Deputy-Speaker: Shrn S M
Banerjee 1s not m his seat Shr1 Bra)
Raj Singh

ot worew fay : SyreE wEEw,
af o= ¢ 5 & oud s fr it
waarer fqg & arq god fawrd w1 A
T g | 98 s fF fadaw F ufies
T F TAEAT FE F 92 TWY
et g, N dds aft 1 =9
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[t worcrr )
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gt e wrEa ¥
& & A o9 aver & 1 day sy
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a1 = @, afew ug @ e 99 o www
#Y grer & | wEE F o wE i g,
T I§ qT /G A O wHS g,
A & guwar g fie famr fewr Tt W
wfix oA ¥ ged ot wfew T
g | & 7 @ Wy i o e
1 sz wfa T geh—a wfe
+ gt &, PfieT & ag it e wifgd
f& & #1477 &3 § qg =Twwr @
fr fow fosa & Fifa wer & wis
waTfEr 4 &), A1 g 97 § 99 fewe
sz gY, Yo wfgwrd fraifo e &
wifirs warfat &1 are7 frrr w1 @
o #ifag fe et fred & dof a®
qafed  froifer = <0 2wk
IAA L& WITHT 43 &, AT A wfan
#1 ¥A3 gt 99 ¥ weT w=
¥ 1 §, WIfw a8 97 5A9 AEiAET
fori stfer * sgaeqr 78 &1 § I
e g f oF wa § A e
Fam e A wEn A g
W9 o T9a § 97 qaAedT AT @Al &
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@t § 7 o §r o &, B
ot fir TR woreT & | I e s
Y FF B ISAIT FR TC qAq A4
forerely, Y fRR T 99T A6 0 AW
aifaat w fr 7o 7 faer awdt &
o Wy AT & Fad QR 9T 9y spaeay
@ T AR, A R T N wo w0
¥ 7T F7 W o ¥WA T H A a4 &
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W a@ % wEAT @ s g
wr ) afx T e e @
IW qraaTr ® I FF #7 gweT v
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| fieqr g1, S T FEANT STRA KA AT
wifyrer £ g, ot 7 FIwT HrH YT
wret | & wgm g fv e Y sqwer
O FIA & a9 qfg AN T qEEn
STRY 77 &7 ¥qe fwar 9wa, ay o
wnt agA §vw g1 S | e faeg §
faanfagt & adr w=1 #7 Gy & 1 A
s g far iy e faermd|, o o+ #t
T AT &, AT AT F 1§ W e
sreEr g7 31§ | afFa § e T
g BF Jar =7 FY §7 FraaTear §1 T
F fqo =it == & wfipmas:, o7 &
fufrew @t famefrorem & 39
gAqfrat #1 azam 73 @ wfaw i
af ¥ ? T gw AW F 99§ AT
o it 7 ¢ ? afz a9 faafyqy
% faaTs S 78 &7 g% g, @
w1 3 gfuwfat M sy @ e §
I & faars s & 7 & fEw
w31 AT g e s saerd W A
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ot vt W Je oyt §, I
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[ sz firg)
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¥ gart g e wofr o o
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Some hon, Members rose —

Mr. Deputy-Speaker. May I call the
hon Minister now because three hours
have been exhausted?

Shri M L. Dwivedi: 1 have been
parading since this morning

Mr. Deputy-Speaker: Surely, I do
appreciate

Shri M. L. Dwivedi: I want to say
something very mmportant mn this con-
nection 1 think my suggestions will
be very helpful to the hon Mmuster
of Railways

Ch. Ranbir Singh: The time may be
extended by one hour

Shri Dasappa (Bangalore) 1 shall
not take long, if you can spare a few
minutes
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Shri T. B. Vittal Rao (Khammam):
One hour more may be given

Mr. Deputy-Speaker: Now most of
the arguments have been given

Shri M. L. Dwivedi: There are some
other important arguments which have
still to be given.

Mr. Deputy-Speaker: Now we are
seeing that most of the arguments are
being repeated There 15 nothing new
Let us hear Pandit Brij Narayan
“Brijesh” 1 will give some time to
every one Every hon Member will
try to condense his remarks within
seven minutes

e wwr Aveva “wte” ( frag )
T gy, & awwar g fe qw
wrew & ama oY sfeamear @i @
W § SR §T WA B W g o
sqr o wfEd ) g 3 Ao fae
fefiz a9t #Y Tt F W § ok
am § /v qg AN oty et ot §
§a A o arw T | g @ aY
ara 3 & 1 v g d2r grar @ fe
qg <y # I &) | qH wang feark
qear § 1 e Jrgav § 5 qve syereqr
g1 afer areity s Wy & fw
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wT S AT w1 Glasr T A7 a7w
gyr wifgg afz w19 T9 A g A ¥
o @ § | o 39 & g o afad
afe gfrar &1 o agned o ag o
R OF g9 € 99 9@rfgd 1 ol
g & feafa & gue @ www
g wwar xw faw w1 9w @
g g g

wto corix g : suTew wEMaw,
£ et & wnw onfe fear  fw
AT FT AFTAT o @I § A &9 &
forg wror & WY 30 g TEH WY T
Yo Ho Ereftafw ¢ Fo JTHY fywam
o1, 97§ T94 ¥ % HA 9g faeranar )
@ Atager fegm W #®
wEgwN &1 Yiwr ver v fe vw A ww
aF 7 9w §Y qar § W T fean
@ Tl gav T g, TR W
ke wwmawar @ g
WATH ¥ A 3V W AL o WA Y
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[t Tz fog]
mar | vu § HY 5% €7 e o 91§ any
iy ff | T oYy WA F WA F
ey &, 39 § ¥ gk wrdt § Y o
qw ¥ ww

T WY ST AT A
ot ff & fomr w2 ?
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TF off WA | F9 W ot w1 age
s fam 1 ATawasgrar s
oF qR af awr g

iy o w9 F A a@
@ oW
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M sgT e T ag T ¢
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§ 5o & fad oy worr #Y amer wy v dfe |
WIS W'Y @S HUdr FAT 9T @al
I35 W ITRA | Agr W9 A& 6 feae
arEdt g ¥ F O § A g WA
3 ¥ fed e 0 & 97 s &
i @7« Ig A @A |
TATET A grOE AT v A
o I w1 W A ™A §

% Wl W S qw &
qeT & I )

Wo i fay T @ T
&, wife & 7 59 ¥ O @ U W
frerdt € | ¥ g ¥ N & FaEw
W7 AT § A A A% qT I a
w7 o7y 8, 9§ qw #Y: wrafe 7@
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Ty A E I T e
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wxfwerh gg & fe o st s Eargrd
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TN & v e R 33 3G T ¥
ot oy § I w fewe Al fawar
wa € ag T qe &3 ar 7 &3 v oy
9T A gar g § fe ie 92 F O%
€ &< e wnft § ok ot & g
uTERr gt ameft § fiw srrfers ag W\
WY T AT FT qATH g I7 et F
afade v fad w1 F &vr g &
TNt} Ay FRewewdw Y
e &, o v g A ¥y A g
T gy T AT AwT gwT & g
TERIE I W PR Y g J A
o ag g § fE ot o & -
s MM @M &
wfeerd 7 ove 0 Ao g
fF Fom Tt e SR | A S Ty
FTAE ST H TR H W WY AR
TR A qW Y Gy e 39 F I
oY T & ¥ qwaw ffad

T AT ogw srdaT Wmw |
sLAoT Ay AN 1 FwgA
fr snfere wtw st ¥ =¥
& ot wgan § fr @ F s SR d
T AQY, ST FYL FIL N A6T AW
w1 § Wil 5 3w ¥ Y faordf § 3w W
IR 7 &% TEIT ¥ wraT Ad WK F
MW AT S TS 1
¥ ¥ AT ¥ GTAT 9T AX A AT AT
5 & fis gt farer & sl gt ooy



747
e gIr @ g s

fasiar § 1 & wferd wgae ot fe aowew

7 STy farey SATeE &7 § 1 A W
HAF T T wO A TR WX NG
WTEE % 3 ¥ HH W A TR WA
8w ag ¥ g @ gwaT § 1 & wFW
frw ¥ fm &7 dkad ®
T8 TeR A o X feg wmdk a@fE
My ame asar & dwe fad o @R
fir ag 3w *Y X § W X@ & gEIT
afr wom g

ot wrfter oW 9 I ¥ Q@
g

wWto Yopiie fag ST WY wEm@r
ara fF I & g AT U9 § 1 Ay
N x g 9w § do wifgw WA
aoire & efreem wfgw

WG A W A T qAOW &
I H Y ATy JFETET g AW g
i § W gy AL W A ¥ ¢
v feeslt & o @ ¥ &, 37 Y aoaf
v § fege ot & fam feme
¥ & aga JHEE g § ®E 9
¥ Yo # g v ) ¥ 7 aat
fe mar w3 A w wfae gy
o e wedeee mar 3@ R ar g
W7 T FTA A 70T, ST I faw
# et wrar § AR IW F 3w A
TR fosay & vy w2 o § 1 ¥fer o
oF AR AGHA A1 TT BT Q% A°]
o T 9 F7 guren i § 9w o
w1 A fgear gw & o § A g
o o ag WY AT fF wg & | W
W wrfEs g7 99w qw faear §,
AR W A A @, W " ot
oA, WR W o g
t o s W ¥ SR TR
whim *ou = ¥ s
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ot & A gy T
wfR | 9T W w e Al @
FFAT M@ FIgT ¥ AT WW
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st wo wWro fywdl  IvTSaw WE,
% w tfeg Waw (wawie) fam,
teys ¥ ey } & W7 AW HEAT
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qg> o ag e & ol mflew Y ¥W
T & frd e @ g fe ot @
g fadaw sege (way s ag A far
fre e s ST g W W
¥ a @ oy | e e § TE
ez w3 T wga g fe qw faer oveeft
t 1 &% 7 ¥aw 3 A & fad srpd
wear %7 § offe @it fewe @t @
e agg & o¥ o W s & e
T fewr w9F & wE @EE

wr R wfagoy wig fgw

w7 g fv & famr fope wem @1 WY
T fear ¢ dfe & arran g fe o
¥ afogz ag w77 § f & &ro de
w7 gfia Ay & vy 2t & 6 T W
ST AT & wwT A aam Wi
fowr wod ael # qwe wT AT
a1 W\T agr 9T W qgeeAr Ik w4
IRAqg fram 27 E iF § vl &
aifTegT o wafe ag weTs A o
woq AT w7 ¥ g wTr § W Id
T Y A T AT T § AN WA
¥ wifTegT o% wear Aifgd 1 ag Sw R
fir 97 %1 g w2 7 fewe &6 F W
e gfm i dfm v A @
A RN T e s W
fewe 4% o far § (@0 R wX
? I A TN W TR =i g W
4 gl ag WO ATET gre T E-
fad ot § & anw I WY Y T W
won foer a1 v gy g & R gfew
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[ﬁ"mom]
T vz gvT wH A W e
IFT wT W 3T ¥ & agr o<
Fewrd T § o wF qc oy afag
W aer AT E | ww F A T
R & arg R fe fewe arr v
&Y areg gre § wifis s & qrw arr
w3 ¥ fad dar o v &1 F qET
gt g e W & o & o wORT
waear § 7 WY w9R AfwREr W Iy
wRw ¥ Ag X7 fiF § @ w A
g & arar w17 fow ¥ ag wieak
N qfrE WY IS qwdt § A ST

§ f & fewe & g oY & wwar wife
wfwed z qrgw w1 wdw ¢ fs g fewe-
o 2afer & $A 7Y gEE FT AN
grenfe ard fose & 47 AT wgaT §
dfier 9u & 7 5 a1 satfs wife

& ol 1 ag @ & wfager ¥ waw
& g AT g |

O aw & &e Ao & TW
& g M@ g W A g g
fis fReelt ¥ T F 6 FwAT CROGE
ot ok o | A® s T fe ag
ey TR FY A G WE 9 F
arft we T A E | A |
39 39 7 Ay | OF €T 7T { T W
TR Ko WIEH 2 9T a3 U AE
IF A o Fo ¥ vy fF T LA
R feard At T & I T W@
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RUTF ¥ I A}, T Agw W
frd") 9 7 ¥ & sufer 3 skt &
o 2 % | 3T ¥ ificiTw ¥ o 2w
Jwre o o ¢, Q, fowe forer may | fo@
AT TN
v, b fere @ o | #3 o
@ & qur fis wrk qu W 7 fd oy
3, yeer fec ag &, & A Ay &
fewe #% fadd &t @ wga a1 fis arpeft
R | A § A fee gw oW
fa fowe & owd Ay wr o gura
®TH I T AT } &9 § O I
q g9 & 77 6 o7 fewe 2 faay o fec
s fear g 0§ X @ W qraw Ao
#ro & zfeawa fgar ot 30 & wyy fw
R A Ag W Ho He ar Hfier
@t €am 9T qret do &o AT a1
o S e ¥ g A e agw g @
et &Yk AT g AT, g ATE T
w7 foay orw | & § 99w F o
@ R W Mfer B R g
gt | 7 e g g e ag g wafag
o= ¥ & n§ f5 g a Toq
s gro @ d o 3 1 @
T FY 1 w1 & fod e et 98
W & avit aw w3 § fe A,
At s afiwrd o 7@ ¥ fag
g Sifard

JoTeaw ARRE  Yay A & faan
9T 1@ AR & "I amen § e g F
Iq ¥ frat wmwaHr et

st wo ®Yo fg@lt off g, wTRAY
A 77 WF ¥ yeifew @ WI
AT 3G A § e v Wy W §
ot a7 % fore A T 0 & WT W
qawr 9gan g e e & wees
% TF aaa R Yoo wWrfEl #
T fowe & wrf | W wmER ¥
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Nfew & qg sy wrf o€ ¥fer 99
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R e @ §, wiw wihg O
aw 2 99 w1 %R ¥ Sfwa e
WE T ® s wifgd |

Wit a A A AR K AR F
wT NI § 1w g ag @ fF dA
wWE W g AR @l W oW
¥ R A wwdr afr freed o
arft & FAYT TFAT BT AR & a%X §
3T & ar¥ T §Y et O ¥ § Wi
ferm A NG wam Agw d
of T Sten Towwd T Toe w¢
ot i agr T Y At orveft § dfe
o, A g A gl o qR W
TR 7 G TE Faemar 1w & wgn
fis w19 7T 9 OF R § = ffod
qﬂﬁ?mW‘ﬂ:{Ko, Qooqmﬁt
e e fowe & g & o omd @
q I§ ATE W7 I qgER HT 2T WY
w2 Qfad | wft ag I ury wy ger
7€ 9T WY @R & o faw W f
Fdtar ag grar § f feoelt W aney
arft 7 et Ol 1 9w Y e W
o a1 s Fawr @0 fae w1 rfom
< fear § 1w e WY SR &
Fo@ TTEY agT AT O o ot § | @
@ & wan) e § fom & fie T
wit Tt Y frwrad g g 9 forrey
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[sfr 7o aro frid)

fiear oy W Al wrdEdr Wi Al
o oart §

A7 Tw i TrgElEc A A
fewrae &t s fowe soec R S0 &
g f5 9w o a=dt ofe ¢¢ W
o oY 39 w7 ot ¥ wrar fewe AT
qbT | oW qg AW 9g7 feer A
a1 W 3% & wyr T4 e oAy o v
0 WA WA R | WX I A A A
ag frera €1 o sy s Afed wTEw
i & w7 &0 dierd s
tRdde v ek &} ow e e
W AW Tl w1 g & Y e fewe
¥ forar ag at o g W A A
ag Fgd o f5 & & gwwn s ag
Wi gt asEd
oW w3 fod ofea 9w #1 ¢ =2 2
i # ff i o) fowe o T
fear | & W & @A § I qATH

ge fooar &% | uw u T
get § e o F A fom gt fs
toa ® fewesta Safem sl v womey
w owed % foderd @ g, ow &
! ¥ O B WOUT FA WO G aw
w1 g oy ? d @@ & fod ag ge
& g g e arfeamie & dad &
§ T ww dEad W W ow e ufe-
wt ffd fe & winfal f o@
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Teafeat w vy oF Wit T WY &y
fmar @% |

agt aw v faer o star 7 avenw
t & @ w1 | s §ofer e
ot WY & WE Wit § o sy
¥ wfw et wr o & W & @
fewziw dafam o v oot &
WAH AT €, N Hw wR®
% aqfe seenr % ok ged sow
B |

oy feelt, ramga wiowet
wift % o A § a@aF qrivm
R a T § WK el oy @y 3y
¢ 6T wro W e R W ¥ A
WA TF § I ufarw ® aww
wrr o fie dF dur grar & Wk
wgr fie wvr wigt & e agr ax R
By1 3% | v 37 ofaa § @ 7t
TR gy fie ot T O gl
ik w1 s o ¥ aga wea v
A o @ & 3w g 7 e § i oy
¥ o e W AT § I K agr
@ AT qr & oy @ 1 o A d
A R AT AR & a & A
W€ @ § dfe 37 & agy ox qav g
W I AT m A TR

A% W 5y awy 1] # g A avi

Bhri S. M. Banerjee (Kanpur): May

I have five minutes, Sir?

Some Hou. Members rose—
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Mr. Deputy-Speaker: I will try to
accommodate all other Members after
the Minister has spoken, during the
next stage, Now I am asking Shri
Padam Dev to speak for six or seven

minutes,

Wt au W (var) e
AEET, AT F aT FF O aw Ot
§ I ST & W W W O§, W
WY aveT oW s o § s
e Wit § 1w gAY ug Ewew
faigws W Aew w12 & @ W A

ofr tw w g & 1 o @ sfew
wifr & oifis avarey o ot gy &)
e ged gfr ot g€ & ag dfw
qat § 1 W0 WY ag e g §

T BT TENE ¥ T [ F a1 agrd
¥ a7 FEAT g | & A 1 oy Afaw
m oge & @ W fewa i o
oY WEIRG T TATET T FT wR¥AT |

T wifts & ax D aF W

FoRaga e &1 § for wr e
Ig "AAAE 979 W gEE @i

¢ fom & sron fomaerd Wit At
frer & faad ag & & w9 a9 9
T | T A T R T A

TEA R AT w3 g faw

Fat Sni o o @ ¥ fo alt Qe

§ | 7oy afg fedt SR & o W
war o & waar WX afs aw qx
AT AT WK T T A OF e w9qT
o~ R mr, g X it sw g
6 q IX W NfE ag wod vy
greg & Wit aur A w7 qwan
ar | ¥fier e Nk 7y W fr witfe
o wredt vt § wafed A e
vt fgg wdmr o e § o

T g7 A 37 favas sar mr §
q¢ TP TE AT | qF IIA X AR AAE
AT 4T ¥ a6 3 o
fed 7w § st v fed wd § fis o
faer fope oy € Frge fad goem
¥4 T w4 | W 33 faest W wman
gt gw vaw frdw e d 1 ag fasre-
“fra § s g ¥a fre ¥ arg w91 w0
€ 1 agt = sy T & fF og gw WY
|l ®Y e A wifed arfe e
ag WAt Jaw g e qe R aff s
wifgd | T A " 7 7 A vy
AN g MN A rsgmm ¥
wrar § W) 9% £ fad 9T 3o wfs
g § 1 SR ag 7% dwan § e A v
TN {H A T 737 G A gAT
oY 98 I ¥WA W ITF qrEe ¥
war A § i g @R & fe
W § qF O 94T «F 5 LA A
ey 2w o Jar rfr o G arewar o
0 fir g 1 e g wwwe § fe
AT ®At wgen Ot 7 fewr @ §
9% T Twd 91 |
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CEF 99 §f waw AR 1 o
ey fear v | W 39 faqw o gw
T ¥ qAeT W gery @ Ay
s Y wgien Qar gue w1 9
farare %%

qgr TC gF AHTa 7 vy fr wolr-
waft @y dxdr § faer fove xor §
4 wgar g 5 o wreft wad e ¥
worar & A ag 6@ w g Soar § )
gamra At A § s frma v fram ¥
W I T w9 ¥ U ¥ WA g A
Jan! ag W W T § fw Ao g
qar &r | 98 ®g AT fE ITET THET
AT A AT X TAT AT gy o 7
ywat g fe ot qrew ¥ weRT uq-
et & fod o A & o ag e
TH A AG GHAT | W g @A §
f a7 10 A @ T@ A A
& fr &1 sawr W &, afew ar
waer ag & 5 qET Wil 98 & wer-
NR £& $¢ WO 4§ T@7 | @@ R
#oft 7gka &t qurk v g fv ag ag
fadas w1 @iew & qF a9 gaE &
AR A FE I ARATE 1 qg v e
Y@ 9T 7 TGF FO[F =E § ) w1
T ¥ AT F A =l g g
sRifaa F § g WK 97 59 %
NI FT LE g7 § A Foll-way
qEr AR T § 5 WREIK #7 @F
fRugrgnAwaracfear g | arom
IR ST AT {4 a1 §9 4 fag @ @F
AL AT 1 T § AT 73 faa
s war § e ST O ve § e
Q afer Y F1F T W qw § I
o< ot #1 o g wfgd wifs 3
WYY GTACT T F | WA W F 7R
A Wil § QY § g w6 v § e
o7 & W § O g & 5w

TR | T WA § |7 ¥ AT w7
wor § vew At g

W i & g | wrefg S
"t w1 awrE Fr § WK 1 fadaw
¥ @ @ g

Mr. Depuly-Speaker: The hon.
Minister

I wll give time to Shri M. C. Jain,
Shr Baner)ee and the hon. lady Mem-
ber there if they can be accommodated
at the next reading.

Shri Shahnawaz Khan: Mr Deputy-
Speaker, Sir, I have listened with very
gteat attention and respect to the very
foiceful speeches of hon. Members on
this subject A number of hon Mem-
beis objected to the fact that in my
opzning spcech I had not brought for-
ward any statistics and figures to
Justify the introduction of thus BIill
That was because 1 was aware of the
feeing of the House and the very
great concern which the House had
expressed from time to time on the
questions of ticketless travelling, alarm
chain pullings and assault on railway
cmployees 1 was fully aware of the
tumpet and mood of the House That
was why 1 did not bring forward very
elaboiate statistics, I thought that was
not necessaty But, nevertheless, since
this question has been rased, I should
hike to place some facts before the
House. .

First of all, regarding the number of
passengers detected travelling without
tickets and the amount of fares and
excess charges realised These are
very revealing figures In the year
1956-57, the number of persons detect-
ed travelling without tickets was
73,53,340 and the amount of fare and
excess charges realised amounted to
Rs 1,58,00,000 and odd. In the year
1957-58 .......

Shril T, B. Vittal Rao: Sir, it would
be better if the hon. Minister gives
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the total number of passengers carried
and the total pasgenger fares realised
so that we can have a correct idea
whether 1t 15 excessive or not

Shri Shahnawax Khan: In the year
1857-58, the number of persons detect-
ed without tickets was 62,798,000 and odd,
and the amount realised 13 Rs 1,42,00,000
and odd In the year 1958-59, up to
December, the provisional figures are
61,32,571 and Rs 1,34,85810 These
are some of the figures which show
the extent of ticketleas travel that
has been detected

But, that 1s not the whole story

Shri T. B. Vittal Rao: The undetect-
ed go free

Shri Shahnawazx Khan: because
there are still a large number of
persons who escape without being
detected There are a number of
schemes for trymng to minimise t.cket-
less travel We have various methods,
ticket collectors at the gates, TTE
traveling in trains, then, we huve
special batches of ticket examiners
travelling on tramns We have also
the Railway Magistrates All these
methods have been put into operaticn
In order to check the efficient work-
ing of these methods, we are al.o
having a few Rallway Board quads
Certain Central squads were sent to
sample check on some railways Some
of the figures that they brought
back were revealing We can surmise
from those figures that the estimui~d
annual loss to the railway revenues
1s somewhere i1n the neighbourhood
of Rs 5 crores It may even be a
little more These figures amply
justify the introduction of a Bill which
would to some extent mimimise the
evil of ticketless travel

A number of hon Members have
drawn our attention to the wvarious
aspects of ticketless travel and to the
responsibility where 1t rests 1 am

quite aware of the fact that this cvil
of ticketless travelling 1s to soine
extent due to some people conniving
at that and we are taking strong and
deterrent action against the employees
who are encouraging this sort of evil

But there 1s the other side of the
picture We have some honest em-
ployees (Interruptions)

Shri Braj Raj Singh: Only some?

Shri Shahnawaz Khan: I am just
gwving an instance An honest ticket
collector goes and tries to catch a
person without a ticket He 1s
assaulted by five or six persons On
some occasiomrs the sympathy of tic
public 1s not with the railway em-
ployee but with the persons who n-
dulge 1n these unlawful acts of pull-
ing alarm chains or ticketless travel-
lers The House 1s aware that tleis
was a serious incident recently wiiere
the raillway magistrate was almost
confined to his compartment A stu
dent was sitting 1n the first-class with
a third-class ticket He was appre-
hended and was asked to pay tha
fine Huge crowds collected and the
police parties were assaulted The
railway magistrate could not get out
until the additional police or the
State police, came to rescue himn
Without public co-operation, 1t will
be very difficult for the railway ad-
ministration to enforce effectively
these new rules and new Acts thali we
are enacting From our side we will
try and see that our employees be-
have correctly But from the other
side, unless we get proper pubbe co-
operation these things cannot surrecd

With your permission, Sir, I would
like to place before this House a veor-
sion I have heard about some inci-
dents that were happeming n our
neighbouring country of Pakistan In
Pakistan, just after Partition there
was wholesale ticketless travel They
were just sitting in the tramns and
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going The railway employees were
just frightened to ask anybody to
show lis ticket. At that time, the
Governor-General of Palustan, Mr
Jinnah ismued an appeal to the pecple
of Pakistan saying that if this state
of affairs continued and people tiavel-
led without ticket, the economy of
Pakistan would collapse I wis to.d
that it had an immediate effect and
that when people realise their res-
ponsibility they set things -ight
People themselves m the compariment
would ask the others to show their
tickets and they helped to -atch peo-
ple travellmg without tickets and
took them to the station masters

Shrl Braj Raj Singh: Is there no-
body in this Government whose appeal
could have the same effect in this
country?

Shri Shahnawaz Ehan: 1 hope that
in creating this sort of an atmosphere
we shall have the co-operation of the
Members of Parliament and also other
leaders who are the chosen represen=
tatives of the people (Interruptions).

A reference has been made to the
prevailling ticketless travel by the
student community We have from
our side tried to enlist the support of
the educational institutions and the
universities In some places, the re-
sults have been encouraging but still
a lot more has to be done and 1 hope
that the educational institutions will
come forward and extend their co-
operation

Hon Members have quoted instan-
ces where they have tried to show that
the honest railway employees who
were trying to tackle these cvils were
not being given proper support by the
Railway Administration It i1s not so
The Raillway Administration has mns-
tructions to extend full protection to
such employees We have been giv-
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ing prizes to persons who have per-
formed therr duties well We are
giving awards and other forms of en-
couragements I am glad to say that
there have been instances where our
employees inspite of odds against
them have stood up and performed
thewr duties very well You are no
doubt aware of an incdent that took
place 1n Gaya not so very long ago
There was a marnage party, consist-
ing of about 40 persons They arrived
at the station and when they were
asked to hand over their tickets, the
leading person said that the man at
the back had them Then, one of
them went out and purchased plat-
form tickets and started distmbuting
them to the members of the wedding
party The railway employee object-
ed Then the railway staff were
attacked by the wedding party Of
course, the staff tried to defend them-
selves and managed to arrest three
or four of them It happened at Gaya

Shri Feroze Gandhl (Rax Barel))
What happened at the starting station?
When the marriage party siarted, no-
body checked the tickets?

An Hon. Member: What happened
to the marriage?

Mr. Deputy-Speaker. They might
have got into the train in some jungle
perhaps where the chain might have
been pulled'

Shrl Shahnawaz Khan: It might
have been a small wayside station

Shri Jagjivan Ram: They might
have the platform tickets there also
(Interruptions)

Mr. Deputy-Speaker: The Minister
has not asked for co-operatlon 1n

speech-making!
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Shri Shahnawas Khan: In this case,
we have duly recognized the Hhugh
sense of duty of the ticket-checking
staff Another incident happened not
so very long ago in Punjab, in Sirhind
There, when the ticket collector asked
the ticketless traveller to show him
the ticket—the latter did not have
any—the traveller asked what the
ticket collector will do if he did not
have his ticket The ticket collector
replied that he would hand him over
to the police The traveller promptly
drew out a dagger and stabbed the
raillway employee and the employee
died

Shrl Tangamani- You were refer-
ring to some rewards Have you done
the same thing to the Assistant Station
Master who was assaulted at Kodam-
bakkam? WNot long ago he was stab-
bed there by the pick-pockets Have
you awarded him the same merit?

Shr! Shahnawaz Khan: I am just
trying to show that the railway em-
ployees, 1n spite of not receiving such
great public co-operation, have stood
up and done their duty very well

Shri Sinhasan Singh May I know
what has happened to the dependants
of the employees killed on duty, as m
Sirhind where the employee was
stabbed” Are the survivors given
any compensation?

Mr, Deputy-Speaker That can be
found out in the general discussion

Shrli Shahnawaz Khan: The case 1s
being looked into But wherever
there are dependants, such as sons,
they are given jobs or other similar
encouragement

Shri Jaipal Singh: Is thcre any com-
pensation paid®

Shri Shahnawaz Khan: Yes, for the
survivors of the employees who are
killed on duty, full compensation 1Is
given Over and above that, certamn
rewards are also given For relations
like sons, jobs are given in the rail-
ways, in such cases This much I have

satd 1 relation to ticketless travel
and the steps that we are taking

Shri Rajendra Singh: The case he
has cited 13 not a case of ticketless
travellng It 13 a case of pgoondas
and dacoits

Mr. Deputy-Speaker: ‘“Ticketless
travellers” includes that class also’

Shri Feroxe Gandhi: That 1s a State
>ubject!

Shrl Shahnawaz Khan: Before 1
step on to the next subject, I think it
would be unfair for me not to men-
tion another category of ticketless
travellers There have been cases of
that sort I am told almost every
monih thait the Railway Mimster is
1eceiving money orders from persons
who were forced to travel without
tickets On reaching their homes, they
realize their mistakes and they send
MOs to the Railway Minister

Shri Vajpayee: What 18 the total
amount so far received?

Shri Jaglivan Ram It might not be
a very substantial amount, but 1t 1s a
very healthy sign in the country when
persons who travelled five or six years
ago without tickets realize their fail-
ngs and send cheques or money orders
to me

Shri Tangamani- That 1s absolute
honesty

Mr Deputy-Speaker Does the hon
Mimister think that if those checks and
detections are removed, then that
number might increase”
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Mr Deputy-Speaker: Order, order
Let us proceed. We are far behind
the schedule.

Shri Shahnawaz Hban: Some hon
Members suggested the remedy, of the
raillways taking up social education It
15 a big job, but we are not unaware
of the importance of this job
Certain films have already been
made on the ewils of damaging
railway property and =also the evils
of ticketless travelling and pulling the
alarm chains unnecessarily In fact,
we are already domng things which
have been suggested by my hon friend
Shr1 D C Sharma

About the alarm chamn pulling, I
have some figures with me now The
flouse may e awdre or Ohe marmr
of cases of alarm-chain pulling in 1956
It was 41,846 In 1857, therc were
46453 cases In 1858—January to
October—there were 44,745 cases In
spite of all the precautions taken, there
1S an Increase In the numbe: of cases
of alarm-cham pulling

Shri Supakar (Sambalpur) May I
know, 1f all the tramns had chains, the
number of such incidents that would
have occurred”

Shri Shahnawaz Khan: It 1s very
difficult to say, but, as the hon Mem-
ber knows, in sections which are very
badly affected, we have blanked thc
alarm-chain pulling apparatus 1 have
not got the exact number of prosecu-
tions here But I could give the
figures of cases 1n which the use of
alarm-chain was justified That figure
15, however, small

Then, my friend Shm Naushir
Bharucha referred to wunauthorized
hawking

Shri M L. Dwivedi: And beggars
also

Shri Shahnawaz Khan: Yes These
unauthorized hawkings and vending
have become a real nuisance This
nwsance has increased after the par-
titton and 1t 1s particularly bad 1mn
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West Bengal and in areas round
About Bombay We have been trying
ty suppress this evil, but I should
8dmit that we have not been very
Successful, because of lack of power.
That 15 why we have brought forward
thic Bill We hope that the enactment
0F this Bill would help us to deal with
them more effectively.

1§ hrs.

Shri M. L. Dwivedl: What about
Sub-standard vending by licensed
Vendors of eatables”

Mr, Deputy-Speaker: That 15 not the
Subject-matter of this Bill

Shri Shahnawax Khan: That 15 a
34bject which the fion Member can
bhng forward during the general
debate We have been apprehending
these unauthorised hawkers and ven-
dors whencver we could catch hold of
them The real difficulty is there are
56 many of them and the ticket check-
g staff are so few that it 1s difficult
for them to apprchend all the un-
A4thorised hawkers But still a num-
ber of them have been apprehended
During the three quarters of 1957, the
figures are 6,429, 5966 and 7,303 res-
Ptetively So, we have not just been
Winking ot that evil We have been
t'ying to fight 1t and we hope that we
shall be able to fight 1t more effectiv-
cly after we are armed with some en-
hanced powers

Mr Depuly-Speaker: Is that all”

Shri Jagjivan Ram: He has covered
8ll the pomts

Mr. Deputy-Speaker: The question
15

“That the Bill further to amend
the Indian Railways Act, 1800 be
taken nto consideration”.

The motion was adopted
Clause 2 (Amendment of section 40)

Shri Tangamani: I want to make a
few observations on clause 2 I sub-
it that clause 2 1s not at all relevant
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#0 Tar as this particular amending Bull
1s concerned They want to substitute
the word “Chairman” for the word
“President” 1n section 40

1 have got a copy of the orignal
Act modified up to 1st May, 1957 and
section 34 of the Act which deals
with the constitution of the trbun.l
zays.

“There shall be a Tribunal called
the Railway Rates Tribunal for
the purpose of discharging the
functions heremafter specified n
this Chapter

(2) The Tribunal shall consist
of a President and two other mem-
bers appomnted by the Central
Government and they shall hold
office for such periods and on such
terms and conditions as the Cen-
tral Governmant may, by gencral
order, prescribe”

Section 40 deals with the powers of
the Tribunal It says

“The Tribunal shall have the
powers of a Civil Court under the
Code of Civil Procedure, for the
purpose of taking evidence on oath
enforeing the atiendance of wiat-
nesses, compelling th¢ discovery
and production of documents and
issuing commissions for the pur-
pose of examination of witnesses
and shall be deemed to be a Civil
Court for all the purposes of
section 195 and Chapter XXXV of
the Code of Crimunal Procedure,
and any refercnce to the presiding
officer of a Court shall be deemed
to include a reference to the
President of the Tribunal™

Here the word “President” 1s sought
1o be amended, whereas in section 34
dealing with the composition of the
"Tribunal the word “President” re-
mains

Mr. Deputy-Speaker: Perhaps the
hon Minuster has seen the force of
it The hon Member 1s right that
both sections 34 and 40 must be
amended

323 LSD—8
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Shri Shahnawas Khan: Section 34
was amended in October, 1957

Mr. Deputy-Speaker: That 1s all
right The question 18

“That clause 2 stand part of the
Bil"

The motion was adopted

Clause 2 was added to the Bill
Clause 3 (Amendment of section 68)

Shr1 Tangamani | beg to mole

Page 1 line 13, add at the end—

and afta the words ‘to be
travelled the words ‘or grant a
receipt after recLiving from the
pas.enger the fare payable for
distance to be tiavelled’ shall be
added ’

Section 68 says

‘(1) No person shall  without
the permission of a i1aillway ser-
vant énier or remaimn in any cal-
11age on a raillway for the purpose
of travelling therein as a passenger
unless he has with him a proper
pass or ticket

(2) A raillway servant when
granting the permission referred
to in sub-section (1) shall ordi-
narnily 1if empowered in this be-
halt by the railway admnistra-
tion, grant to the passenger a
certificate that the passenger has
been peimitted to travel in such
carrage upon condition that he
subsequently pays the fare payable
for the distance to be travelled”

It 1s now just recast by adding a
few words to sub-section (1)—by
bringing on to sub-section (1) what
1s appearing in sub-section (2) Sup-
pose there 1s a bona fide traveller and
probably due to circumstances beyond
his control, he was not able to get the
ticket in time In such cases, the
present practice is, no such certificate
is 1ssued by any raillway employee
My amendment seeks to legalise what
Is 1n practice today If the tram is
about to leave and if he reports to
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the guard concerned, this particular
passenger 1s put in touch with the
ticket examiner who collects the
money when the tramn 13 m motion
and a receipt 15 1ssued The ticket
examiner does not 1ssue any certificate
If the hon Minster tells me that such
certificates are issued for passengers
and subsequently a receipt 1s 1ssued, I
will not press my amendment

Shri Shashnawaz Khan The guard
1s authormed to 1ssue the certificate
and he does issue 1t

Mr Deputy-Speaker. So that 1s
there The amendment 1s not pressed

The question 1s

“That clause 3 stand part of the
Bill"

The motion was adopted

Clause 3 was added to the Bl
Clanse 4 (Amendment of section 108)

Shr1 Naushir Bharucha [ do not
desire to make a speech, I will only
move my amendment No 4, which 13
in connection with pulling of chans

I beg to move
Page 1,—
for clause 4, substitute—

‘4 Amendment of section 108 —Sec-
tion 108 of the principal Act shall be
renumbered as sub-section (1) of that
section and after sub-section (1) as
30 renumbered, the following sub
section shall be added namely —

“(2) Where 1t 1s proved that
such use or interference was for
the purpose of wilfully obstructing
the course of a train or rolliing
stock or intentional obstruction to
normal functioning of raillway ad-
ministration such person shall be
punished with imprisonment for a
term which may extend to three
months or with fine which may
extend to two hundred and fifty
Tupees or with both*

FEBRUARY 12, 1950 (Amendment) Bill Vaad

Shri Tangamani: I beg o move
Page 1, line 14,—
after “principal Act” wmsert—

‘after the word “train” the woards
“like alarm chain-pulling” shall be
inserted and'—

If you look into the original sectiom
1t reads as follows

“If a passenger, without reason-
able and sufficient cause, makes
use of or interferes with any
means provided by a ralway ad-
munistration for communication
between passengers and the railway
servants in charge of a tramn, he
shall be punished with fine which
may extend to fifty rupees”

Now by implication they want to
say that alarm chain 15 also one of the
means of communication This
amendment 1s very specific We must
remember that the original Act was
passed 1n 1880 It 1s a very old Act
Subsequently, the question of alarm
chain has com. to stay Apart from
the alarm chain there may be other
means also by which I can communi-
cate with the raillway employees but
to include “alarm chain” will be
consonance with the spint of the
amending Bill

Mr Deputy Speaker Has he any
doubt that the means of communica-
tion will not include the glarm chain*

Bhri Tangamanl Why not make it
more specific?

Mr Depnty-Speaker Is there any
doubt” 1If the hon Member has got
any doubt that 1t does not include, he
might make 1t clear But if there are
no doubts and the phrase s sufficient
enough to include that as well, why
should we interfere wath 1t?

Shri Tangamani. But there may be
other means of communication If we
really want only to penalise those
people who resort to alarm chain pul-
ling, we must make it specific
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Shri Shahnawaz Khan: 1 am sorry,
1 am unable to accept the amendment
of my hon friend, Shn Bharucha The
proposal 1n the Bill 1s that when a
person without reasonable or sufficient
cause uses the alarm chain apparatus
he shall be punished with imprison-
ment up to three months or with a
fine of Rs 250 The amendment of
my hon friend places the onus of
proof on the railways The onus must
necessarilly rest on the person who
pulls it He has to prove that he has
pulled 1t for a proper reason

Mr Deputy-Speaker: I will now
put them to the vote The question
15,

Page 1,—
for clause 4, substitute—

‘4 Amendment of section 108 —
Section 108 of the principal Act
shal] be renumbered as sub-section
(1) of that section and after sub-
section (1) as so renumbered, the
following sub-section shall be
added, namely

"“(2) Where it 3is proved that
such use or interference was for
the purpose of wilfully obstructing
the course of a train or rollng
stock, or intentional obstruction to
normal functiomng of raillway
admunistration, such person shall
be punished with imprisonment for

a term which may extend to three
months or with fine which may
extend to two hundred and fifty
rupees or with both™

The motion was negatived.
Mr. Deputy-Speaker: The question

Page 1, line 14,—
after “principal Act”, insert—

‘after the word “train” the
words “like alarm chain-pullmg”
shall be inserted and’

The motion was negatived
Mr. Deputy-Speaker: The gquestion

“That clause 4 stand part of the
Bl
The motion was adopted

Clause 4 was added to the Bill.

Clause 5.— (Amendment of section

109)
Shri Tangamani: I beg to move.

Page 2, line 1,—
after “principal Act", wnsert—

‘(a) the words and figures “or
thereon under section 63" shall be
omitted and’

Section 109 reads as follows:

“If a passenger, having entered
a compartment which is reserved
by a railway administration for
the use of another passenger, or
which already contains the max-
mum number of passengers
exhibited therein or thereon under
section 83, refuses to leave 1t when
required to do so by any railway
servant, he shall be punished with
fine which may extend to twenty
rupees "

I will now read section 3.

“Every rallway administration
shall fix, subject to the approval
of the Central Government, the
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maximum number of passengers
which may be carried in  each
compartment of every description
of carriage, and shall exhibit the
number so fixed in a conspicuous
manner mside or outside each
compartment, 1n English or in one
or more of the vernacular langu-
ages m common use in the term-
tory traversed by the railway, or
both m Englhish and m one or more
of such vernacular languages as
the Central Government, after
consultation with the raillway ad-
mmstration, may determine”

These are all right on paper But
today when we are not having enough
accommodation m compartments and
when we arc not having enough
tiams, 10 put such a thing in the penal
clause, I am afraid, 1» very un-
desirable as 1t can never bt enforced
I would Iike to know from the hon
Minister whether he will prevent any
passenger from getting into the com
partment which 15 full Sunpose the
capacity 18 73 and when it 15 full e
passenger wants ‘7 get n If  the
passenger gets m inspite of the pro-
test by the railway employee will you
make 1t penal” Then 1t will be really
Utopian If vou amend 1t in  some
other way, I have no objection

I am now pressing this amendment
because otherwise the entire purpose
of the amending Bill wil] be lost The
purpose 1» that we want to arm the
rallway employees with more powers,
we want to prevent ticketless travel,
Wwe want to prevent unauthorised oc
cupation and beggars commg m So
far so good But when we say that
when an unreserved compartment is
full and if a passenger tries to get
into the compartment mspite of the
protest of the rallway official he will
come under the mischief of the penal
provision 1t will be rather absurd
That 1s why 1 have brought in mv
amendment

Shri Shahnawaz Khan. The amend-
ment does not serve any useful pur-
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pose In fact the present section 18
more satisfactorily worded.

Mr Deputy-Spesker: I appreciate
the difficulty of the hon. Member I
have also felt the same difficulty
about the words “or which already
contains the maximum number of
passengers exhibited theremn of there-
on under section 83" Suppose it is
allowed as 1t 13 and the maximum
number 1s exceeded If a compart-
ment 1s meant for 100 and one more
person tries to get n  What would
you do? Would he be shut out? Are
you gomng to make 1t also penal?

Shri Shree Narayan Das: In view
of the over-crowding in trains it 1s
absurd to do that

Mr. Deputy-Speaker: When we
cannot remove overcrowding, when
we cannot provide seats for them,
when we know that the maximum
number that we have fixed cannot be
enforced how can we reconcile this
provision?

Shd Dasappa: I think it 1s befter
that the whole clause 15 omitted

Mr Deputy-Speaker: I will hold 1t
over, and the hon Minister might
think over 1t

Shr1 Jagjivan Ram: I will thnk
over that It 15 the existing provision
We have not made any amendment to
that The only amendment that we
have made 15 about reserved seats
and reserved berths

Mr. Deputy-Speaker: So, will 1t not
come into the penal clause?

Shri Jagjivan Ram- It 15  already
there

Mr. Deputy-Speaker It would ve
an anomaly

Shri Jagjivan Ram It has been al-
ready there We have not amended
{that



275 Indian Raslways MAGHA 23, 1880 (SAKA) (Amendment) Bl 776

Bhri Shree Narayan Das: This clause
may be held over and the Government
may think about it in the meantime

Mr. Deputy-Speaker: The hon.
Munister says that there 13 no amend-
ment so far as this provision is con-
cerned Therefore, he cannot take it
up just now, so far as this Bill 1s con-
cerned, though everybody 1s agreed
that this provision should be looked
into and 1t cannot be allowed to re-
main when we know that there 1is
always gomng to be overcrowding for
some years to come If that clause
remamns penal it looks very queer It
ought to be considered by the Mis-
try how this has been allowed to
remain so far and no attempt has been
made to amend 1t

Bhri Rajendra Siogh: An explana-
tion should be added

Mr. Deputy-Speaker. You may thmnk
about 1t for some ume I will hold 1t
over and pioceed with the next clause
We now go to clause 6

Clause 6. (Amendment of section 112)
Shri Tangamani- 1 beg to move

Page 2—
for lines 20 to 32, subititute,—

“(1A) The excess charge refer-
ted to 1n sub-section (1) shall be
fifty naya pase.”

What 15 sought to be done here 1s,
a bona fide traveller, who under cer-
tain circumsiances was not able to
purchase the ticket, as soon as he 1s
apprehended if he 13 prepared to
pay the full charges he s
going to be charged double the fare
or 50 naye paise whichever 1s greater;
that 1s, if the fare 13 Rs 10 he wall
have to pay Rs 20 My amendment
15, when we are able to collect the
full fare from hum the excess punish-
ment should be only to the extent
of 50 naye paise, otherwise ii becomes
very vindictive, because even in cases

where the person concerned mnformed
the officials but was not able to gei a
certificate i1t will authorise the ticket
examiner to collect double the fare.
I think if we authorise him to collect
50 naye paise more than the ordinary
fare it will meet the ends of justice,
because he has not taken pains to pur-
chase the ticket

Shri Shahnawas Khan: Section 113
(3) reads “For persons who travel
without proper ticket with intent to
defiaud” I would like the hon Mem-
ber to notice this difference The pro-
vision 1s that from persons who travel
without proper ticket and without in=
tent to defraud the Ratlway Admini-
stration the amount to be collected
addition to the single fare 1s an excess
charge which shall be a sum equva-
lent to th¢ amount of a single fare or
50 naye paise whichever i1s greater
The Bill sccks to make provision for
the collection of symilar amounts in
the case of passengers who travel
without proper uickets with intent to
defraud That 1s the change There-
fore I am unable to accept the
amendment

Mr Deputy-Speaker. The question
15
Page 2—

for hines 28 to 32, substitute,—

“(1A) The excess charge refer-
red to in sub-section (1) shall be
fifty naya paise”

The motion was negatwed

Mr, Deputy-Speaker: The gquestion
-

“That clause 6 stand part of the
Bil”

The 1notion was adopted
Clause 6 was added tn the Bill
Clauses 7 to 9 were added to the Bill
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Mr. Deputy-Speaker: Then we take
up clause 10, Are there any amend-
ments? No amendments

The question 1s

“That clause 10 stand part of the
Bil"
The motion was adopted,

Clause 10 was added to the Bill

Clause 11—~ (Amendment of secfion
121)

Shri Naushir Bharucha: Sir, I beg

to move:
Pﬂge 3:"‘
jor clause 11, substitute—

‘11. Amendment of section 121. Sec-
tion 121 of the principal Act shall be
renumbered as sub-section (1) of that
section and after sub-section (1) as
so renumered the following sub-
section shall be “added, namely:—

*(2) If such wilful obstruction
or impeding of a railway servant
1s accompanied by use of force,
such person shall be punished
with imprisonment which may ex-
tend to six months or with fine
which may extend to five hundred
rupees or with both™’

1 do not intend to make a speech

Shri Tangamani: 1 would hke to
make a fcw  observations Only

yesterday in reply to onc of the star-
red questions, re, Question No 121
this 15 what the hon Deputy Minister
said:

“A few cases of assault and at-
tempted assault on engine crew
by travelling public and others
have taken place when trains
were running late due to any
reason and these ncidents did
cause some alarm to engine driv-
ers. Efforts are being made to
check such incidents in co-opera-
tion with the State Police™

This particular question was about
the frequent manhandhing of railway
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staff on the Sealdah Division (Eastern
Railway) by passengers, so much so
that 1t alarmed the engme drivers to
seek protection and shelter. That is
the sort of position that is obtaining.

What I would like to mention Iis
that 1t 1s also linked with certamn
things which are happening So, the
question of late running of trains must
be gone into I have no time to go
into that but the Estimates Committee
have gone into this 1n great detail and
what they wanted was that greater
co-operation from the public and
grealer co-operation from the Mem-
bers of Parhament was necessary and
that certain propaganda has got to be
done I have got many instances. To
this point so many hon Members have
already referred

Mr. Deputy-Speaker: We will dis-
cuss it agamn at the time of general
discussion of the Railway Budget.

Shn Tangamani: We have brought
to the notice of the hon Minister also
cases of honest emplovees who have
been manhandled In the case of one
employee, which 1 have referred to
the hon M nister also, the employee
who has really done his duty has
been demotcd Such ca-es are  also
there So. I submut that although
this amending clause 11  arms the
Ministry with the powers required, it
has to be read along with the amend-
ment which my hon Irnend, Shn
Bharucha, has made As Shri
Bharucha has h mself explamned that
1s the mntention

Shri Shahnawaz Khan: I am afraid
I cannot accept the amendment of my
hon friend, Shr1 Bharucha ‘The dis-
tinction between ‘wilful obstruction
or impeding of a raillway servant’ and
‘wilful obstruct.on or impeding of a
rallway servant accompanled by the
use of force’ 1s not very clear. In
any case, the statute provides only
for the maximum punishment. It is
up to the court to decide as to what
the mntention of the person was
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Mr, Deputy-Speaker: I will put the
amendment to the vote of the House
The question 15

M ao"‘
Jor clause 11, substitute—

‘11 Amendment of section 131
Section 121 of the principal Act
shall be renumbered as sub-
section (1) of that section and
after sub-secion (1) as so0 re-
numbered, the following sub-
section shall be added, namely —

“(2) If such wilful obstruction
or impeding of a rallway servant
18 accompanied by use of force,
such person shall be punished
with imprisonment which may
extend to six months or with fine
which may extend to five hundred
rupees or with both "'’

The mot on was negatived,

Mr, Deputy-Speaker: The guestion
is

“That clause 11 stand part of
the Bill"

The motwn was adopted.
Clause 11 was added to the Bl
Clause 12 was added to the Ball

Clause 1~ (Short title)

Shrr Jegjtvan Ram: Sir, [ beg to
move

Page 1, line 4 —
for ‘1958' subst tute '1959'
lI'l\lr. Deputy-Speaker: The question
Page 1, line 4,—
for '1958' substitute ‘1959’
The motion was adopted

Mr. Deputy-Speaker: Clause 5 still
remains

Shrl Jaglivan Ram: 1 was goung to
pomt out to section 102 of the Raul-
ways Act which 1s corresponding to
108 1 will read it out

“It a railway servant compels
or attempts to compel, or causes,

any passenger to enter a compart-
ment which already contains the
maximum number of passengers
exhubited theremn or thereon under
section 62, he shall be punigshed
with fine which may extend to
twenty rupees"”

I think that both of them have con-
tinued 1n the Railways Act It might
be useful m the upper classes 1t 1s
not 1n the third class

Mr. Deputy-Speaker: The railway
servant may not compel He may
stand aside and the passenger might
get mnto 1t  Perhaps the railway
employee can escape this punishment
But, what about the passenger?

Shri Jagypvan Ram: The position at
present 1s this If it is by conmvance
of the passengers who are already in
the compartment and the passengers
who are entering the compattment, no
nolice has been taken of that At
present, we should presume that it 1s
happcning Like that It will create
certain difficulties 1f the provision does
not exist in the case of upper classes

Mr. Deputy-Speaker: You yoursclf
happen to go round and say that you
cannot remove overcrowding and the
public should not expect it If a
passenger goes and forces his entry
inside and others obstruct, what would
be thr poation® Is the passenger who
1s trying to get mn not gulty under
section 1097

Shri Jagjivan Ram: According to
the Act he 13 I say that at present
there 1s  connivance between the
passengers who are in the compart-
ment and the passengers who are
coming

Mr Deputy-Speaker: The hon
Rallway Minster cannot reconcile
both the pos tions When he goes
tound and says that he cannot remove
overcrowding, still he allows this
section to continue. He ought to do
one thing All right. That 1s for him.
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Shri Shree Narayan Das: 1 would
like to have a clarfication. As the
hon Minister just now said, in section
102 there 1> provision that if any rail-
way employee allows any person {0
sit 10 any compartment beyond the
number exhibited there, he may be
punished with a fine He does not
come here Suppose there 15 no seat
in the fiist class compartment The
exhibited number 5 or 6 1s indicated
there Buppose a first class bona fide
passenger—he has purchased a ticket
—goes and sits there, he may be
purushable under section 109 Why
should he be punished? There 1s no
accommodation 1n the first class else-
where Therefore a bona fide first
class passenger--he possesses a ticket
—enters Suppose the other pas-
sengers object to his entrance There
may be a seat m the first class In a
small compartment, three persons are
authoun:sed In day tume, if no seats are
available, any bona fide first class
passenger can sit there They can
accommodate him Suppose the co-
passcngers do not allow That gentle-
man who has purchased a first class
ticket 1s disallowed He 1s punished
also if he defies this order It 1s a
great anomaly When we are )ust
asked to support this measure why
not make this necessary correction”
When we aie not able to prowide
sufficient number of -eats in the first
class and the sccond class, I request
the hon Munister, that this 1s the time
when these words 1n the section should
be removed These words ‘“or which
already contsins the maximum num-
ber of passengers exhibited theremn”
should be removed for the time bemng
at least until the Government or the
Railway 15 1n a pos tion to provide
sufficient number of seats in all the
classes including the first and second
classes

Raja Mahendra Pratap (Mathura)
May I submit in this connection that
our Railway Minster

Mr. Deputy-Speaker: Order, oida:
Has he got the permission of the
Chair? Or does he not need it as

(Amendment) Bull 82

though ticketless travellers do not
need tickets?

Raja Mahendrs Pratap: The Chair
1s always kind and so I thought I got
permission

Mr Doputy-Speaker: We are already
complammg aganst these ticketless
travellers The hon Minster.

Raja Mahendra Pratap: There 1s an
mmportant question

Mr. Deputy-Speaker: Order, order
I will allow hum after this

Shri Jagjivan Ram: To what I have
saxd, I have not much to add, except
that the argument i the case of first
class 15 merely theoretical The first
class has been enjoymng thus privilege.

Mr. Deputy-Speaker: He 1s not
talkung of reserved berths Dwung
the day a comvpariment 15 reserved
for, say, ten persons of the first class
fhey can sit

Shri Shree Narayan Das T0sé—

Mr. Doputy-Speaker: 1 will try to
«xplain If 1 ym not able, then I wil}
allow him

The other puisons come in Those
who are already there do not allow
them 1o enter the compartment There
1s a scuffle You do not take notice
of it, but supposing the other men
who are in the compartment go to
the court that these people have com-
mutted an offence What wil] be the
position?

Shri Jagjivan Ram That position
1z there

Shri Naushir Bharucha: Even then
section 109 wil! have to reman for
this reason

Mr, Deputy-Speaker: That 1s quite
a different thing Section 109 has to
remamn, but it ought to be amended
somewhat

Shri Jadhav (Malegaon) An expla-
nation should be added
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Dasappa: It it is allowed to
a dead Jetter as it has been
there will not be any trouble

. Deputy-Speaker: But now by
discussion, everybody will know

if

g
8

e

F‘-‘gs

Shri Dasapps: Yes, therefore there
® necessity for accepting the amend-
ment,

Mr. Deputy-Speaker: So far, the
public might not have known it, but
with this discussion everybody wall
know 1it, and what will be the result?

Shri Jagjivan Ram: No, Sir The
prosecution wiall lie only at the in-
stance of a raillway servant The
passenger cannot prosecute

Mr. Deputy-Speaker: You would say
you would keep sient even when it
occurred All mnght, I have no help

The question 1%
Page 2, e 1,—
after “principal Act”, nser!,—

‘(a) the words and figures “or
thereon under section 63" shall be
omitted and’

The motwn was negatwved.

Mr. Deputy-Speaker: The gucsiion
18:

*“That clause 5 stand part of the
Bill "

The motion was adopted.
Clause 5 was added to the Bill
Mr. Deputy-Speaker: The question

is:

“That clause 1, as amended,
stand part of the Ball"

The motion was adopted,

Clause 1, as amended, was added to
the Bill

Enacting Formaula
Mr. Deputy-Speaker: The question

Page 1, lmne 1, for “Ninth Year”
substitute “Tenth Year”

The motion was adopted.

MAGHA 23, 1880 (SAKA)

(Amendment) Bull 784
mr. Deputy-Speaker: The question
1s:

“That the Enacting Formula, as
amended, stand part of the BillL"”

The motion was adopted,

The Enacting Formula, as emended,
was added to the Bull

The Title
Mr. Deputy-Speaker: The question

1s

"“That the Title
the Baill "

The motion was adopted

stand pait of

The Tatle wan added tu the Ball,
ghri Shahnawas Khan: I bog to.
move
“That the Bill as amended, be
passed "

Mr. Deputy-Speaker: Motion mov-
ed:

‘That the Bill, as amcnded, be
passed *
oY §o Ho WY mﬂ'@w.
38 W ¥ FIHr gAY 7 79 faw oy
LIl R R
e ot fear @ 1 F awwar R o
fa & qr| $7 7 qTAATT TRt A v
AT TR ¥, AR T AL QI Y
7% 7g & fE wror sraewrafen awht
ot Y ¥ WK A8 T A A qT 7 W
I TET W oY 7yA v ag qafe
& @ fe g tw w1 3l g Fawrar oo |
o®T 7% fewedn fafan av avew &,
{ awen wEw g g9 e el
wafee @ift § fr Fret frwe e
7t fewz 5T B 7w § fr g
W ¥ fesd § w@r O | ww
wate & fr 1 fersfwat & < s o
QT dT R
T & BrE Ffer 7 &Y wwelt @
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Atz §, fre 1 wody Az wgr waw &
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Mgt §, I gk wArd Wt I9
sz ¥ fwr A7 €

JTw wEA, W W w ouw
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T SFA Y 9 A § W@ oA ¥
Afas &< W g FWT IoT AR ¢ WY
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¥FT v § | Tursw wEnew, & vt
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amar §

st www swwe (arwr feeeht—
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o sy s g, WX W Qe

ATATAY HT T ¥ | gEL N Ot Y
fored 8, st T &Y wfirat &, I
ot = fr ol §, It o FT A
wed &, & ¥y gura § & wOw
wger § Wi s S § e oo
gt T w8 9T I qwe § W AR
% o X gw A€ & e a5y A
aw @ g wAvy gRY, JEET qwrE™
At e g WR R g v A
&9 T ) Firer w0 wfary wo wnfgd 1

st qo Wo ¥ (Fwww) ITEW
nevew, W ag @wd Afer @ 8w

w77 ¢ fis dmrt § dfeT o@r aF Juw
¥ &7 avers g, Wy fafeT wma
W7 g ¥ TEETE U § | Y g
AT WA AERT § AT WTRA A
¢ qfF A afga 4 ar gEw
e w3 faar &, w ford a7 faw
AT AT &

#fe & s Agiew 1 =T AR
gifgam 1 @97y &t avs Z=En
g § W A e feay o § fafa-
®T WEd T a% § S99 ifaer W
TR avE femmn Sger g dAR
gifgam # aF § @ 7 s
& A T 9 T T 17§ T I
#r§ dfeedazd v, = fear mar )
T AR WY AEET F aeee
frar ar ag o wTw o g @ dfew
wg % &7 wfgae W @ §



789 Ind:an Railways
(o 7o %o 3]

IH ww § fs frd & wror
Ty WX § for & ww qefafe-
o W ey ¢ o T §
# W w1 g o feft o dae
oo W F ag @ ey e R
§ e A § afer oF § AR T
Fax & v ol o & faar o
Wi a¥ @ ¥ "9 ag e R
warfe & ST § | & I o
fecht W% fafrer & s@ foms &
f g7 @ a1 W e T g
¥ av g wy e s ol d

= § Wi dmm W ved 697 Fix
fefor ¥ md &

ft agrew wt 3w foegw
A ¥

st ooer fog W U@ EWwE
{ % & wowr wgem g3 qw S A

FEBRUARY 12, 1858 (Amendment) Bill 190

™ & ¥ O ageeE sU ¥ W
TR A AT e anfae gy at & Fomew
wen g w7 af afer @ o s
framer ifod

Mr Deputy-Speaker: Order, order.
We would not allow any of you to
resign Let us continue
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avet # wieww § s ag W ST E
oY ¥ afera & wik gEfer
& I%ar § 1wy wraEr A R e

Mr. Deputy-S8peaker There was an
hon lady Member sitting there behund
the pillar who wanted to speak

Shril Jagjivan Ram: She is not there,
Sir,

Mr Deputy-Speaker: Shr1 Dasappa

Shri Dasappa: Mr Deputy-Speaker,
8.r, I am glad that this measure has
received practically unanimous sup-
port at the hands of thus House

(Interruptions.)
An Hon, Member: Question

MAGHA 23, 1880 (SAKA)

(Amendment) Bul 792

Shri T. B, Vitial Rao: Ask 3hn
Jaganatha Rao

Shri DPasappa: If there are sull
some diss~ntients, I must express my
astonishment and surprise at the att:
tude of those few hon Membera

I think the purpose 1s obviously to
bring about a perceptible impiove
ment in the general conduct and
morality of the travelling puble
That, I believe, 1s the mawn purpose
of this Bill I ask if this 1s not a
measure which 1s going to help the
raillway authorities 1s trymg to bring
about that wholesome result It 1s
true that there may be so many other
defects in the working of the Raillway
administration But, 1 beg to submut
that today, when considering thus Bul,
those are a little foreign to it There-
fore, those eritics who have confused
1ssues and tried to narrate the duffi-
culties which they experience at the
hands of the railway authorities had
better reserve their observations to
another nccasion which 15 not far off
from today

I want to refer to just one or two
things which need the attention of the
hon Minister It is a thang which you
have particularly brought to hie
attention, and that 1s with regard to
over-crowding Now that the pomt
has been o well brought out, it cer
tanly encourages any passenger in a
crowded compartment, particularly of
the third class type where this 15
lkely to occur, to bring anybody who
gets mto that crowded compartment
under the purview of the penal pro
visions of ths law I want the hon
Minister to tell me whether that
section which has been there—section
112 or so—has not 1emained a dead
letter all these years [If according
to the hon Minister, 1t 1s gomg 10
remain dead letter, 15 it fair that we
should allow to stand in the statute?
There 1s nothing so demorahsing ss
having a piece of legislation whaech
you cannot yourself implement and
which you do not believe in imple=
menting

An Hon. Member: Yes
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Bhri Dasapps: Therefore, I zay that,
even if the hon. Minister has not
found it necessary to accept the
amendment to which you yourself
referred, 1 hope, within a short while
he will see to the removal of that
particular clause where he makes it
penal for people to get into a bogie
which has already had 1ts quota and
that would be a very wholesome
thing.

Then, there i1s the other provision
about the magstrate trying to bind
over for good behaviour persons who
are habitually committing the offence
of travelling without ticket—not only
they, but also those who have
attempted to commt the offence of
traveling without ticket. The latter
elause is a very dangerous one.
Though we have not expunged that
particular clause. I hope the hon.
Minister will see to it that no case
will be launched for binding over for
good behaviour on the mere basis that
there has been attempts on their part.

With regard to the clause for bind-
ing over for good behaviour, 1n every
law there 1s a provision for giving
notice before such action is taken.

Shri Dasappa: Here, there 15 no
such provision at all in this. If some
proof is there before a Magistrate that
he has been a habitual offender or he
has attempted to do so ...

Mr. Deputy-Speaker: That pro-
ecedure would apply even now; it
would remain the same This is
substantive law. The procedure would
remain the same.

Shri Dasappa: 1 hope that procedure
would apply mn this case also ...

Mr., Deputy-Speaker: The hon
Member's time is up.

Shri Dasappa: Anyway, the hon.
Minister deserves our heartiest con-
gratulations for this measure.

Shri Shahnawas Ehan: Bir, I am
grateful to the hon. Members who
have taken such a lively interest in
this debate . . .

(Amendment) Bill m
Shri Eajendra Singh: Other than

me, of course.

Shri Shahnawas Khan: It is admit-
ed that there is overcrowding on our
railways but the House iz fully awars
of the circumstances in which the
Railway Minister is working. We are
charged with the primary task of
coping with the goods trafic with
very limited funds, This august House
had to take a decision whether to give
priority to the movement of goods for
the development of our industries or
to decrease the overcrowding and in
all its wisdom 1t has approved the
policy that priority has to be given to
the goods trafficc. I am proud to be
able to tell the House that the Indian
Railways carry all the traffic that is
available and today we are in a very
comfortable position. There are hard-
ly any outstanding registration . . .
(Interruptions.)

The House is aware that only a few
days ago our respected President per-
formed the opemung ceremony of two
of our huge steel plants. When they
go mnto full production, our drawbacks
from which we are suffering now and
because of which we could not do
away with overcrowding—shortage of
rails, steel plates, sleepers, etc, for
which we are depending on foreign
exchange—will be removed . . ,

Shri D. C. Sharma: What about the
increase in population?

Shri Shahnawaz Khan: 8o, the time
18 not so very far off when we shall
be in as happy a position 1n regard to
overcrowding also as we are now iIn
regard to the goods traffic.

My hon. fnend, Shri ' C. Sharms
has also hinted at a very important
factor. With our very hmited re-
sources we are doing whatever is
possible. The House 1s aware that we
are adding additional coaches almost
to the maximum capacity of the train.
Wherever it 1s possible we are putting
more and more coaches. We have
taken off the air-conditicned coaches
and put ordinary third-class coaches
in the vestibule trains. But the
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terrific rate at which our population
13 increamng should be taken into
consideration by the House. So many
people more means s0 many more
travelling.

17 hrs.

My friend Shr1 Mulchand referred
to corruption that was rampant in the
railways I do not say that there 1s
no corruption at all There is corrup-
tion and the Acharya Knipalam: Com-
mittee has pointed out the many many
aspects 1n  which it exasts. 1 can
assure you that we are trying our
utmost to fight corruption In fact,
the Ramlway Minister has 1ssued
orders to General Managers to use
their special powers to weed out such
undesirable people from thre railway

administration, where corruption can-
not be proved, but the General
Managers are convinced that there is.

corruption, (Interruptions.)
With these words, I beg to move:
“That the Bill, as amended, be
passed”
Mr. Deputy-Speaker: The question
is.
“That the Bill, as amended, be
passed”

The motion was adopted,

17.01 hrs,

The Lok Sabha then adjourned silt
Eleven of the Clock on mriday the
18th February 1959/Magha 24, 1880
(Saka) .
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203. Conmlct Tickets of M-
hatma Gendh
2t0. [AS Lxawmneton
Centres in Madhy4
Pradesh
212. Nanopal Ditunee As-‘l-
demy .
213. Colomies for br.hrdulcd
Trbes 1n Onwsa
214. Nackel Coins in Orivsa

215. § of C I Sheels
!m .

at6. Transfer of Clerks 1n
MEDS.

{Damgr Duoser)

CoLumns

635
635-36
636
636~37
637
637
638
618-39

639

63y

640~-41

641

631-42
642

642-43%
643-44
644

644
644 45

63y

64546

647
64748

648-49
649

WRITTEN ANSWERE TO
QUESTIONS—contd.

UsSQ Subject
No.
Students
Naval Archﬂuecr:uu::'

217.
Ol Development Sche-
eme, .

219, Vigyan Mandirs m
Bombav State .

220. Folk Songs and Paintings

218,

221, Onlfrom ‘Kuth’ Herb
222. Youth Hostel Asso-

ciation .
223. TCM. Schemc

224 [I'mpura Land .
226. Vigvan Mandirs m U.P

227. Ann-Corruption  Re-
sults 1n 1958 . .

22h. “Exchange of Scholars
bemeen India and
China”

Cotumies

633-54

PAPERS LAID ON 1 HE TABLF 655-5%

1 he following papers Were
lawd on the g“able —
1 A wpv of cach of the
rtollowing statements Yhows-
ing the 4ction t ken by the
rusernmea o wanous
assurapces, promises  and
1 nduridkings given by the
Minssters  dunrg  the
VArIoUs sessig s of Soeond

1 ok Sabha —

1 Supplemontdry  State=

ment No 1, Sixth
Sewmon 195K,

1 Sup lemcmal Stdic-
ment No V, Difth Ses-
son, 19548,

un Supplementdary Staic=
ment No XIV, Fourth
Session, 1958,

«v) Supplementary State-
ment No XVI, Thurd
Session, 1957.

Y] bupg‘ tn:) btate-

Session, 1957

1vi; Sup !nlw-
et Ror X1%, F
Sc-mon 1957,

(2, A of Nouhcation
No G S.R 1080, dated
the 15th Nuvmber, 1”
under d’



P

$63

PAPERS LAID ON THE
TABLE—contd.

Development) Act, 1957
making certain further
amendment to the Minin
Leases (Modification
Terms) Rules, 1956,

(3)1A copy of each of the fol

owing Rules under Sub-
section (2) of Section 479
of the Dellu  Munipal
Corporation Aut, 1987 —

1" Delht Mumwipal Cor-
poration ‘Determination
of final 1ssye rate of wa-
ter® Rules 1958 publi-
shed in Delhi Gazeri—
Nouficatnon No 40/5/58

I)-Delh: dued the 22nd
August 1945

' Dt Municipal “aor-
poration (Deturmundtion
of cost of d'spusal of Se-
wdge) Rules 195k pub-
lished m D+lh: Gazu re—
N uficarion No,
40/% &b (T1-Delh
dated the 22nd August
195K

4 A wpy of Nouheation

N GSR 77 dined th
24th January 199 under
sub-section (2) of Swenon
3 of the All India § rvices
AU 19§1 making eirldin
further mendmunts to
Schedult 111 to the Indian
Admunistratine Serviee
(Pav Rules 1954

15 A copy of the Agreem nt

between the G wernment
ot India and the Royal
(-overnment  of Sweden
tor the avandence of double
Taxation of intome  pub-
hished 1in Nouficauon No
G SR 112 dated the 23rd
January 1959
6 Acoyyof eachof the toll-
owu g Notificanons under
sub-=scetion (4) of Section
3B of tht Std  Cusioms
1. 1K7h —
(" 'GSR No 8 dated the
3rd January,1959,
(uw) G SR. No. 9 dated
the 3rd January, 1959

7) Acopy of each of the
Nounfications

fd!om?m
under Section 38 of the
Central Excsesand Salt

Act. 1944, mal -
tam further mﬁmma

{DamLy Pruomer)

PAPERS LAID ON THE

{8) A copv of the

TABLE—contd

to the Central Eause Ru-
les, 1944 —

(1) GSR No 95 dared
the 24th January, 19593

(1) GSR No 119 dated
the 31t January, 1959

Annual
Repot of he Nanonal
Research  Development
Cuorporation of India along
with the Audited Ac-
counts for the period tnd-
ing the st March 1948
(I nghish and  Thind1  ver-
s1ons) under suo=section
of Section 63y of the Com=
panics Act, 1956

(¢ A L&fT\ of the Suppres-
siun Immoral rafhe
in Women and Gurls

Andeman and Nicoblr
slands) Rules 1948 pub-
lished n the man
and Nicobar CGa-
7ittee  NouficRnon No
Sup/ITWG 23/t dated
the 2nd July. 1958 and
4 wotnigendum hereto
under sub w.ttion (g) of
section 23 ot the Sup
prussion of Immordl Ira
ffic iIn Women and Girls
Act 1956

OPINIONS ON BILI LAID

ON THE T1ABLE

A copy of Paper No 1 contamn

ng opimions on the Code

Crumina) Procedure (Am-
wndment® Bill was lmd on
the Table

OF URGLENT1

CALLING ATFTENIION 10
MATTER

TT
PURL IC IMPOR ] ANCF

Shri lapgamam callid  the

attention of the Mimster
of Rulways to the death of
some R:dlway cmployets
und njuries 1o others dut
to falling of a girder of #
bridge on Gadag-Sholapur
Section of Southern Rail-
wWavy o_?hcthe 8th Fﬁrun)-.
1959 Deputy Min'stel
of Raways (Shm § V
Ramaswamy) made 2
statement 1n regard thereto

Corumns



BILL mssao 661-796 Aennm FOR rnlmw
Ew_thu discussion on the mo- 24th, :uo \s&"m
. tion to Consider the )hgl?
. :i:cmc.ludadmme_mo- Dneummonthemodon.uof-
was adopted. Afte Presigent’s ad-
chause-by-clausc considera- ot Privae Member's

tion the Bill, as amcnded, Rm!uuonl



